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LEGISLATIVE ASSEMBLY.
Saturday, 14th Maroh, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair. . '

——— .

QUESTIONS AND ANSWERS.

Loss oN Stnratecic Lines,

1196. *Mr, E. F. Sykes: (a) Will the Government be pleased to give a
rough estimate of the nmount of reduction in the loss on Strategic Lines
(Grant 14) which would result from crediting them with the net earnings
by main lines from interchanged Traflic?

(b) Will the Government kindly say whether there would be any ob-
jection to such figures being given in future Budgets?

The Honourable 8ir Oharles Innes: (a) and (b). Government regret that
they are unable to give any estimate, especially as it would be very diffi-
cult to ascertain’ now with any degree of accuracy what portion of the net
earnings of commercial lines from traffic interchanged with strategic lines
would in any case have accrued to commercial lines, had the strategic lines
not been built. )

EvurorEaN, ANGLO-INDIAN aAND INDIAN StaTioN MASTERS AXD
AssisTanT STaTION MaSsrees.

1197. *Khan Bahadur W. M. Hussanally: 1. Is it a fact that stations
on some of the Railways in India are divided into 7 classes? If so, on
what lines? If not, into how many classes are they divided?

2. Is it a fact that as a rule no Indian (apart from statutory Indians)
is appointed as station master to stations of the first three classes? If
80, why? If they are appointed, what iz the pay, in the case of Euro-
peans and Anglo-Indians and when thev are Indians?

[Nq'm:—lf the above information cannot he supplied for all Rail-
ways, it may be supplied only for the North Western Railway.]

8. (a) Is it & fact that nssistant station masters at these stations
(firat three classes) can either he an Indian, European or Anglo-Indian?

(b) If so, what is the pay allowed when he is an Indian, European or
Anglo-Indian, respectively, on the North Western Railway?

(c) Ts it a fact that the duties performed are the same in the case of all
three and they have the same number of hours of duty and responsibilities ?

(@) It there be difference of pay, what are the reasons for maintaining
that difference? _
) S ( 2843 ) "
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(¢) Do Government propose to order that all these differences be
removed in future as vacancies occur; and that men of the three classes
be appointed to such stations as station masters and assistant station
masters on the same rates of pay, and that the only criterion be seniority
combined with efficiency?

The Honourable Sir Charles Innes: I am scnding the Honourable
Member’s question to the Agent of the North Western Railway for

vemarks. !
e——

THE GENERAL BUDGET—LIST OF DEMANDS—contd.
SECOND STAGE—contd.

Ezxpenditure from Revenue—contd.
DemMaND No. 28—Execurive CouNaln

Mr. President: The Assembly will now resume consideration of Part I
of the Budget. In accordance with the arrangement made yesterday: we
come to Demand No. 28—'‘Executive Council.”’

The question is:

““ That a sum not exceeding Rs. 62,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of the ‘ Executive Council '.”

PRESENT PoLITICAL SITUATION IN THE COUNTRY, ETOC.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): I beg to move: .

* That the Demand under the head ‘ Executive Council’ be omitted.”

One of the grounds on which my motion or rather leave to move the ad-
journment of the House was refused by you yesterday was that there will
be an opportunity under this head as well as on another head to speak upon
the very same subject. Now, 8ir, this motion really is a very comprehen-
sive one and covers the whole field of the administration. In fact, Sir, it
is a motion of censure on the Government of India and as such it covers
very large ground indeed. I shall therefore take the question which was
the subject of my motion for adjournment later on at its proper place and
deal with this motion as a whole. As I have already said this is a motion
of censure on the Government of India, on the whole of that administra-
tion. I base my motion on the constitutional ground of refusal of supplies
to a Government which has forfeited the confidence of the country. I
know, Sir, that there is a difference of opinion on the point among Nation-
alists.* So far as we Swarajists are concerned, we are perfectly sure in our
own minds that this is the ground upon which to put this motion. It may
he that in s certain gection of the House this ground may not be approved
but the fact remains that whether vou call it obstruction, whether you call
it refusal of supplies or whether you ecall it merely a protest against the
action of the Government, the country is thoroughly dissatisfied with the
prosent administration and the motion in its nature and scope remains &
motion of censure. I can understand that we ¢annot, as we are constituted,
give effect to this or for the matter of that to any other motion even if it -
is carried by the House. but T wish to make it clear that the circumstances
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which have given rise to this motion are such that if we had the power to
cut down all supplies we would have done so. If we cannot do it to-day
it is not our fault. We cannot do it simply because you have disabled us
from doing it. But the will is there to be enforced as soon as we possibly
can and the Swaraj Party takes its stund upon this ground to declare and
emphasise that will, 1t may be, Sir, that it is merely at present a mental
attitude, but a mental attitude on a question like this is of the highest im-.
portance. It is not merely a protesting frame of mind: it goes much fur-
ther. It goes to the cxtreme limit that is permissible under the constitu-
tion. Now, Sir, that being so, 1 do not think that any purpose will be
served by my going at any length into the different view points from
which this question is to be considered. Those who have the time and the
inclination to do so may engage in the unprofitable task of weighing these
different mental attitudes in golden scales if they like. So far as we are
concerned, it is enough that the Government stands condemned to-day at
the bar of public opinion. I wish therefore very bricfly to lay certain faets
before this House which will show that at this time of the day it is not
possible for this House, if it is to do justice between the Government and

the country, to refuse to pass this motion.

Now, Sir, 1 shall briefly sketeh the events which have happened under
the present régime. The history of the present Government begins in
the year 1921, but the history of the trouble goes back a couple of years
earlier. In 1919 there were a very large number of Indians who had been
sentenced to various terms of imprisonment for political erimes. In Decem-
ber 1919 there was a Royal clemenocy, and early in January 1920 a large
number of these were released. Then, Sir, came the Special Congress in
Caleutts in Beptember 1920. It is very well known that the non-co-opera-
tion resolution was for the first time passed at that Special Congress, and
that resolution was confirmed in the following December at Nagpur. After
that, we find that in the years 1921 and 1922 there was a complete lull so
far as revolutionary crime was concerned. I do not wish to go again into
the question as to what that lull was due to. It will be for the future
historian to chronicle the real causes. Of course the Government give the
credit to their repressive laws; we give the eredit to the non-co-operation
movement. In December 1922 came the Gaya Congress when there was a
split among Congress men, and the Swaraj Party was founded in January
1923. In February 1928 the Swaraj Party gave out to the world its pro-
gramme of entering the Councils in order either to mend or to end them.
Well let me now very briefly review the events which followed. That decla-
ration, as soon as it was made, received a reply from the Government. The
reply was that in May 1928 and in the succeeding months a series of eases
were instituted in Bengal beginning with the Konsh murder case. I have
no hesitation in again characterising the more important of these cases as
entirely false. In fact the Konah murder case and the Alipore conspiracy
case, to mention only two, were held by the courts which tried them to be
false, and in the case as put by the prosecution no political element in ‘the
crime was made out. (Mr. K. Ahmed: ‘‘What has that got to do with the
Executive Council ?'’) (4 Voice : ‘‘Everything.’’) (Turning to Mr. K. Ahmed)
Who is responsible for it? Are you? Then, Bir, the Swarajists were busy
with their own domestic quarrels up to the middle of S8eptember 1928, when
the Bpecial Congress at Delhi passed the Resolution permitting Council entry.
What was the reply? In the latter half of September 1928, we find Regula-
tion IIT of 1818 put into fores in Bengsl, and & number of persons, mostly

A2
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Bwarajists, taken under that Regulation, including the editor of the pro-
posed paper Forward and the editors and managers of other Swarajist verna-
cular papers. Then came the election manifesto of the Swarajist Party,
dated 14th October 1928, offering open battle to the bureaucracy; and that
was followed in January-February 1924 by the actual entry of the Swaraj
Party into the various Councils and this Assembly. The first important
measurc which was passed by this Assembly on the 18th February 1924 was
the well-known Resolution on self-government, which, as the House is
aware, wag passed by un overwhelming majority. In the course of the
debate the Government disclosed their policy. It was decided by the
Nationalist Party that the response so made was highly unsatisfactory, and
then followed the treatment of the Budget in the manner with which the
House is familiar and the throwing out of the Finance Bill. I have already
referred to the lull which prevailed in the country in 1921 and 1922. As
Lord Lytton put it in one of his speeches, it was because the revolutionaries
were then content to stand by and watch the development of the non-co-
operation movement. Now it seems that their patience was exhausted,
and there was political crime in Bengal. Then we come to the Bengal
Council deadlock. On the 24th March 1924 the Ministers’ salaries were
rejected and when they were put up again before the Council in August
following, they were ugain rejected. Meanwhile the Reforms Inquiry
Committec was constituted and the Government Communiqué was
published, I think it was in May 1924. Well after the Ministers' salaries
were rejected for the second time in the Bengal Council, namely, in August
1924, we come to the next important date, the 25th October, the date of
ihe Ordinance. This Ordinance was passed soon after this House was
adjourned on the close of the Simla Session. Over sixty Swarajists were
taken and a regular reign of frightfulness inaugurated in the country. This
Assembly had during the Simla- session quietly proceeded with its labours.
It had passed many important Resolutions. To mention only two of them,
there was the Lee Commission and there was the Taxation Inquiry Com-
mittee, both of which came in for a full eriticism by this House, and the
House expressed its mind unequivocally by passing Resolutions condemning
both by lurge majorities but to no effect. Then, Sir, we come to the present
session. 1 am only hastily going through the events to show the connection
of cause and effect. We had the Ordinance debate which is fresh in our
minds. The next important thing was the Reforms Inquiry Committee
report and as to that the House has been gagged. It was said that it was
impossible to announce the provisional policy of the Government during the
present session and therefore Government were not prepared to give a day
for the discussion of this most important matter. But it was also alleged
that before any final action was taken this House would have an opportunity
of discussing the report of the Reforms Inquiry Committee. Well, Sir, the
provisional policy must be based upon something and we know exactly
upon what it is going to be based. We know that His Excellency the
Governor General is going to England at the invitation of the India Office to
consult with them on the situation in Indin. It is not merely a holiday
trip, which no doubt His Excellency richly deserves, but it is a business
* trip. What will happen there? There will be consultations between His
Excellency and the Secretary of State and I suppose also the other members
of the British Cabinet, and in those consultations His Excellency and the
Cabinet will not be unassisted by other expert help, if I may so call it, from
India. I find that by a fortuitous coincidence a galaxy of Indian administra-
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tors will be present at or about that time. We shall have Sir Harcourt
Butler, Bir Henry Wheeler, Sir Frank Sly, Sir Jobn Kerr (Voices:
‘‘No’'}—he has come back, I take it—but his absence will not matter much—
Sir William Vincent, and last but not the least, my Honourable friend Sir
Basil Blackett. (4An Honourable Member: ‘‘ And Mr., Hindley.”’) Mr.
Hindley too. (An Honourable Member: ‘‘S8ir Campbell Rhodes.’’) These will
be the veteran experts in the special art of governing India, and those first
named by me the stalwarts in the preservation of law and order in this count-
ry. My friend Sir Basil Blackett of course has not had directly to do with the
preservation of law and order in the country, but he will go there smarting
under the cuts which this Assembly has inflicted on him. (The Honourable
Sir Basil Blackett. ‘‘ Especially in the sinking fund.”’) " Now, Bir, it is
said the results of all these discussions will only be provisional, which means
liable to change by the vote of this House. Is there any Member of this
House who would believe in that? I can very well visualise what will happen
at that round table conference. We asked for a round table conference and
we have had it with a vengeance now. At that round table conference, Sir,
what will happen will be this. I can see it as clearly as if 1 were present
there. If any suggestion of a real solid advance is made, we shall find at
once Governor after Governor repudiating all responsibility in the matter.
He will say, *‘ I cannot go so far; I shall not be responsible if these powers
are to be given to the Legislatures in India.”” (Diwan Bahadur T.
Rangachariar: ‘“Who will make the suggestion?’’) S8omebody will do it,
either Lord Birkenhead or somebody else. My friend will allow me to
remind him that there is enough suggestion of that kind in the minority
report and that certainly will be before them. 8o, there is no lack of
suggestion and I have not so entirely despaired of the British Cabinet, the
British Parliament and British statesmanship generally as to think that there
is not one man in England capable of suggesting a real advance in the Legisla-
tures of this country. Well, that suggestion will be met by the threats 1
have mentioned. What can any Secretary of State or any Cabinet do when
the man on the spot says, ‘‘ I am not in a position to carry this out *'? Well,
the whole idea will be dropped. The meeting will break up in London, all
the Governors will go back to their respective capitals and after all this the
so-called provisional poliecy of the Government will be put before this House
for discussion. Now, Sir, what impression would the vote of this House
make upon that provisional poliecy? Not even the impression which the
squesk of a rat makes on any Honourable Member on the Government
benches when he hears it in his bed room. But 1 go further. This House
18 admittedly powerless but what can Parliament itself do? Is it or is it not
true that the Conservative Government at this moment has an unprecedented
majority in the House? Is it or is it not true that no Government in power
can really be afraid that if a very important measure like this is once settled
by the Cabinet it will be thrown out by Parliament? Parliament will simply
refuse to go into the matter. It will be enough for them to know that those
who are charged with affairs of this kind have come deliberately to cerfain
conclusions. We all know what the amount of knowledge of Honourable
Members of both Houses of Parliament is about India. -They will be quite
right. I do not blame them. The Cabinet has men in it who represent
the party in power and not like here, gentlemen, very amiable and good but
forced upon us against our consent. Well, I say that that provisional policy
would be as final as any policy can be. In fact, it will be stereotvped for
some years to come. And then what will happen in India? While these
consultations and confabulations are going on there, what will happen
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here? That has been envisaged by my Honourable friend 8ir Charles
Innes. In India, Sir, a great battle will be fought on the field
of Allahabad. His Excellency the Commander-in-Chief or 'his successor,
if His Excellency goes away in the meanwhile, will lead all the
land and air forces of His Majesty and meet my humble self with
my 45 gallant "Swarajiats, all unarmed, and a great battle will be
won to the eternal glory of British Arms. That is what will happen
here. We are asked to wait and watch and it has been suggested by certain
kind and well-meaning friends that there is nothing to prevent us from going
to England and presenting our case there. Now, 8ir, 1 for one disdain any
eavesdropping at Downing Street. Unless we are asked to take an honour-
able part in uny consultations, I do not think that any Member from this
side of the House will ever dream of going to England simply for the sake
of getting scraps of information here, there und everywhere and trying to
convince the British public which, as 1 have already observed on several
former occusions, is wholly unapproachable to us, as 1 know to
my cost. Now, Bir, the Government may be so utterly devoid of
imagination as to think that this fine distinetion between ‘' provisional
policy ©’ and ‘' final policy >’ will deceive anybody. But we know what
things are in reality. The most interested party will go wholly unrepresented
and judgment will go against us by default. What will be said of us?
Well, 1 can slso picture that to my mind. ‘‘ Look at these Swarajists,”’
it will be said, ‘‘ they are impossible men. They huve no construetive policy
of their own. They have not even taken part in the Reforms Inquiry Com-
mittee. The leader of the party in the House was asked to be a member of
this committee and through sheer cussedness he declined. Then, throughout
the proceedings of the Reforms Inquiry Committee not one Swarajist cither
appeared as A witness or submitted his memorandum or opinion in writing."’
This will be the impression created. A veil will be drawn on the real facts.
Why is it that we did not take part? Our attitude has been fully justified
by the reports both of the majority and the minority of the Reforms Com-
mittee. As the facts are not well known, I take the liberty to read the
answer I gave to the invitation which I received from the Government to
be a member of this Inquiry Committee. This is what I said on
the 8rd of June. I read from a press cutting.

‘T have carefully considered the terms of reference to the proposed Committee and
have come to the conclusion that no inquiry within the limits, scope and extent pres-
cribed can yield satisfactory results. It will no doubt be possible for the Committee
to discover the difficulties arising from or defects inherent in the working of the
Government of India Act and the rules thereunder and suggest remedies within the
limitations laid down. But it is obvious that no such remedies can meet the require-
ments of the situation. A reference to the terms of the Resolution adopted by the
Legislative Assembly on the 18th February 1824 will show that the action contemplated
by the Resolution must necessarily go beyond the structure, policy and purpose of the
Act, and that the object in view cannot he served by merely rectifying any administra-
tiveé imperfections. The proposed inquiry would perhaps be justifiable if its real and
avowed purpose were to collect evidence to be subsequently placed before a representative
conference constituted in the manner described in the Resolution of the Assembly with
unrestricted powers to propose such changes in the constitution as the circumstances
required. But as J read the press communiqué it commits those who agree to serve
on the committee to the structure, policy and purpose of the Act and gives no
indication of any intention to hold a subsequent conference with wider powers or to
take any action heyond that necessary to rectify administrative imperfections under
the Act and the rules as they stand. For these ressons, while thanking the Governor
General in Council for the invitation, I regret my inability to serve on a Committee
constituted in the manner and for the purpose set out in the press communiqué.”
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Now, 8ir, this Committee did meet and it came to certain gonclusions
and made its report. That report, I submit, has fully justified the position
that I took. There ie the majority report and there is the minority report.
So far as the majority report is concerned, I thcught that I was reading
some administration report, something like what is issued year after year
by the heads of the departments relating to their own departments, I
see no indication in it of any attempt to reach the root of the question.
Of course, there was the formula before the Committee—'‘not to go beyond
the structure and the purpose of the Act’’—and therefore any attempt in that
direction was abandoned on the plea that it would not be within the scope
of the inquiry. Then, when they came to discover defects and imperfec-
tions, they acted just like one who inspects an office and after going
through the books and files recornmends changes of procedure and transfers
of certain routine items from one head to another head, and things of that
Lind. The only real recommendations of any substance did not go beyond
the transfer of such things as the Indian,Law Reports, Boilers and Gas
«nd Forests where they ure not already tramsferred and Excise in Assam
where it is not a transferred subject. Now, the whole joko of it becomes
quite apparent when you read that report in conjuncticn with the Resolu-
tion which was passed by this House and the debate which was held on
that oceasion showing the objects with which this Inquiry Committee
was constituted. This Committee undoubtedly was a thing which the
Jovernment had done in response to that Resolution. Sir Malcolm
Hailey from his place in this House made it clear twice—once in his
opening remarks and then in his concluding speech—that all they were
prepared to do was to explore possibilities. But the intention was to get
at the bottom of the trouble and not merely to provide a sort of an eye-wash
by adding somethiug of no consequence or transferring one or two items
of no importance and thus to throw another sop to the country and sce
if it can be satisfied. What Sir Malcolm Hailey said was that if it was
found that no substantial advance could be made, which was desirable,
within the structure and the scope of the Act, then he said *'I give you no
undertaking whatever. It will be a matter to be considered when the
occaston arises.'’ T quite admit that he did not commit himself to anything
particular if it was found that nothing could be done within the scope of
the Act itself. But surely the fact that nothing could be done within the
scope of the Act could not have been a revelation to the Reforms Inquiry
Conunmittee or rather the majority. It did not require a jprophet to teil
us at the time that it will be so. We knew that nothing was possible
and therefore, Sir, so far as the position we took is concerned, both the
majority and the minority reports have fully justified it.

This is hardly an occasion when I should detain the House by going
fully into the merits of the recommendations of the majonty report, or
those of the suggestions contained in fhe minority report. All I shall say
for the present is this that the majority report is a mere camouflage
and the minority d.es certainly contain things with much of which wa
agree and with much more of which we do not agree. At the end the
only substantive conclusion arrived at is that it is a matter which must
be gone into either by a Royal Commission, or through some nther agency.
We had ourselves suggested a more suitable agency and we are no wiser
E-day than we were when the Reforms Resolution was passed by the
House.

Now, 8ir, there is one part of the majority and the minority reports
which I must deal with as it very seriously affects the Swaraj Party, and



2350 LEGISLATIVE ASSEMBLY. (14T Mar. 1925.

[Pandit Motilal Nehru.]

in which I find that both of them have gone hopelessly wrong. I refer
to the question of disqualification under the rules from membership of this.
House and the Councils on the ground of conviction for an offence involv-
ing a sentence of more than six months. Now, upon that point both the
majority and the minority have, in a fit of generosity, extended the term
of imprisonment which would be a disqualification to one year. That
is to say, if a sentence is for more than one year, the disqualification
remains, but when it is for a less period there will be né disqualification.
Now, Sir, I am not at all surprised at the majority coming to that conclusion,
but am greatly surprised at the minority, which consisted of most eminent
lawyers like my friend Bir Tej Bahadur Sapru and my Honourable
friend Mr. Jinnah, having agreed in that conclusion. They were perhaps
caught napping and did not fully realise what they were agreeing to. 1t
is no doubt & rule of English statute laws based on Parliamentary practice
and precedent that the disqudlification applies on conmviction for certain
offences involving a sentence of more than one year, but it was overlooked
that that disqualification attached to the person while he was actually
undergoing the sentence and not after he had suffered the sentence, cr
had been pardoned for the offence. It is a very elementary. principle of
criminal law that an offence is purged by undergoing the punishment for
it, and it is on that principle that the English practice is based. Even con-
victions for high treason are treated in that way. That is to say, if the
sentence imposed has still to run, you cannot elect the person who is
undergoing that sentence. But once he has served out the sentence there
is nothing to prevent his election because it is for the cloctorate to judge
whether the man is fit to represent them or not. What is provided against
is that the electorute must not put the Government in a false position. When
the Government holds & person in juil and they elect hum it
would create difficultics, and to avoid that, that rule was. framed.
Now, 8ir, the rule as it obtaing in India came up for consider-
ation beforc the Parliamentary Joint Committee. It was discussed
from the 27th May 1924 to the 1st July 1924, and it was discussed at the
recommendation of the Government of India, the recommendation being
that the disqualification should be removed. That recommendation in
its turn, Sir, I flatter myself to believe, was based upon a Resolution which
was tubled in this House very early in the beginning of the 1924 session,
but unfortunately has not yet been favoured by the ballot and cerffe up:
for discussion in the House. However that may be, the recommendation
of the Government of India was there, and on that recommendation dis-
cussions were held in the Joint Committee on various dates. Witnesses
were examined, among whom Lord Meston was one, and I will only read:
what was resolved at the final sitting:

* Then it was moved by Lord Clwyd that the Committee shall advise the Secretary
of State for India to adopt the proposal of the Government of India to amend the
rules made under the Government of India Act, 1919, so as to remove the disqualifica-
tion for five years which the rules al present impose upon any person against whom a

conviction by a criminal court involving a sentence of transportation or imprisonment
for more than six months is subsisting."”

—note that the motion was to remove it altogether.—

*“ On the question whether the proposed motion be agreed to the contents were 10°
and the non-contents were 5. .

In spite of that Resolution of the Joint Committee, which was based
on the recommendation of the Government of India themselves, we find *he-
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majority and the minority both falling into the error that I have mentioned.
Now, Sir, it is an error which very deeply affects us, As is very well known,
it is we,_the Bwurajists, who come under ihat diaqualification, and not
. only ordinary Swarajists, but men like Gandhi who is disqualified, men
like Lala Lajpat Rai and Pandit Juwuhar Lal Nehru who are disqualified.
There are numerous others who are disqualified but those I have named
need no introduction in this House or outside it. And so far as that goes,
in the early manifesto of October 1928, which 1 had the honour to issue,
there wus & challenge to the Government to withdraw the disqualification
before the elections, and see the result. 1 now challenge the JGovernment
egain to dissolve this Assembly, after withdrawing the disqualification.
If this is done I promise this House will contain a vast majority of
Swarajista,

These, Bir, are in brief the more important events which have happened
during thd present régime, and the whole policy of the Government may
be summed up in & very few words. If you bear in mind the dates that
I have given, you will find that the policy of the Government comes to
this: they give full play to their repressive laws and inaugurate a reign
of terror by making indiscriminate arrests throughout the country. Whea
they are satisfied with their own terrorism and feel confident that they
have crushed out the spirit of freedom, they obtain a Royal clemency and
let off & number of persons in the hope that that spirit will not revive.
But what do they find? They find to their utter discomfiture that the
sume spirit rises again in the more chastened form of non-violent non-c.-
operation. What happens then? They 'again begin pin-pricks of mild
repressiony which is followed up by more and more severe repression, until
some unbalanced youths in Bengal go mad . . . .

Mr. Bipin Ohandra Pal: Why not in the United Provinces?

Pandit Motllal Nehru: Because Bengal is more political that the United
Provinces and Bengal is more sensitive, and more patriotic if you like. If
You want that compliment I am willing to give it though I do not think
it will be fair to the United Provinces. However in Bengal, when these
unbalanced youths are driven to madness, some of them resort to crime,
and the opportunity is at once taken of proclaiming to the world that there
is a deop-seated conspiracy in Bengal. The Ordinance is passed, and what
is done under the Ordinance? Out of 70 odd arrestw made the first day,
60 of the prisoncrs happened to be Swarajists. In the whole round-up of
Caleutta not a siggle bullet, not a single ounce of gunpowder, nor any
material for the manufacture of bombs. was found. But I need not go over
the ground which was traversed in the discussion on the Ordinance. Then
comes the Reform Committee’s Report; but why it comes as a sort of solace
to some, I do not know. .There are friends in this Heuse and outside who
have great hopes at least from the fact that the minority has made certain
suggestions which will perhaps be accepted by the Government at Home.
As far as we are concerned, Sir, T have alreadv submitted that we have
no such hope. Wae shall wait and see; but what shall we do in the mean-
while? Well, I can onlv say that we shall go out into the country again
to work among our people and to work as long as it is necessarv unless of
eourse His Excellency the Commander-in-Chief finds other occupation for
us cither in this world or the next. But that is the only thing that we
have got to do. Now that iz the whole of the policy of this Government.

at is why vou cannot do without repressive laws. That is why you dare
not concede any substantial advance in self-government. You know all
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this but you forget your own traditions. You forget that the spirit o.
independence once born can never die, do what you like. Your repression
will only recoil on yourselves. Go on trying it as long as you like. So far *
a5 we are concerned, we, I can assure you, shall never be tired of opposing
that repression and of suffering whatever hardship it entails. Meanwhile
all we can do is to speak out our minds clearly and fearlessly, and that is
what I have attempted to do to-day. I ask the House now to take the
view which I have placed before them, to accept that view and to support
the motion and pass it with an overwhelming majority.

Mr. B. Das (Orissa: Non-Muhammadan): Sir, Pandit Motilal Nehru,
the recognised leader of the House, spoke this morning as the leader of
‘the Swara] Party. I wish he had spoken as the leader of nationalist India
instead. So far in this House in his speeches he has spoken as the leader
of the people of India, but to-day he confined himself to his 45 followers
end spoke on behalf of them. I am a humble fry in the Independent group
-of this House . . . (Pandit Motilal Nehru: ‘‘May I correct my Honour-
abte friend? 1 did not speak only on behslf of the 45 Swarajists: I spoke
on behalf of my couniry.’’) But, Sir, whatever party we.may represent
ir this House, we also represent the people of India. 'There are 315 millions
who are looking forward to our action in this House, and, although 1 am
myself a humble member of the Independent group, the leader of which is
Mr. Jinnah who sits on the opposite bench and who has the full support of
our group and who will speak for us later on, Sir, I speak on behalf of
nationalist India. (Applause.) .

Sir, my Honourable friend Pandit Motilal Nehru characterised the
Reform Committee’s majority report as a camouflage. I say it is an eye-
wash and as an eye-wash we must sweep it out. It was a pity that thé
two Indian members who signed that report forgot their nationality. ‘'I'hey
forgot themselves. Of course one of them, Mian Sir Muhammad Shafi has
row changed his views and we find him to-day advocating a Royal Com-
mission. 1 wish he had had the moral courage 1n that report to speax out
like an Indfan, in spite of his being a Government Member. Mr. Chumial
Mehta and Mr. Cowasji Jehangir are also Executive Members in the Govern-
ment of Bowrbay, yet they had the moral courage to speak out hke lndians
-of what India needs. But, Sir Muhammad Shafi is a lost soul. (Laughter.)
there was a Raja in the olden days in India—his name was 'I'rishanku—
whose soul would not go to hell, would not go to heaven nor would it reside
on the earth: it hung in the air. Similarly, Sir Muhammad Shafi is not
to-day on the Government Benches, he is not with the people of India,
‘nor do we find him as the Governor of any province. He is in short n lost
soul.. (Applause.) He wants to come back to us, to the people of India,
and he says he wants a Royal Commission. Where was his moral courage
when he signed that report? But who is to be blamed for these lost souls
among Indians? It is the Treasury Bench, it is the Government of India -
that is to be blamed for such lost souls. In the Mahabharata there is a
gtory. When Yudishthira was asked he said he did not want to be a Raja
in Kali-yuga; but the Government of India create Maharajadhirajas, Their
Bxalted Highnesses, Their Serene Highnesses: and these Rajas and Maha-
‘rajas will sign any report and give any support. I do not wonder at these
lost souls in India: but I ask of this Government not to make of Indians,
-of real men, true sons of India, lost souls. (Applause.) They are men of
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Indis, .they feel as patriotically as we the Opposition in the House feel;
‘but by dangling before them little Governorships and seats on Executive
Councils you make them forget their duties to their motherland.

However, when I think of the minority report, I am proud that my
leader Mr. Jinnah had the moral courage to have accepted the Government
-offer to sit on the Reforms Inquiry Committee. He did consult his friends
in the Independent group and had our hearty support. Sir, we are here
not to obstruct, not to non-co-operate or to go back to our constituencies
and our homes. We have come definitely to this Legislative Assembly to
<do some constructive work for the constitution and the country. (4n
Honourable Member: “‘Can you do it?"’) If we cannot do it, at least we are
‘trying our best to do it. But we have no alternative. You cannot non-
‘eo-operate in this Ass#mbly. #f y#u want to non-co-operate your place is
mnot here, it is outside this Housc. (An Honourable Member: ** Our place
is everywhere!'’). We follow reason and reasonableness. My leader joined
the Reforms Inquiry Committee and collaborated with his colleagues Sir
‘Sivaswamy Aiyer, Sir Tej Bahadur Sapru and Dr. Paranjpye in bringing
out constructive suggestions and constructive proposals for fresh Reforms.
That is what we want. I know we want Swaraj; we want complete self-
12 Nooy, BOVernment; yet under the limited scope of the inquiry they

"7 show us a way out. We admire their courage; we admire the
‘way in which they have suggested a via media, so that the country, the
Parlisment and even His Excellency the Viceroy and our Finance Member
during their discussions in England a month later will find their way to
satisfy the aspirations of the people of India. (Mr. K. Ahmed: ‘‘ Ask them
to take your leader there.”’)

Sir, this morning I was reading the Bombay Chronicle of Thursday, the
12th instant; and in commenting upon the bravery and the courage of those
two Indian Executive Members of the Bombay Government which I have
already referred to, it quotes the views of those two members on party
policy in the Councils as follows:

“ The existence of parties on policies postulates the possession of full responsibility
by the representatives of the people.”

Well, Sir, much has been made by the Government about the existence
of so many parties. The Bombay Chronicle comments thus’

‘““In India the Government sit tight and expect Indians to play at parties and
neutralise their energies to the relief of Government."

It is a very pregnant remark to he addressed to the representatives of the
people of India in this House. Are we here to play at being Swarajists,
Independents, Moderates or Liberals, or are we here to work as Nationalists,
a8 representatives of the people of India, to take united action against a
bureaucratic Government that is not going to part with one inch of its power,
with one inch of its vested interests? We must unite; we must not repeat
what we exhibited last evening during the late hours that the Honourable
the President allowed us to sit and vote against each other. We rust unite
and show this Government and the country, show to the world at large,
that India wants Reforms, that India wants Swaraj and we must get it out
of this Government. (Applause.)

Oolonel J. D. Orawford (Bengal : European) : Sir, it is with some diffidence
that I rise to take part in the debate initiated by my friend Pandit Motilal
Nehru; and I use that term ** friend ’, 8ir, not only in the formal courtesy

.
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which we extend to every Member of this House but because I and my
colleagues feel that socially too Pandit Motilal Nehru has been our friend.
Recently, only last week, we were the guests of the Honourable Pandit and
of Mr. Jinnah at a dinner at the Western Hostel and on that occasion the
courtesy extended to us as to other Members of the House was second
to none. I allude to this point, Sir, because I am a believer in the building
up of conventions. One Honourable Member at that dinner party—he was
an Indian—alluded to the differences which exist in this country and in
England ; he said in England no matter how strong are the differences of
your political opinion, you do not allow it to interfere with the courtesv
distated by society. 8ir Campbell Rhodes in & very valuable analysis of
the Muddiman Report which he has given to the Press has alluded to the
fact that political progress in this country in his opinion can primarily be
established by conventions, and I believe, Sir, that the Honourable Pandit
and Mr. Jinnah have made a very valuable contribution to the political pro-
gress of this country when they decided that, no matter how strong may
be the difference of political opinion in the House, hostility on those grounds
shall not be allowed to extend to our social relationships or disturb the
relationship which ought to exist normally between all communities.

I would like, Sir, to return to the fact that I said I rose to take part in
this debate with diffidence. My diffidence arises from two points, one,
that I belong to what is numerically & minority community and I have that
feeling, due to the fierce campaign of racial bitterness in the Indian press,
that minority communities at present lack confidence in the future of a
government formed on any other basis than that which exists. (Pandit
Shamlal Nehru: ‘* What about your Statesman, Englishman, Times of
India and others?’’) My second point is that we are always being accused of
being ‘‘ birds of passage ’’ whose only interest in India is that of her ex-
ploitation. I vehemently repudiate that assertion and I do so on the grounds
that the service which Britishers have given to India is second to none. 1If
I may be allowed with due modesty to give a brief account of my own
family connection with India, I would like to tell the House that my eldest
brother, & member of the Indian Civil Service in the United Provinces, died
sorving India; and if you can judge anything from obituary notices, he was
loved by all classes of Indians with whom he came in contact. In SBouthern
India my sister died from cholera contracted in helping the poorer classes
of India during & cholera cpidemic. T myself, Sir, have taken my turn in
defending India’s frontiers. But that is & poor example of what very many
British families have done for India. Sons of Great Britain have come
out here and given of their best not only in a professional capacity or admi-
nistrative capacity, but in assisting India to develop and exploit her own
rekources in the realms of trade and commerce. Our youths come to India
in the heyday of their youth after receiving the vory best training that the
British Empire can give them; they give the best part of their lives, if not
their lives themselves, to the service of India; and if they retire it is to &
very short period of well-carned rest after an arduous service for India in
this country. It is these conditions, Sir, apart from our stake in the country
altogother, which I say entitles us to an opinion on the nature and the
_ measure of constitutional progress in this country and which justifies that
" opinion receiving that consideration at the hands ?f the Go_vamment_‘of
India and at the hands of Indian politicians which it is certain to receive
at the hands of the civilized world,
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Pandit Motilal Nehru: May I interpose and say that we do not deny
that my friend and his community have that right; in fact I may remind
my friend that I invited him and his Association to a conference to consider
these very things. :

Oolonel J. D. Orawford: If I may pass on to the question of the
Muddiman Report, the Honourable Pandit proposed yesterday to move the
sdjournment of the House to consider the attitude of Government on this
subject. Had he done so, I would have felt obliged to rise and oppose
the adjournment, not that we want to burke discussion, but because we
feel, recognising our responsibility as representatives of our electorates,
that we could have made no valuable contribution other than that of our
own personal views to the debate at the very short notice which had been
allowed to us. This is an important question, Sir, and a very important one
from the point of view of minorities; and it would not have been possible
and we do not believe it is desirable to discuss this question until .we have
had an opportunity of consultation with the leading men of our community
and with the organised bodies which we represent in this House. I there-
fqre do not propose. to examine in detail the recommendations of the
Muddiman Report. I take it, Sir, that the motive underlying the Honour-
able Pandit's Resolution is the lack of responsibility of the Executive
Council to this House. Might I remind the Honourable Member that we
Members in this House also have a responsibility to our electorates, and if
we take part in this discussion, it is because we believe that those elector-
ates are not yet in a position to have any control over their representa-
tives in this House. I may give the House -

Pandit Motilal Nehru: You profess to know our electorates better than
‘we do.

Oolonel J. D. Orawford: I may give the House one or two instances.
In an election to the Legislative Council in Bengal, quite a number of
-electors came up and said that they had received instructions to vote for
‘the Lal Sahib, the usual practice of having coloured boxes having been
adopted in that particular constituency. They were not aware of the
name of the candidate standing in the red colour or of the candidate standing
in the black. But they said

Mr, Devaki Prasad Sinha: May I remind the Honourable Member that
‘ot tho last British elections, many voters came and voted against particular
-candidates merely because they were asked to vote against the red letter?

_ Oolonel J. D. Orawlord: They came and said that they had received
instructions from the agent of the man who owned the house in which they
Jived that they were to vote for the Lal Sahib, and that if they did not do
50, they would be turned out of the house. The process of secret ballotting
was explained to them, but their education was such that they could not
tring themselves to believe that the Babu in the ballotting office would
not know how they had voted . . . .

_ Mr. Chaman Lall (West Punjab: Non-Muhammadan): May T know,
Sir, what evidence the Honourable Member has i support of the state-
anent he makes? Will he kindly produce the evidence ?

Oolonel J. D. Orawford: I have no written evidence, Sir.
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Mr, Chaman Lall: May I then ask the Honourable Member not to
niake any statements in this House unless he has sufficient evidence to
support them? It is misleading the House to make any such statermnent
ar the Honourable Member is making without evidence.

Oolonel J. D. Orawford: Perhni)s the Honourable Member will observe:
that rule himself in future.

Mr. Ohaman Lall: May I remind the Honqurable Member that I have
never on a single occasion in this House made a statement which I am
uot fully prepared to support.

Mr. W. 8. J. Willson (Associated Chambers of Commerce: Nominated
Non-official): Even if it is 10 years old?

Oolonel J. D, Orawford: The other case was one which was related
to me by s Muhammadan representative of this House. He said that
there were 180 polling booths in his constituency . . . . .

Pandit Motilal Nehru: May I be allowed tq say one word? If the
Honourable Member will refer to the reports of the cases tried under the
Corrupt Practices Act in England, he will find worse examples than those
he is citing now.

Oolonel J. D, Orawford: 1 do not see, Sir, that because there are
m'stakes made in England, there is any reason why you should commit
the same mistakes in India.

Pandit Motilal Nehru: That is {raining up the electorates.

Oolonel J. D. Orawford: If the Honourable Member will allow me to
go on, I shall mention the second instance. Now the IHonourable Member
whom I mentioned just now said that it was impossible to be present at
180 polling booths over large districts, and he said that, as a matter of
fuct, he did not think it had been necessary for him to address all his
constituents because in most cases they voted in accordance with the
wishes of the zamindars. I do not say it is wrong, Sir, but I allude to the
fact of the very great power which may lie in the hands of one individual
citizen until the electorates are educated to take to their own line.

Then the third case occurred in Bihar and Orissa where, I understand,
a certain section of the municipality in a municipal district did not approve
of the pqlicy that was being carried out by the existing chairman, and in
spite of the fact that thero was a bye-election coming off, they did not
roalise the powers that lay in their hands and that they had the opportunity
to express their opinion on the policy of the municipality by recording their
votes at that particular bye-election. They, however, went to the Collector
and asked him if he could not take some steps to have the chairman re-
moved. That, to my mind, shows that we have a long distance yet to go
hefore we can be certain that our electorates are capable of looking aftev
themselves.

Mr. Devaki Prasad 8inha: That may apply to your constituency.
Ooclonel J. D. Orawford: I allude to this po'nt, because it has often

been pointed out by my Honourable friend My. Devaki Prasad. Sinha in
this House, that this House is capable of exploitation by big interests
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Mr. Devaki Prasad Sinha: Including the representatives of your
community.

Oolonel J. D. Orawford: And it is essential that we should make per-
frctly certain that the responsibility should be not so much to ourselves
as to the peoples of India.

I would allude, Sir, to just another point that arises from the Honour-
able Pandit’'s motion. I observe ulways u merry twinkle in his eye, and
he seems to say to himself, ** Well, thank Heavens, I can get off my
annual grievance on this occasion without any fear of anything happening’’,
and lie is thereby really building up a convention to which I do not believe:
this House desires to agree and to which my Honourable friend Mr. Bipin
Chandra Pal only the other day referred.

Mr. V. J. Patel: I thought you were in favour of conventions.

Oolonel J. D. Orawford: In the right direction. "This convention that
he is building up is to say that he approves of the retention of guberna--
torial powers of restoration and certification, and I cannot believe that it
is sound for us to build up such a convention. He is also, to my iund,
building up another convention . . . .. .

Pandit Motilal Nehru: My friend ought to know that it is by the raw
it_aself, and not mere convention, that the power of certification and veto is.
given.

Oolonel J. D. Orawlord: My f{riend is building up another convention,
that the opportunity given to the representatives of the tax-payers to
criticise the expenditure should be wasted in the annual voicing of our
grievances. I am quite certain that it is not « sound policy. We have
plenty of opportunities by Resolutions and by other means to put forward
the points of view which we favour, and I cannot believe that it is desirable
tnat we should establish a convention to put forward at this time those-
Hesolutions rather than that we should examine with the very greatest care-
the expenditure and income which are plac&d before us on this occasion.

Finally, Sir, T would make an appeal to the House. I believe with
dir Campbell Rhodes that progross lies along the road of s proper establish-
wment of proper conventicns.

Mr, V. J. Patel: What are they? Dinners?
Colonel J. D. Orawford: A dinner is a useful one.

Mr. V. J. Patel: Mention some more.

Oolonel J. D. Orawford: Firstly, that law and order is the primary.
duty of every Government, that minorities must be protected, Budgets must
be balanced, and that the finances of the country must be sound. These
are the lines . . . . . (A Voice: ‘‘ Lee Commission.”’) These are the:
lines, Bir, upon which political progress in this country can develop to the
Interests of India and of the Indian people. With these words, Sir, I beg
fo oppose my Honoursble friend the Pandit’s motion.

_ Mr, Bipin Ohandra Pal (Caleutta: Non-Muhammadan Urban): I regret,
Sir, as much as my gallant friend, Colonel Crawford, the painful necessity
that has been imposed upon us of not discussing the expenditure and
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income of the Government of India when the Budget comes on. That
necessity has been imposed upon us by the peculiarly painful political
situation in the country. This is really the one occasion on which we can
freely and fairly discuss the policy of the present Government. It has
been one of the functions, 1 may remind my gallant friend,
of the Legislative Assembly in India before the legislators
were permitted to vote upon the Budget, to discuss general
questions of public policy on the pretence of discussing the Budget. That
was in the old Imperial Council. The figures in the Budget were more
sacred than the sacred thread of the Brahmin to the parish. So far as
the old constitution went, we could not move any amendment on the
Budget, all that we were given was to enjoy the sound of our own voice
inside the august Chamber, criticising (within reasonable limits, of course,
because the Viceroy was presiding) the action and the policy of the Gov-
ernment. But since the introduction of the new Government of India Act,
this House has been given this privilege, this power of criticising the policy
of the Government, the general policy of the Government, the acts and
attitudes of the Executive in the country, in discussing the Budget. This
year we have been allowed a certain amount of latitude in regard to this
matter by a convention, which I understand, Sir, you and the Leader of
the House between you two, have established or have commenced to
establish, namely, you have given us this item No. 28, dealing with the
Executive Council of the Government of India, to discuss general ques-
tions of public policy. This is our excuse. If you. bad given us full
responsible Government, if we were made responsible when we threw out
& Budget to carry on the administration according to our own lights, if
we were permitted when we rejected a Budget to transfer ourselves from
these impotent benches to the potentialities on the other side,
and cast our own figures, carry on our own administration in ‘the
light of our own conscience and with a due sense of respon-
sibility to our constituencies and to the country in general, then
" we would not have wasted your®time and our time upon this fruitless dis-
cussion of general policy over these figures dealing. with expenditure and
revenue. Now, Bir, 1 am glad to be able to support the motion of my
friend Pandit Motilal Nehru. (Hear, hear.) But, Sir, those cheers are a
little too previous. (Mr. Jamnadas M. Mehta: ‘‘ Make hay while the
sun shines.”’) But, though I support his motion, I do not actually accept
all the reasons upon which he has supported that motion. We are all
agreed, Sir, whether we are Swarajists or non-Swarajists, whether we are
extremists or moderates, whether we sit on this side or on the other side
or elsewhere, we are all agreed, every Indian Nationalist and politician
who is not a place-hunter and a flunkey, agrees with every other Indian
Nationalist and politician, that we must have full complete real responsible
Government and must have it as quickly as we can possibly have it. Upon
that point there is absolutely no difference of opinion between my friend
Pandit Motilal and his Swarajist ironsides and my friend Mr. Jinnah and
his poor following. (Pandit Shamlal Nehru: * What about yourself?’’)
‘There is absolutely no difference. We have cried for it, we have worked
for it according to our own lights—early establishment of Swaraj. Early
establishment of Swaraj has been and is the one objective of all our
struggles. And by early we have always understood, before the statutory
period of the end of ten years after the institution of the Reforms, that
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is, before 1929. At the Amritsar Congress, when in his unregenerate days
my friend Pandit Motilal Nehru presided over us, we agreed that we should
work the Reforms for whatever they might be worth with a view to secure
the early establishment of responsible Government in the country and by
the early establishment of responsible Government in the country we meant
earlier than 1929. We are striving for the same ithing. And if you read
this report, you will find that the minority has also practically made it
clear that they want as anyone of us who are not with them in other
matters, everyone of them wants as early establishment of responsible
Government as possible. (Mr. K. Ahmed: ‘' 8o does the Government.
Government have agreed.’’) Sir, when my friend Mr. Kabeerud-Din Ahmed
becomes the Government, I shall take his word for the word of the Govern-
ment. Now, we are all agreed upon that, and we want it. The only
question is, how shall we get it? Our differences, whatever little differences
there are, are differences not of ideal, not of objective but only of methods.
My friend Pandit Motilal thinks that by throwing out the Budget, by an
obstructive policy, by destroying Council Government he will have his
Swaraj Government. That is what my friend Mr. Patel thinks. I do not
know if Pandit Motilal thinks the same. *(Pandit Motilal Nehru: ‘I
don’t know if Mr. Patel even thinks that.’’) Those were his words, Sir.

Pandit Motilal Nehru: He thinks he must try to demolish. But he
does not mean to say that by simple demolishing these Councils he wilk
get Swaraj. There is something more to be done.

Mr, V. J. Patel: I might explain, Sir, that there is no construction
without destruction. We will construct after we have destroyed this
system,

Mr. Bipin Chandra Pal: Yes, Sir, I am familiar with that excellent dictuny
—no construction without destruction. But my friend is still on the
mechanical plane; he has yet to rise to the biological plane, where there
is no destruction before eonstruction. Destruction and construction go on
hand in hand; there can be no construction in the biological sphere after
destruction. My friend, Dr. Lohokare, cannot destroy me and the patho-
logical tissues in me with a view to replacing.them by healthicr tissues. I
must be kept and the Government must be kept. That is our position.
The Government must be kept. The Government is our Government.
Simply because for the time being those other gentlemen with a different
colour from ourselves hold authority to steer the ship of State, the ship of
State is not theirs. It is the Government of the Indian. It is our State
and we claim to guide and control and shape bhe policy of that State instead
of my friends opposite. That is all that we want. We do not want to
destroy the machinery of Government. We do not want to destroy the
State as State. We do not want to destroy the power of the State as a
State, becausc upon the existence of that power depends whatever rights
I enjoy and whatever rights I demand and whatever rights it is possible
for me to ever enjoy as a member of a civilised society and State.

Pandit Shamlal Nehru: You only want to change the colour.

Mr. Bipin Ohandra Pal: I do not want to change the colour, Sir,
because I know the brown bureaucrat will be no better than the white
bureaucrat (Laughter). I want not to change the colour but the character.
That is what I want.

B
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Now, Sir, we do not want to obstruct. I support Pandit Motilal’s motion
but let it not be understood that when I give my vote and go with him to

:gle lobby (Mr. K. Ahmed: ‘‘Not the same’’) I accept his policy of obstruc-
ion.

Pandit Motilal Nehru: I have made it quite clear myself.

Mr. Bipin Obandra Pal: What I want is to enter a protest. But it
may be said that the other day I said that if we want to enter a protest, a
100 rupees cut would be as good as a lakh of rupees cut. I say that as a
general statement that holds true. I do not assess these protests by their
material measurements. A lakh does not carry more moral weight behind
& protest than a hundred rupees. But, in this case, we stand upon a
different footing. We know that His Excellency is going to England. I
have not the legal poetic imagination of my friend Pandit Motilal to be able
to visualize the flow of spirits and the feast of soul that will take place in
London when Lord Reading and Lord Birkenhead and the others will meet
there. 1 cannot visualize the picture which my friend has visualized, but
I know this, Sir, that Lord Reading is going out to consult the authorities
regarding the Indian situation. It is out in the papers—not in Indiam
papers but in the English papers—that His Excellency is going out to con-
sult the Secretary of State and the British Cabinet in regard to the consti-
‘tutional issue in India. That is an open secret. We do not want to make
a small cut which His Excellency may refuse to restore. On this occasiom
we want to make as big a cut as we can, so that His Excellency will be
forced to restore, and in being forced to restore, will have to place his
reasons for the restoration on record and those reasons will be before the
Secretary of State for India, before the British Cabinet and before others
who may be invited to join that Conference. It is for that reason, Sir, to
make the position of this House absolutely clear, that divided as we are
in regard to our methods, we are united in our demand for the early-estab-
lishment of full responsible government in this country, and we shall not
cease from wrestling until we have our desire fulfilled. (Hear, hear.) That
is what we want to make plain in the country and before the world. What
are our demands? We want immediate establishment of full provincial
responsibility. That is the first thing we want,—immediate establishment
of full provincial responsibility, not a transference of the control of Assam
TForests that might be profitable to me if I were the Conservator of Forests
(Pandit Shamlal Nehru: ‘‘ Or Figheries '’) or the Member in charge of
“Forests or the control of Fisheries or the control of the publication of Law
TReports or the control of other things. The days are gone by, Sir, when
vou can please us and satisfy us by these little toys. When we were
.children we thought as children and we played as children, but having arrived
at man’s stature, we demand the right of man to determine and carry on
the business of our own household ourselves in the light of our reason and in
the light of our own conscience. No, Sir, this transference will not do,
-and the minority report makes it absolutely plain and clear as clear could
be that this will not do. Of course, they had to work within the limits of
their reference. They could not go beyond the limits of their reference.
But they make it absolutely plain that what they want is a change in the
-present constitution. I will read, Sir, just a little. T am not a good reader,
“but I will try to:

* The Indian Ministers and Members of the Executive Councils also, upon whem
wiew opportunities of service were conferred, appear to us to have been within the
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sphere of their Executive duties, equally eager to work the Conmstitution in the same
spirit of reasonableness, and yet differing from the majority of our colleagues we have
Theen forced to the conclusion that the present system has failed, and in our opiniom
it is incapable of yielding better results in future.’”

1 am sure if my friend Pandit Motilal Nehru had been on this Committee
he could not have put the case for us in stronger and clearer language than
has been done in this sentence. What do they say again?

* To our mind the proper question to ask is not whether any alternative transitional
system can be devised but whether the constitution should not be put on a permanent:
basis, with provisions for automatic progress in the future so as to secure stability
in the government and willing co-operation of the people.”

Those words represent the united voice of India. No tinkering, Sir, no
transference of a few departments from the reserved to the transferred side,
but what we want is a change in the constitution which will make automati-
cally for future progress, which- will ensure stability, a change in the consti-
tution such as will not force my reasonable friend Pandit Motilal Nehru,
a moderate of moderates as he has always been in his life, to change into .
a red Swarajist and going in for breaking while all his life he has been
anxious to construct. We do not want this constitution. This constitution,
this hybrid constitution, thig wretched constitution unknown to political
history and unknown to any political science, this dyarchy within monarchy
and monarchy within dyarchy, this unity in duality and duality in unity, this
one in Ousia and two in Hypostatis, this constitution unknown to anywhere
oxcept in medieval scholastic theology, this, Sir, is not wanted by us. We
never asked for it.

Mr. D. V. Belvi: Dyarchy is a political monster.
Mr. M, V. Abhyankar: You want to work it.

Mr. Bipin Ohandra Pal: I am prepared to work a monster if the monster
will serve my purpose and I am working with you to-day to serve my pur-
pose. (Laughter.) That is our position. Why should I not want to work
o monster if the monster will not eat me but I can control
the monster? (Laughter). That is the .whole question. If you
lack the skill and the courage and the strength to drive your
motor car, your motor car will drive you into a ditch. But if you
have the vision and the skill and the strength to drive it correctly,
however powerful it may be, you will reach your goal thereon. That has
beon, Sir, our position. Now, Sir, we are not in love with this present
constitution. We are not in love with what Sir Alexander Muddiman and
his colleagues have given us. Even those who have signed the miinority
report have made it absolutely clear that they are mot in love with their
recommendations. They had to make certain recommendations; they have
made them. One thing I find in the minority report is that they have
simply said, ‘“ We agree with the majority here, we disagree with the
majority there.’” They do not put forward any constructive proposal except
in their concluding paragraph where they say that this will not do. They
88y '* We want a constitution that will work for stability.”’ The Governor
of Bengal wants stability. He wants to have a Ministry that will work for
stability. The Governor of the Central Provinces wants a Ministry that
will work for stability. We want here a Government which will work for
stability. What is that Government we want? As I said, give us full

* provineial autonomy, and give us some effective control over the executive
in the Central Government in the transitional period. We do not say that
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we are fit according to the standard of*my gallant friend Colonel Crawford
to govern ourselves. If he will apply that measure to his own people in.
England he will be forced to admit, honest man that he is, that even they
are not fit for enjoying full responsible government there. But what we-
want is to grow into this fitness and we shall never grow into this fitness-
unless you give us the power to exercise the rights of free citizenship in
this country. 1t is by the exercise of real power and responsibility that
the sense of responsibility grows. Give us responsibility and the sense of
responsibility will grow. The sense of responsibility grows there among
your brown colleagues because you give them responsibility. And the same
sense of responsibility will grow even in these benches if you make them
responsible for carrying on your work the moment they try to thwart you
in the prosecution of your policy or throw out your measures.

Now, Sir, the situation, so far as we can see, is very critical. It is.
very critical in Bengal. We have got two Ministers, but it has yet to be
seen how long this new Ministry will last in Bengal. Everywhere, almost-
in every province—in the Central Provinces the Reforms are practically
stopped owing to the deadlock created by the Swarajists. In Bengal the
Ministry is in a state of unstable equilibrium. It has been in a state of
unstable equilibrium for the last 12 months and more, and it will continue:
to be so until better counsels prevail. (Mr. V. J. Patel: ‘‘Do you approve:
of that policy of obstruction?’’) No. do not approve of obstruction. I
believe in constitutional opposition. I do not believe in the obstruction of
Government. (A Voice: ** But you did.”’) I have answered that question
and I will not take notice of it again. The situation is this. In Bengal we
have got that situation, an unstable Ministry. In the Central Provinces:
we have got that situagion. Here this time you are g little more comfortable
because of the freedom of my Honourable friend Mr. Jinnah and his.
friends from the Swarajist trap. Last year they voted with them. They
are not going to vote with them and you are trying to exploit that situation:
to-day. But it will only be for a little while. It cannot last long. The
moment there is any vital issue beforc us as on this occasion we will not
vote with Government. We have got a proverb in Bengali which says that
the horn of the buffalo is bent, it is not straight, but when buffaloes fight
their horns become straight. And when we fight all our horms become
straight and you will find it to-day and on future occasions also if any
serious problem arises. (Pandit Motilal Nehru: ** You are again falling
into the Swarajist trap.’’) No. I am driving the Swarsjists into my trap.
We shall see who goes into whose trap. We have seen it during the last
vear, who have been changing and who have not. Why should you give
the Government Benches so much pleasure? They do not give you pleasure.
The issue really is this. Are we to reach our goal by constitutional means
or bv other than constitutional means? That is the whole issue. (4n
Honourable Member: ‘“ No.”") (Another Homourable Member: *‘ By all
available means.’””) The other day His Excellency the Commander-in-
Chief gave us a bit of his mind. (Mr. Devaki Prasad Sinha: ‘‘ Did he
frighten you?') Well, well, do T look like it? Some friends have been
looking very much afraid eitber through the Commander-in-Chief or through
somebody else ever since they entered this House during this Assembly.
T did not get frighteried. I only enjoyed that. I thanked in my heart of hearts
His Excellency the Commander-in-Chief for that frank statement when he
said that India is'not a nation and you cannot expect to have a national
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army until you are a nation. That is the whole argument—until you are
a nation you caunot have a national army. And my Honourable friend
8ir Alexander Muddiman will rise up and say, ‘* Until iou have an army
you cannot be a nation.’’ Mr. Frederick Smith, before he was transferred
to the Upper House, declared in the course of the debate over women
franchise in England that ‘‘ The old law was no representation, no taxa-
tipn. The mew law is no fighting, /no vote.”’ That was what Lord
Birkenhead before he became & Lord declared in the House of Commons
many years ago, and that is practically what my Honourable friend Sir
Alexander Muddiman will say and what His Excellency will say. We are
in a vicious circle—I’andit Motilal’s vicious circle. He said when discuss-
ing the Resolution on the King’s commission that we are in a vicious circle,
‘* We cannot have self-government before we have a national army and
we must have a national government before we can have a national army.’’
You cannot have & national army before you have a national Govern-
ment—that is really the meaning of His Excellency’s dictum the other
day. Now I do not like to take that as the bnly alternative before us.
We want to proceed, as my Honourable friend Colonel Crawford said, from
point to point, from convention to convention, from precedent to precedent,
into our goal. We do not want a revolution. I do not think that even
my Honourable friend Mr. Patel wants a revolution. (Mr. V. J. Patel:
‘‘ Peaceful revolution.’’) Peaceful revolution! This reminds me, Sir, of
a Sanskrit couplet which I am sure my Honourable friend, Mr. Patel
knows. The couplet means: ‘‘ When two goats fight they begin with a great
show, and when a great saint dies there is a great show, but no food on the
sradh occasion of a Rishi. When a man and his wife start quarrelling there
is & grealt show, but all these end like a morning cloud, not in shower but in
vapour.’’ That is the kind of peaceful revolution that my Honourable
friend Mr Patel wants. A revolution is a revolution. I can understand
a morsl revolution. I can understand .o

Mr. V. J. Patel: My friend forgot 1920-21. That was a peaceful revolu-
tion.

Mr. Bipin Ohandra Pal: I will not disturb the self-complacence of my
friend Mr. Patel. I know, Sir, 1921, but where is 1921 in 1925? Where
was 1921 in 1924? Three times before the cock crowed you denied your
master and now you come and call upon us to remember 1921. Now the whole
-question is this: Are we going to have, 8ir, constitutional advance or revolu-
tionary advance? We are for constitutional advance but the country is
getting impatient and it may be impossible even for the most moderate of
my moderate friends to control the country.or a section of the country from
rushing into revolufionary ways unless this constitutional question is solved
with wisdom, with statesmanlike farsight and solved betimes. With
these words, Sir, I support the cut proposed or rather the rejection pro-
posed by my friend Pandit Motilal Nehru.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadaa
Urban): After the torrential diversions which we have had, I wish to draw
the attention of the House to the plain issue which it has to face to-day.
As T conceive it, the plain issue before us to-day is that by means of this vote
we want to record the opinion of this country—I am speaking for the Indian
population—that the Government as it is now carried on does not command
the confidence of the people of this country. That is the plain meaning of
the vote which I wish to record, not with an idea to obstruct, not with the
idea of exercising our constitutional right of refusing supplies, not even with
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the idea of making any emphatic protest, but with the idea in my mind of
making another attempt to see if the heart of the Government can be made
to change. 8ir, I say that the heart of the Government really requires a
ehange. Speakinf in the presence of my Indian friends who form parmt of the
eorporation called the Government of India which we condemn, I say un-
hesitatingly that, notwithstanding their presence, they have not by their
presence contributed to a change of heart. They have become diluted
themselves.  They have been overpowered Ly the masterly elements
which control the government of the country. 8ir, at this time,
especially when His Excellency the Viceroy is proceeding to
England %o discuss momentous issues which affect the well-being
of the millions in this country, it is but right that His Excel-
lency should convey to the responsible people there what the
real feelings of the people here are. When His Excellency came to this
eountry in 1921 and when we began the reformed constitution we met under
the big long shadow of Amritsar and we, Sir, who were taught Milton and

Shakespeare remember the great sayings in them. In one of Shakespeare’s
plays we read :

‘“ Wise men never sit and wail their woes, but presently prevent the ways to wail.””

Now, Bir, we came to this House in 1921 notwithstanding the upbraid-
ing process of our non-co-operatin% countrymen, notwithstanding their
attempt to deride us by letting loose dogs and asses with placards.
round their necks saying ‘* Vote for me '’. We, who came in here in 1921,
offered our co-operation wholeheartedly %o remove the evils which, as we
conceived them, existed in the constitution of the government of this
eountry. Sir, the Government were very unpopular in 1921. We tried to
diagnose the causes of that unpopularity. We tried to help the Government.
to remedy those vital defects which made thcm unpopular. We recognised
that the disease lay in the political atmosphere, lay in the sentimental side,
lay in the economic disadvantages and burdens of this country. The poli-
tical atmospherc of the country was then shrouded. We had then just
emerged from the troubles in the Punjab; we had just then the grim
memory of the Rowlatt Act and the agitation which swept the country.
We were also under the repressive press laws. And we diagnosed that all
these causes contributed to the unpopularity of the Government—the econo-
mic disadvantages which the country lay under the fiscal policy of the
Government, the administration of the Railways and in connection with
various other matters we found that there were radical defects to be cured.
On the sentimental side, there was the political aspect also of the racial
distinctions in procedure, and there were various other miscellaneous causes
which went to make for the unpopularity of the Government. We found,
Sir, that Indians were not generally adequately represented either in the
civil service or in the military service of the country. Therefore, Sir, we-
get to work to help to re-frame the laws, to re-frame the constitution, to
re-frame the machinery of the various other matters affecting the govern-
ment of this country. Sir, the year 1921 was eventful in that respect. We
had the Esher Committee on the Army, then the Committee of this.
Assembly which sat to consider the Esher Committee’s Report which made
recommendations under 14 or 15 heads to remedy vital defects in the admi-
nistration of the Army and also to effect the Indianization of the Army.
We pressed for a Committee to examine the press laws and the repressive
laws and got the same appointed. We got a Committee sppointed tc
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remove the racial distinctions and similar other defective procedure.
Bir, where we found also plague-spots like the North-West Fronfier Pro-
vince, where the people were groaning under the disadvantages which
surrounded them on account of their position and on account of their neigh-
bours, we tried to influence the administration of this country; we tried to
effect reforms by getting the procedure modified; and we also got Com-
mittees appointed on the economic side, as regards the fiscal policy of the
Government and also in connection with various other matters, for example,
the position of the Indian bar. Sir, all these were achievements of which
we of the first Assembly were naturally proud notwithstanding their belittle-
ment on the part of the public. We produced some impression, Sir, we
know that we were flooded with applications from both the Princes and
the people of India to redress wrongs as if we were mighty people who
could work wonders in this Assembly and in the Council of State. But,
Sir, when we come to realities, when we come $0 consider whether we had
begun in effecting any real change of any substance, when we examine that
position honestly, we recognize that we have failed, miserably failed. That
is the conviction which has forced itself upon my mind and also upon the
1py, Minds of the thinking people of this country. There have been
EM.  certain advances, certain improvements, in matters of detail,
not in matters of substance. But where matters of substance come, the
Government are tardy, niggardly, grudging, in the spirit in which they
accept those proposals. 8ir, take, for instance, the Army. We pressed for
speedy Indianisation in the Army. We suggested various methods by which
it can be effected. That was in 1921. We are still in the year of grace
1925, and what is it that His Excellency thé Commander-in-Chief vouch-
safed to us only the other day on the floor of this House? 8ir, it was an
insult to the people of this land. We take it as an insult to us to be told
that it will take many many years before we ean think of any substantial
Indianisation of the Army. Sir, if that is so, where is this goal of respon-
sible government you promised to us stage by stage, step by step? Did
His Excellency the Commander-in-Chief speak with the authority of the
Executive Council? If so, Sir, I have no hesitation in condemning that
Executive Council by means of this vote. Sir, are the Indian Members in
this Council content with the position which His Excellency the Com-
mander-in-Chief put to us the other day? Do they recognise that the
country will be content with such a position assigned to them? Many
many years. There is the conflict of religions, there is the conflict of races,
there is the conflict of languages, there is ignorance, there is illiteracy. Sir,
it gods on to the end of time. Such arguments have been repeated times
without number. Sir, if such arguments are to prevail with an intelligent
Government with which we are fal::e to faee, I say, Sir, all hope must be
lost. 8till, Sir, I do not want to give up hope, because I still expect that
better sense will prevail, that better political instinct will be brought {0 bear
upon a consideration of these problems. Sir, what is it that has been done
in the matter? Quite true, His Excellency the Commander-in-Chief had
promised to Indianise 8 units, which will take about 30 years, if I am not
mistaken, and they themselves confess that the process they have selected
is not popular with Indians. They know it. Why is it not fpopulo,r, Sir?
Because you wish to create a pariah group in the Army itself. You want
to seclude them, confine them, to units whieh are entirely Indian, instead
of fusing them in all the units of the Army. You want to create separate
units for the.Indian Army and therefore the Indian officers feel that a second
class or third olass of officers is being created in that respect. And that is
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why, Sir, the thing is becoming unpopular. Bir, while we are thankiul for
the training college at Dehra Dun, which I had the privilege of seeing only
the other day, where I was glad to see the magnificent results produced im
the youths who are there, many more such institutions are needed ip Indis.
It is a misnomer to call it a college. It is a mere public school. What we
do want are training colleges, like Sandhurst, for the creation of Indian
officers. Sir, they may not be as efficient as European officers I quite
admit. As you have to make the best of the material which you have got,
1t is no use trying to cry over the inefliciency question. If they are not
efficient to-day, if they are not efficient in this generation by failures, they
will become more and more efficient later on. That should not stand in
the way. Bir, these difficulties require courageous statesmanship and con-
fidence in the people to overcome. Unless you have got confidence in the
people and unless that courage comes out of the confidence of the people,
your attempts will be failures. You have to make attempts and serious
attempts in that direction, and therefore, Sir, that is one respect in which
there has been some improvement only in detail. There has been really
no marked advance on which we cun congratulate the Government. So
also in the matter of the Indianization of the Civil Services. 8ir, in this
matter we cannot but feel with warmth—when we find the readiness of this
‘Government to recognise the just l"irieva.nces of the existing services which
are mostly European and the tardiness which they exhibit in recognizing
the just claims for Indianization is again a matter for deep regret. Well,
Sir, we have been complaining for the last four years why the back benches
behind the Treasury Bench are not manned by Indians. We want Indians
to occupy all those places behind the Members of the Government. They,
the one or two Indians now there, can give creditable account of their work
here. We have been crying ourselves hoarse in that direction. I think
since 1921 about two or three Indian officers have been taken in some of
the departments. Can my Honourable friend Mr. Bray point to one or two
Indian officers in the Political or Foreign Department who have been taken
in responsible posts? (Mr. Denys Bray: " Yes ’.) Can he find Indians
in responsible posts in his Department such as Under Secretaries,
Deputy Secretaries, Joint Secretaries. Additional Joint Secrefaries,
Asgistant Secretaries and Secretaries? Can my Honourable friend Mr.
Burdon point to instances where he has taken Indians in the responsible
posts which I have named? It is in that direction that we want Indianiza-
tion. True, you are making a beginning. But, Sir, you have delayed it so
long that we are not contented with these small beginnings. Having
delayed it so long, the pace should be greater. -That is our complaint.
Take, again, Sir, the repressive laws. The Repressive Laws Committee,
which was a responsible committee, made certain recommendations. You
have removed the Rowlatt Act and certain other Aets. But the Committee
also made certain recommendations as regards the Bengal Regulation IIT
of 1818. That portion of the Committee’s report you have ignored. That
is where the people have been feeling the pinch of it and there the
(tovernment have stayed their hands. Now they are faced with my
Honourable friend Mr. Patel’s amendment for the wholesale abolition of
those laws. The same is the case with regard to various other matters
which I have mentioned, for.instance, matters which are of economic
~advantage to the country. Take, for instance, the Mercantile Marine Com-
mittee. That, again, is a matter on which the Government have delayed,
long long delayed, cruclly.delayed the taking of steps to promoté the growth
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of an Indian Mercantile Marine in this country. Sir, that report has been
in the hands of the Government for more than a year. 8ir, the Lee Com-
‘mission’s report was considered with lightening rapidity and the Govern*
ment were not faced with any financial (giiﬂiculties'. My Honourable friend
‘the Finance Minister is not troubled about the finances of the country in
regard to the Lee Commission’s recommendations. But when it comes to
the cotton excise duty, the plea of finances is raised. He says, ‘‘* We have
no doubt made a promise. We have done this and we have done that.
but the finances do not permit.”’ But, Sir, when it comes to voting more
‘than a crore of rupees for the purpose of extending the privileges to the
‘railway officers, to the army officers, and so on, financial considerations do
not stand in the way. There is no tardiness; there is no sloth. There
is, on the other hand, all expedition in giving effect to the recommendations
of that Commission. What is it, Sir, that stands in the way of at once
taking steps for training Indians in the mercantile marine service? You
have delayed it so long especially when you appointed a responsible com-
mittee to make recommendations. It was a unanimous report so far as the
training of Indians is concerned. Sir, there is nothing but delay. In these
-days of rapid communications when almost every day and every minute you
-are in communication with the Secretary of State, how is it that delay takes

place in these matters?

Sir, there is another matter which I must also mention. My Honourable
friend Sir Sivaswamy Aiyer moved a Resolution as regards the North-
West Frontier Province. The people there were really groaning under
various disadvantages. At the time that we moved there they thought
heaven had sent them relief in the shape of this Committee. That was in
1022. 1If I mistake not, our report reached the Government in November
1922. Here we are in March 1925, and the Government have not yet
passed orders on that report. We do not know yet what they have done.
Is this the way to treat serious problems? When I compare and contrast
the haste and hurry with which they carry out certain recommendations:
with their tardiness in these matters, to what am I to attribute this conduct
of the Government, except that the heart is not sound there? That is why
I wish to ask for a change of heart in these matters. Then again take the
Deck Passengers’ Committee. The deck passengers are suffering grievously.
‘They are not travelling in comfort; they are huddled together. The cubic
space given to them is so small in these passenger ships, and what is the
Government doing in this matter? That Committee’s report has been in
‘the hands of the Government for more than three years, and we do no
know what steps are being taken to relieve the trouble of these people.

Mr. Jamnadas M. Mehta: Did the Honourable Member support the
third class passenger Resolution?

. Diwan Bahadur T. Rangachariar: Sir, I am not here to answer my
friend Mr. Jamnadas Mehta who is on the war path? Then again, as I
said, their action is always tardy and grudging. Look at your attitude
in_the matter of the Reforms. While we took note of the diseases which
affected the administration in order to improve them, we at the same time
felt the new Government of India constitution was not good and required
modifieation thoroughly. We began it in September 1921; we repeated
our request in 1923 and again in 1924. What is it they do finally? First
of all they say, “We will constitute a departmental committee in order
to find out whether there are any defects in the working of the Act which’
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ean be remedied by rules. Then after that, under pressure from England,
they enlarge it. They drop their departmental committee and appoint a
eommittee with circumscribed references which prevent them from mak-
ing recommendations which are suited to the occasion. The majority
make certain sundry recommendations which absolutely are unconvineing.
They had better not be made at all. What is the object of making those
improvements? If you examine the recommendations of the majority,
what are they worth? Are they going to satisfy the people? Are they
going to put contentment in the hearts of the educated people? 1s that the-
ebject? If that is the object, it will be a gross failure on your part if vou
shink that will be the result of it. So that when you come to that, the
position is no: at all satisfactory. Take again the way they act when
scrious miatters happen in the country. Take the fleeing of a whole section
of the population of Kohat last September. They have not yet gone back
to their homes. Look at the way they are dealt with. They are arrested
and put in jail and are told: ‘‘Now you agree to a compromise and we-
release you. If you do not agree to a compromise we will re-arrest you
and put you back’’. Is that the function of the ‘Jovernment? What is
the function of i3overnment? Should they not induce them to go back tc
their homes, affording them such unconditional protectidn as is necessary?
Is that all that a (Jovernment will do when a whole population have to.
flee from a place out of fear. Would it not be the duty of ‘Government
0 give them unconditional protection and ask them to remain there at
all costs and have the question of their crimes investigated afterward:?
And then we find these people, Sir, begging in the streets of Rawalpindi,
and people going about on their behalf begging all the way down to.
Madras. Is it creditable to any Government that a whole population
should be wandering in the streets of Rawalpindi? What are we to think
of a Government that do not pass restless, sleepless nights over an incident
of that sort? BSir, peopie come to us with their grievances in various
matters, but our powers are limited. As I said already, thcy come to us
from Kohat, they come to us from Indian States, they come to us with
various bundlee of grievances. People come to us as if we had any power
to redress their grievances. The other day Mr. Jinnah and other friends
of mine had tlie misfortune to see a number of people who exhibited wounds
on their bodies, scars on their bodies, saying that thesc were inflicted by
some politicn] administration or at the instance of some political adminis-
trator by th: police. (The Honourable Sir Alexander Muddiman: *‘ What
political administrator?’’). In the Nabha State. (The Honourable Sir
Alexander Muddiman: ‘‘ Was it Mr. Wilson-Johnstone?’’) No, no. What
they said was they got those injuries when confined in the jails in Nabha
State. Well, they come to us, but what is the power we have to denl
with such cases? What are the Government doing in these matters?
That is what I want to ask the Government? Did the Government investi-
gate? Did the Government see these people? They are there in Rawal-
pindi. They are here in the streets of Delhi. Sir, they come all the way
- to Delhi showing the marks upon them. Are we not Indians? Would our
hearts not be moved when we see such sights? What is it we ought to do
“when they complain of all sorts of grievances which we have no power tn
redress? My Honourable friend Pandit Madan Mohan Malaviya communi-
eated the matter to His Excellency the Viceroy and there it has to be left.
We are mot able to bring it up here. This is one of the disadvantages
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under which we labour under the present constitution. We are not able
to take official notice of such things, and therefore we complain that the
eonstitution is thoroughly unsound. It requires radical change in various-
ether matters also, and that is why we say with reference to all this there
should be a radical change in the conmstitution. Bir, it is quite true that-
law and order is perhaps better maintained now in 1925 than it was in
1921. But are we to be content with that? Sir, many Governors wao-
were unpopular, many Kings and Emperors who were historically unpopu-
lar, maintained law and order. But, Sir, what is a greater ideal of govern-
ment is to see a contented and prosperous people over whom God has placed
them in charge. Sir, it is that ideal they should aspire to. Law and
order are nothing compared with contentment and prosperity. 8ir, can
it be said that there is any contentment and prosperity among the people:
of India or rather that people are contented with the present situation in
India? That is why we lodge our protests by means of these votes; we
record our want of confidence in the Government because they are not.
really responsible to the representations of the people. ®s I said before,.
the Government are unresponmsive to the people. No doubt they are:
irresponsible under the law to the people; but they are also unresponsive-
to the demands of the people, and that is why we wish to lodge this protest.

The Assembly then adjourned for Lunch till Twenty-Five Minutos.
Past Two of the Clock.

The Assembly re-assembled after Lunch at Twenty-Five Minutes Past-
Two of the Clock, Mr. President in the Chair.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, I rise to support the motion which is before the
House. The motion is of -an extraordinary character, and therefore it is-
necessary that we should not record our votes without giving reasons.
in support of it. My Honourable friend Pandit Motilal Nehru has already
stated at length the reasons which have urged him to put forward this motion.
In addition to those reasons and in emphasising them I wish to make it
clear that the necessity for this motion arises from the very peoculiar
situation in which the country is placed. We have for a long time past.
asked that the constitution of the government of this country should be
modified. We have succeeded but very partially. Before the war we
agitated for a real constitutional government being established here. After
the war also we agitated, and we know that the fruits of that agitation have-
been very small. The system of government which has been introduced
has in our estimation been found to be very inadequate and very unsatis-
factory. The system has had its trial; it had its trial before this present
Assembly came into existence—during the first Assembly; and we find now
that there is greater unanimity among Indians than there was at any time
previous to this, that the system is inadequate and unsatisfactory and that
it requires a real and radical change. The motion before the House
wants to challenge, to arrest attention to the necessity for this change.
How do we find ourselves situated at present? Dyarchy has been estab-
lished in the provinces; dyarchy has been pronounced to be a failure by the
Minority of the Reforms Committee which was appointed by the Govern-
ment last year. The reasons in support of that view have been so well
summariged in the minority report of that Committee, that it is hardly
becessary for me to go into them. They have also pointed out that there
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is a necessity for the introduction of responsibility in the Central Gavern-.
ment. The reasons which they have given briefly in support of this view
.are already known to Members. And I submit that the time has come
when the question should be very closely and carefully examined. Under
the old system the Governor General occupied a position different from the
one which he occupies now. What is our grievance against the present
system of the Executive Council of the Government of India? Our grievance
is that it is a hybrid system, that it is a system which is neither a clear
despotism nor an approach to anything like a democratic constitutional
government. The Governor General has some powers, which powers are
especial to him. He exercises them as the Governor General, and he exer-
-cises other powers as the Governor General in Council, and over him is
placed the Becretary of State. These three entities constitute the Gov-
ernment of India, which is the agent of the British Parliament. Now, the
Governor (eneral® exercises & great deal of power which is not exercised
in any country where civilization has reached the stage which India has
reached, where a regulur system of government prevails such as has pre-
vailed in India for a hundred years and more. The Governor General
-ought not to have all those powers which he enjoys at present. The ques-
tion requires to be examined, and it is not right that it should be left
any more without being fully examined. In the constitution of the
Government of India, as the Executive Council, the Governor General is
in charge of the Foreign Department. There is no Member for Foreign
Affairs, and the Governor General discharges those functions. We think
that this is a very unsatisfactory arrangement. The Governor General has
a great deal to do, and the foreign and political affairs of the Indian States
-demand that there should be a separate Member in charge of these affairs
who could deal with them in the first instance, so that they may be dealt
with later on by the Executive Council as a whole. We feel that this
power should not continue to remain in the hands of the Governor General,
and we think that this is also a change which has become overdue. We
find that under, the existing arrangements, the Governor General having
charge of the Political Department, matters are not always satisfactorily
arranged. We find, for instance, that the Governor General exercises a
great deal of power so far as the Indian Princes are concerned, and yet we
do not know that there is any body of people on the face of the earth
who require to have matters which concern them more carefully looked
into than the Ruling Princes of India. We feel that there ought to be a
separate Member in charge of foreign and political affairs so that they may
receive more attention. We have seen in the case of one of these Indian
States that when we tried to raise a question regarding its administration
in this House it was disallowed. It is inconceivable that in the supreme
Legislative Assembly of India it should be prohibited by rules and regu-
Iations, and that any question or Resolution relating to such a State should
be disallowed. I tried last year to have a discussion raised in connection
with the occurrences at Jaito. The Honourable the Home Member raised
an objection to my doing so. I tried it a second time: I was again opposed.
Recently 1 gave notice of some questions relating to what was reported to
have happened in Jaito, and thosc questions were ruled out by the
President of the Assembly under the existing rules. I do not complain
that he has acted wrongly. As the rules stand, I think the President was
-entitled to say that it was doubtful whether my questions could be allowed.
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I say doubtful, because it was admitted last year by the Honourable the-
Home Member that the Government of India were in charge of the Nabha
administration through the Administrator whom they have appointed, and
I venture to submit, without any disrespect to the Chair, that the Govern-
ment of India being directly in charge of the administration of Nabha—it
has been so for the last eighteen months—it is nothing more than doubtful
whether the rules would or would not justify the asking 6f questions relating
to that administration in this House. But as the rules stand, I do not
complain of the President’s ruling. I draw attention to this merely to-
show the need for revising the constitution. It is an anomaly that while
a question can be raised in this Assembly relating to any subject of His
Majesty in any part of the British Empire, we cannot ask any question
relating to what has happened or what is happening in an Indian State
of which the Government are in charge. = We hear stories of what has
happened which are very disquieting, which are alarming. We have heard
recently that there has been a great deal of complaint of ill-treatment of
prisoners in the jails in the Nabha territory. We have tried to have the:
facts ascertained. Some of us asked for permission to visit Nabha and to see:
things for ourselves. The Government did not see their way to acceding
to our request. We have tried to raise the question by questions in this.
House and we have been defeated. I submit, Sir, and I hope everybody
will agree, including the Home Member, that this is a very unsatisfactory
state of things, when we cannot raise a question regarding the ill-treatment
of His Majesty's subjects in a territory which is being administered by a-
British officer directly under the Government of India. I therefors, think,
Sir, that that also shows the necessity for the revision of the coustitution.
of the Executive Council of India.

1 might also mention another matter to which the Honourable Mr:.
Rangachariar referred, namely, to the report of the Committee which was:
appointed relating to the North-West Frontier Province. There were two
reports submitted by that Committee, a majority report and a minority
report. Several years have passed. The people of the North-West Frontier:
Province desired that there should be a change introduced. I understand’
that they would like some change to be introduced, whether it was in the-
direction recommended by the majority, or whether it was in the direction
recommended by the minority. But they do want that some action should
be taken and they complain that no action has been taken. When the-
Government appoint a committee and then shelve its-report indefinitely,
when they do not carry out any of the recommendations of either the
majority or the minority of the committee, it shows that the Executive:
Sl:’»unci.l of the Government of India is not quite as efficient a body as it.

ould be.

There is another matter to which also Mr. Rangachariar drew atten--
tion, and that is the regrettable happenings at Kohat. Now, this is not
the time to go intq the details of what happened, but there are certain
facts which cannot be overlooked. The facts to which my Honourable friend
Mr. Rangachariar drew attention are important enough to call for an inquiry.
It was in September last that these disturbances took place in Kohat.
Thirty-five hundred of H's Majesty 's subjects left the place in utter fear of
what they were exposed to. From that time up to this the Goverament
have not been able to take these men back to Kohat, not been able to
cstablish such conditions that they should be able to go back in confidence
to Kohat to live there. These men have lived for these six months in



2872 LEGISLATIVE ASSEMBLY. [14te Mar. 1925.

[Pandit .‘adan Mohan Malaviya.]

TRawalpindi on the charity of their co-religionists. The Government cannot
say that this is a state of things which is creditable to them. We think
‘that there should have been an inquiry. The House will remember that
shortly after the occurrence took place, several Members of this Assembly,
toth Hindu and Muhammadan, agreed to recommend that there should
be an inquiry instituted by the Government. The Government did not
seo their way to institute such an inquiry. They appointed a junior
Magistrate of four years’ standing to investigate and to make g report.
‘The Magistrate made an inadequate and unsatisfactory report. Upon that
report the Chief Commissioner based his review, and upon that review and
‘the report the Government of India based their conclusions. Men who
were most deeply and d'rectly interested were not given sufficient and fair
cpportunity of presenting their case. There was no regular inquiry. I am
aware that His Excellency the Governor General was pleased to ask the
Foreign Secretary tq visit Kohat. I am also aware that the Honourable
.Sir Charles Innes visited Peshawar and Kohat in that connection; but
what we submit ie that where according to official admissions a large number
-of men were killed and a much larger number were wounded, where the
entire Hindu population had to leave Kohat in the mogt distressing cir-
«cumstances, where extensive incendiarism and a number of deaths had
‘taken place, the matter called for an open and independent inquiry. If
.such an inquiry were made, I do not care who was found to blame, if the
Hindus were to blame they should have been censured and punished for it,
and if the Muhammadans were to blame they should have been cen-
sured and punished for it. But the inquiry was not made. My complaint
ia that the matter demanded such an inquiry and my regret is that Gov-
~ernment did not see the need for it. The result has been that there is a
widespread feeling that the Government has shown callousness in regard
10 the suffering of the thirty-five hundred qdd Hindus who were in
Rawalpindi. Many of us feel that the procedure adopted by the Govern-
ment has been extremely unsatisfactory. = Whoever may have been tc
blame in the first instance for what happened, that the outrages were of
a diabolical character nobody can dispute, and yet, the action taken, or
rather the inaction, the omission to take action by the local officers, con-
-stitutes a very sad chapter in the incidents. My own belief is that if an
inquiry were made, it would probably be found, as the Hindus alleged,
that the local officers were responsible to a large extent, by reason of their
inaction or failure to act in the right way and at the right time, for three-
fourths of the sufferings which the people were exposed to. When definite
charges like that have been made in the public press and in the memorials
addressed by Hindus to the Government, the matter did call for an inquiry.
But such an inquiry was not made. On the other hand, the Government
-eaught hold of leading Hindus and put them into jail. The most promi-
‘nent Hindu of Kohat was put into jail and he was kept in jail for several
months. Other prominent Hindus were 2aught hold of und kept in jail. They
were kept there long, and they wero let out on bail only on the condition tha¢
‘they should go out and try to bring about & reconciliation between Musal-
‘mans and Hindus. When they failed to bring about a reconciliation they
‘'were again put into jail and finally released only when an agreement
‘between Hindus and Musalmans was brought about. I submit that that
;;as an outrage upon the outrage which had already been committed upon
em. -
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Mr. K. Ahmed: How do you know?

Pandit Madan Mohan Malaviya: I know it for a fa.. I have made
inquiries. I have got the facts with me. I submit, 8., that the whole
affair called for an open and independent inquiry by a committee on which
Hindus and Muhammadans and Europeans should be represented. We did
rot want that there should have becen a one-sided inquiry. We wanted
en inquiry by a committee on which Hindus and Mussalmans and some
Turopeans would be represented, so that the truth may be found out and
the facts established.

The questions that arise in this connection now are, what is to be done
in regard to these peqple who are at Rawalpindi? Have the conditions
which are necessary to restorc a sense of security among them been
-established? If they have not been established so far, who is to blame for
it? What is needed to be done? What steps have the Government taken
to restqre a sense of security? If the steps that the Government have
taken are sufficient they should be explained. If they are not-sufficient,
‘they should be added to. The object is not to attack the Government for
the pleasure of attacking them. There is no pleasure in attacking the
QGovernment. We want to know what has been done and we want to know
what more it is proposed to do. An inquiry may yet be found necessary,
‘to find out upon whom to lay the blame for the large scale incendiarism
-and loot which took place. I am told that nearly 475 houses and shops
were burnt, and that the people were made to lose‘their property of enor-
‘mous value. The question will then arise, it does arise, whether there
should be any compensation given to them. If the Government qfficers
‘were not seriously to blame, the matter will stand on one footing. But
it will stand on a different footing if the inquiry shows that the Government
offiders who were on the spot did not do their duty properly. It is urged
that as there was & cautonment adjoining the Kohat city, troops could
be called in five minutes’ time and the whole of the trouble could be
nipped in the bud. Troops were oalled for a time, but they were withdrawn
‘and plaged outside the walls of the city 10 guard them and the frontier
-constabulary was left within the city itself with the police. That arrange-
ment did not give the people the protection that they wanted. If when
the disturbances broke out sufficient troops had been called and distributed
i different parts of the city to strike a sense of security among the inhabi-
tants, and also to strike a sense of terror in the minds of the wrong doers,
probably the greatest part of the evil which was wrought in Kohat would
‘have been averted. '

Mr. W. 8. J. Willson: What would have b laint i
“had fired ? : X een your complaint if they

Pandit Madan Mohan Malaviya: If there was justification for firing,
I would not have complained, but if they had fired without justification
I should have said that they deserved condemnation. It wag not a question
of firing. My convictionﬁis that if the troops had been distributed in s
}roper manner in the different parts of the city, the trouble would
been nipped in the bud. have

Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): Do

.you think that th itt i
Secisions e committee you propose would come to a unanimous
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Pandit Madan Mohan Malaviya: Supposing you and I and two ‘other
Members, Hindus and Muhammadans, and two Europeans of this Assembly
sit and inquire, why should we not be able to come to a unanimous.
conclusion ?

Khan Bahadur W. M. Hussanally: We have had committees so far in
which we have got a majority report and a mingrity report. What action is.
the Assembly to take in that case?

Pandit Madan Mohan Malaviya: That is u matter for the future. I
expect we shall agree, as honest men should agree about the facts and the-
inferences about which we may disagree, we can discuss here.

Khan Bahadur W. M. Hussanally: Then those who do not agree are-
not honest?

Pandit Madan Mohan Malaviya: I do not think that is a proper infer-
ence to be drawn from what I have said. The facts are clear. We want
an inquiry, an honest, impartial inquiry by a committee of Hindus, Mus--
salmans and Europeans in order to find out what the facts are, and if the-
facts show that while we must condemn the action of those who indulged:
in incendiarism and in loot, we must also find out what part of the out-
rages and the evils that took place was due to the omission on the part
of the authorities to take such action as they could have taken. That is.
an aspect of the case to which it is necessary to draw the attention of the
House. I submit that if there was a proper committee to inquire into
the matter, we should know what action the local officers took and how far
they were responsible for what had happened. From all I have learnt from
the Kohatese,—and I myself had been to Kohat, I have seen places of
worship desecrated and the bazar burnt.practically from one end to the-
other, nearly the whole of it—I have seen numerous houses burnt, ahd I
have heard with my own ears the tales of woe and sorrow from men,.
women and boys who repeated them to me at Rawalpindi. These are facts:
which require to be gone into, and I do not think it will be difficult to
arrive at a unanimous conclusion regarding them. But the poipt I was:
dwelling upon was this, let us assume that it was found after dén inquiry
that the local officials had not taken the steps that they should have taken,.
that the higher officers also had not taken the steps which they . . . .

The Honourable Sir Alexander Muddiman: Does the Honourable Mem-
ber make that charge or not?

Pandit Madan Mohan Malaviya: I do make that charge that the
local officials who were on the spot did not do their duty, and I regret to-
make that charge against the loeal officers, the Deputy Commissioner, and
the Chief Commissioner, whose callousness in this matter I deplore. I
also make the charge that the Government of India have not dealt with
the question in the manner they should have done. I am very sorry to
make this charge, but I make it, and T am ready to substantiate every bit.
of it if a comppittee is appointed.

Mr. Mahmood Schamnad Sahib Bahadur (West Coast and Nilgiris:
Muhammadan): Don’t you want a committee to inquire also into the
causes of the Malabar rebellion?

Pandit Madan Mohan Malaviya: When you take up that question I
'will express my opinion on it. I never opposed any inquirv into fhe-
Malabar rebellion. T have never said a word opposing it.
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Mr. Mahmood Schamnad Sahib Bahadar: Don’t vou ask for it?

Pandit Madan Mohan Malaviya: I am not at present asking for it, but
when you ask for it T will express my opinion thereon.

Mr. K. Ahmed: Your opinion is not shared by the majority. (4 Voice:
** You are not the majority.’’)

Pandit Madan Mohan Malaviya: I beg Members of this ouse not to
import any unnecessary heat into this matter. Let us discuss it calmly.
It is not a matter in which we ought to'take a partisan attitude. Let us
consider the question calmly. If we disagree let us agree to disagree.
What T am submitting is this. If it is shown that the authorities failed
to do their duty, that the authorities, while they had troops available in the
cantonment, did not call out or use the troops as they should have done,
and allowed the’ disturbances to assume the proportions they did, and
that for days together houses were burnt and looted and all the properties
of the Hindus were taken away—if those facts were established, then it
will be for the Assembly to consider what help, if any, should
be given from the public revenues to the men who have suffered
the Josses. T wish to make it. clear that my point is that the
local authorities failed to do their dutyv by the people who were exposed
to those outrages at the hands of their townsmen. Those who committed
those outrages ought to be condemned: they deserve condemnation. But
I submit with regret that their part almost shades into the background in
the presence of the callousness and neglect which the local authorities, and
later on, the higher authorities, have shown in this matter. Therefore what
I want to know is what action Government have taken in this matter?
To what cxtent have Government decided 1o help the sufferers? Is there
any hope of a complete rehabilitation of Hindus and if so to what extent
have the proposals towards that end gone?

Khan Bahadur W. M. Hussanally: On a point of order, Sir. Are we
discnssing the motion of the Honourable Pandit Motilal Nehru in regard
to the reduction of the Demand or arc we discussing- Kohat affairs?

Mr. President: Does the Honourable Member suggest that Govern
ment are not constitutionally responsible for Kohat?

Khan ‘Bahadur W. M. Hussanally: Supposing the constitution is
changed, and the Assemblv was invested with full powers, would the
Assembly from here direct the affairs in Kohat so many miles away?

Mr. President: That would depend on the discretion of the Assembly.
Meanwhile, the North-West Frontier Provinee is under the charge of the
Governor General in Couneil.

Mr. K. Ahmed: There was a Resolution before the Asscinbly and a
date was fixed but unfortunatelv it was not reached. Let the same matter
come before the Assembly again and the Asseinbly will consider it first
and T think that unless it is decided the Honourable Pandit has got no
locus standi to refer to the matter. :

Mr. President: The subject is before the Assembly and the Pandit is
quite in order in discussing it.

Pandit Madan Mohan Malaviya: I thank you, Sir. T submit that the Gov.
ernment should make a clear statement as to the steps which have been
taken so far to restore these 3,500 Hindus to their homes in Kohat. I submit
ﬂll_lt'the Government should give this House an opportunity to express its
opinion regarding the adequacy or the inadequacy of the proposals which
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they may have on hand. I feel I must say, without any disrespect to any
individual Member of the Government, that there should be a portfolio in
the charge of a Forcign Member, so that he may be responsible directly
to the Executive Council and to the Legislative Assembly for the adminis-
tration of the affairs in a province which is not yet a regilar administra-
tion like the Punjab and other parts of the country, and that is one of the
reasons why I complain of the present constitution of the Exccutive
Couneil. .

1 come, Sir, next to the office of the Cornmander-in-Chief. He admi-
nisters the Armv. The constitution of the Council in that respeet also
requires o be changed. The other day we have heard His Excellency's
views regarding the reduction of the Army. While the Assembly is anxious
further to reduce the expenditure on the Army, His Excellency told us
that he would not ogree, while he remained Commander-in-Chief. He
would not agree to reduce the army any further. That is directly in
opposition to the recommendation of the Brussels Conference which recom-
mended that not more than 20 per cent. of the revenue of a country should
be spent on the defence of the countfy.

Mr. E. Burdon: May I interrupt the Honourable Member? His Ex-
celleney the Commander-in-Chief said that he would not consent to a
further reduction of fighting troops—which ig a very different thing.

Pandit Madan Mohan Malaviya: Thank vou. I do not think that the ex-
penditure can be reduced sufficiently without reducing the strength of the
fighting troops. However we would not complain of it, so far as it will
g0, but 1 go further . . .

Mr, E. Burdon: May I interrupt once more? His Excellency the
Commander-in-Chief promised that he would look into- this particular pos-
sibility.

Pandit Madan Mohan Malaviya: I am thankful to the Honournble the
Army Sccretary for reminding me of it. I hope His Excellency will look
into it., But I submit that during the time that has elapsed since the
Retrenchment Committee reported the reduction in Army Bxpenditure
ghould have been greater; it should have been nearer 50 crores than it is
10-day, and while I acknowledge gratefully all that His Excellency the
(Commander-in-Chief has done for improving the Indian army and alse in
the matter of the reductions, I complain that enough has not been done, and
that enough will not be doné so long as the Executive Council will continue
to be constiluted as it is. It is necessary that there should be in the
Executive Council of the Government of India s member for national
defence, and that that member should be an Indian who should have the
responsibility of presenting thc Army Budget {o this Assembly. The
Commander-in-Chief should command the Army. All matters relating to
the command should be directly under his charge, hut the presentation of
the Budget, the responsibility of laying the Budget before the Assembly,
and of explaining to the country why the expenditure asked for is needed
for the defence of the country, should be laid on the shoulders of an Indian
member. An opportunity should thus be given to Indians to prepare
Tndians to defend their own country. His Excellency’s remarks on the
question of a Military College make us feel, Sir, that the constitution of
1the Executive Council requires improving. His Excellency the Com-
«nander-in-Chief should he the administrative head of the army, but not
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L}
i¢ a member of the Executive Council. There should be a member for
¢.ational defence, and especially an Indian member, who should be in charge
of the responsibility of presenting the Budget and of asking for the Army
«xpenditute,

I draw attention next, Sr, to the Home Member’s office.  The Home
Member under the present arrangeinent is also unsatisfactory (Laughter).
I do not mean anything personal; I wmn not going to say anything personal
of any Member of the Government. 1 hope my Honourable friends will
uccept the assurance from me that in the remarks 1 am making, there is
1othing personal to any of them, and I hope they will not take it as
personal. What I mean, Sir, is that while the Home Member is at present
<aullod the Home Member—I suppose *‘ home’' there means India—-he
has no responmsibility te the representatives of the people of India for the
administration which he carries on. I do not know whether the Home
Member feels comfortable in that anomalous position. But we do feel the
discomfort of it. Wo find that he has no power to respond to the wishes
of the home people in the matters which are under his adm’nistration.
This Assembly passes a Resolution, but the Home Member seems to be
powerless to give effect to the Resolution. Last year there wag a desire
jor a great constitutional change. The Home Member did Lelp to create
the Reforms Inquiry Committee, but he was not able to satisfy the desire
of this House for a larger Committee, for a round table conference or for an
inquiry on a larger scale. I do not blame him individually for it. I blame the
wystem for it. There are other imwportant Reeolutions of this Assembly
which have been disregarded. The Resolutions of this Assembly on many
other subjects have been disregarded. I do not think, therefore, Sir, that
the office of Home Member should continue as it is at present when the
Member in charge is not responsible to the Legislature, and does not feel
that it is his duty to respond to or carry out the wishes of this Assembly as
expressed by its Resolutions. Let me remind the House of one or two
-other Resolutions. There was a Resolution passed by this House on the 26th
February last whieh urged that the Governor General in Council should be
1leased to appoint a Committee to inquire into the grievances of the Sikhs.
T will not go into those grievances prior to the date on which that Resolu-
tion was passed. A whole year has passed since that Resolution was
adopted by this House, and I regret to find that Government have not
taken any action on it. The House will remember the details of the
grievances of the Sikhs which were narrated in this House. Not only has
no Committee been appointed since that time to inquire into them, but
what is worge, the grievances of the Sikhs have become morg acute. It
was proposed by Sir Gordon Fraser last year afler hearing the dcbate,
that a committee of three High Court Judges should be appointed to
Inquire into the grievances of the Sikhs. But instead of appointing three
High Court Judges to make a full inquiry, the Governmentsof India
appeinted a junior Magistrate to try some of the men of the Jathas who
complained that they or their fellows had been unjustly fired on. The
“Iovernment of India was content with his Report. Such a Committee as
was recommended was not appointed to inquire into the griovances. At
one time it was reported that the Government had appointed General
Sir William Birdwood as President of a Committee which was going to
Investigate the matter. We had hoped that the Committee would meet,
but the Committee never met bepause, it was said, the Government and
the 8ikhs could not agree in certain preliminary negotiations. The Sikhs

c?2
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complained that the Governnent, after having agreed to certain terms,
went back upon their agreement, but the Government have not yet pub-
iished the reasons why these negotiations failed, why they broke up. The
Government ought to publish the papers in order that the public may know
the truth. We are not accusing the Government of not doing any parti-
cular thing or of doing another thing; we want to know why the Government
have not done anything? If they have done anything, we want to know
what they have done so that the country may know - what the situation
actually is? The failure of the Birdwood Commiftee at u time when it
was cxpeeted that the grievances of the Sikhs would be soon settled, has
given great pain to the country. The prosecution of the Sikhs has
continued. ‘When His Excellency Sir Malcolm Hailey assumed charge of
the Government of the Punjab, it was hoped that the grievances of the
Sikhs would be inquired into and settled. Unfortunately this has not been
so. I am sorry to say that His Excellency has adopted an attitude of
r artisanship towdrds what are called Sudhar Committees, or Sikh Sudhar
Committees, which have sprung up since His Excellency went to the

P Punjab. He has encouraged the formation of such Committees

7% in numerous districts of the Punjab, and these Committees
have been put forward as rivals to the Shiromani Guvdwara Prabandhak
Committee. The Sikhs complain that their prosecutior has gone on and
that they have been unjustly dealt with. T submit, Sir, that this is an
extremely unsatisfactory state of things.

Now. who are these Sikhs? These Sikhs are men who have in timea
past rendered a great service to the Government. Writing about the siege
ot Delhi during the days of the Mutiny Charles John Grittiths said :

‘“ Our Empire in Hindustan—during the month of May especially—trembled in the
balance. There was infinite cause for alarm for months afterwards even to the fall
of Delhi; but at no time were we in such strait as that period when the loyalty or
defection of the Sikh regiments and people was an open question,

The genius of Sir John Lawrence, the Chief Commissioner of the Punjab, warded
off the danger. That eminent man, the saviour of India, issued a proclamation
calling on the Sikhs to aid us in our trouble. They came at once in hundreds—nay,.
thousands, to enlist on our side. Veterans of Ranjit Singh’s XKhalsa Army, the men
who had withstood us on equal terms in many sanguinary battles, enrolled themselves.
in the ranks of the British Army, and fought faithfully for us to the end of the war.
Their help was our safety; without these soldiers, and the assistance rendered by their
chieftains, Delhi could never have heen taken; while, on the other hand, had they ¥isé
and cast in their lot with the mntinous sepoys, no power on earth could have saved our
Empire from total annihilation.” - :

Speaking many years afterwards in 1892, the then Licutenant-Governe:r
of the Punjab, Sir James Lyal_l, said :

‘* The British Government owed the Bikhs a debt of gratitude for their large share
of ‘the credit for victories won by Punjabi regiments in Hindustan and in China,
and afterwards in Abyssinia and Afglmnistap."

Tn the lnst war, the Sikhs won one-third of the distinetions which the
jrovince of the Punjab earned and they contributed a very large number
to the fighting foree of the Army. The history of the war published by the
Times gives an nccount of the services rendered by the Sikhs and it
praises them for the continued support, for the steadfast loyalty and
bravery which they have displayed in the service of the King-Emperor. '
regret to say that it is a large number of these men who have been subjected
during the last four years to a series of prosecutions. I will not relate the
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whole story which was related last year in this House of the grievances
of the Bikhs up to the 26th February last. But 1 wish to draw attention
t. o most pathetic déscription of the situation which was given by a Subudar
Mujor, who had won distinctions in the Army, in the written statement n
which he put the case of the Sikh military pensioners, who had gove in a
latha to the Guru-ka-Bagh. I will read a portion of it to the House to give
i© an idea of how they feel: } )

*“We avail of this opportunity,” (suid the Subadur) ‘‘ to make it clear to the
Government how the Bikh mind feels in regard to the Gurdwara Reform Movemenut
generally and the (uru-ka-Bagh affair especinlly. The members of this Jatha are
glad that they rendered services to the Crown of which no loyal heart need feel
ashamed. We fought on the battle-fields of Tirah, Chitral, Afghanistan, Burma, China,
East Africa, the Soudan, Egypt, Persia, Mesopotamia, Palestine, Gallipoli, Russiu,
France, and innumerable other fields less worthy of note. This service was done in
the extremes of climate. While in France thousands of Sikh soldiers stood entrenched
for days together in icy water. They also saw service at Rumadee, in Mesopotamia,
where the thermometer stood at 135 degrees and there were no fewer than 190 deaths
from thirst in one single day. The world seriously doubts if the onrushing tide of
victorious German hordes could have been stemmed but for the hand to hand bayonet
fight Ly the Bikhs at Neu Chapelle and Ypres. At Kut-ul-Amara we held out when
all chances of help became entirely remote; when all communications were cut off
and we liad no provisions save the flesh of horses and mules toefeed on. Twenty-four
of us were wounded in action, and, having been incapacitated for further military
service, retired on pension, while one lost his leg and two got their eyesight injured
by gas. Almost all of us possess medals of one distinction or another, in addition
to two I. O. M.’s, one D. 8. M. and one M. 8. M. Most of us belong to families
whose blood has seen continuous military service since the unhappy times of the
Indian Mutiny when the British flag stood tottering on the soil of India. We did
nothing more than what our duty to the Crown demanded, and that we did to the
utmost of our ability and strength. But since the Gurdwara Reform Movement hegan
the official attitude towards it has given rise to painful misgivings in our mind which,
as the days passed, have acted severely on our feelings. We have witnessed the
Nankana Sahib massacre, the official sympathy for the aggrieved party. We have
seen the Government’s solicitude for the inviolability of their solemn pledges not to
.nterfere in the religious liberties of their subjects, in the matter of Kirpan, black
turbans and the (Golden Temple keys affairs. All this we have seen, heard and felt;
felt like Sikhs, felt like a friend rudely disillusioned from his loving and blind

faith in the honesty of others.'™

Then he went on to speak of the Guru-ka-Bagh trouble. Sir, it is a
thousand pities that these troubles have not yet been put an end to com:
pletely, that peace has not been restored to the 8ikh community, and that
their prosecution is still going on. The Gurdwara Bill is yet not before
the countrv. I am told that five Sikh Members of the Legislative Council
of the Punjab and two members of Government have prepared a Bill,
At the request of several Members, Sikh and Hindu, of the Punjab Council
I myself prepared u Gurdwara Bill which was sent to the Government of
the Punjab some months ago. I do not know what decision the Govern-
ment have arrived at. It is high time that the Government gave the
Sikhs a reallv good Gurdwara Bill by means of which they should be able
0 control their temples in the right way. Tt is also high time that the
persaecution of prominent men of a community which has rendered such
splendid service to the Crown during the last 75 yecars—service such as no
other community has rendered—should be stopped and their services pro-
Perly recognised. It is of course in the power of any man, not to speak
4t & Governor of a province it is in the power of even a District Magis-
trate to harass a number of His Majesty’s subjects to a large extent. I do
00t mean to say that Sir Malcolm Hailey is harassing the Sikhs, but His

xoellency and an important member of his Council, namely, Sir Jehn
Maynard have openly encouraged the formation of Sikh Sudhar Committees.

’
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Theso committees have been formed in various districts of the Punjab to
oppose the Shiromani Gurdwars Prabandhak Committee. While this has
been going on, the Sikhs complain that s number of their men have been
prosecuted and punished, and a large amount of fine has been imposed upon
them. I submit that the case calls for the appointment of & Committee.
The Sikhs have a claim upon the Government of India and they have a
claim upon this Assembly that it should recommend to the Government
of India that the problem relating to the Sikhs should not be left to be:
dealt with by the Government of the Punjab. This problem should be
dealt with by a committee which should be appointed by the Government
ot India and which should consist of men who will command public con-
fidence, so that the whole question may be properly gone into. I do not
desire, Sir,—no man who is a well-wisher of the Sikhs would desire—that
the relations between the Sikhs and the Government should continue

to be strained. It is desirable therefore that & committce should he appoint-
ed which should inquire into the whole matter. The Sikhs complain that
while their relations with the Government had come to be merely normnal in
June 1923, when they began to agitate in connection with the so-called
abdication by His ,Highness the Maharaja of Nabha, the Government
adopted an adverse attitude towards them. They challenged the state-
ment made by the Government of India in their communiqué which was
referred to in this House that the Maharaja of Nabha had voluntarily abdi-
cated his Gadi. They challenged the correctness of that statement. They
requosted the Government of Indis to publish the facts relating to the
matter so that the agitation might subside. But the Government of
India did not do so. On the contrary, they began to prosecute the leaders
of the Shiromani Gurdwara Prabandhak Committee. A case has been going:
on now for the last 17 months against a number of the leaders of the
Sikh community who are in jail. It is not too much to expect that there
ought to be some member in the Executive Council of the Government of
India who should have the heart to feel what it is due to. the Sikh com-
munity from the Govermment and who should have the courage to take
action which will put an end to the grievances of a body whose loyalty has
becn surpassed by any other community in India. - I hope the Govérnment
will recognise the necessity for such action and take such action at an
early date.

Time will not permit me, Sir, to dwell at greater length upon this case.
But I want very briefly to refer to one other matter before I close. That
is with regard to the position of the F'inance Member of this Government.
I submit, Sir, that it is high time that we had an Indian as a Financc
Member of the Executive Council of the Government. Without any dis-
respect to the Honoursble the Finance Member, I feel that this question
requiress to be investigated. The management of Indian finance during
the last 50 years has not alwavs been happy. I think, Sir, the Honourable:
the Finance Member will be the first to admit that the finances of Indiu
have not been managed as well as they could have been managed, ,and
we have complained for a long time of many things in connection there-
with. We have complained that the currency of this country has not

~been put on a sound footing; we have complained that the question of
" exehange has not been property solved; we have complained that a State
Bank has not been set up; we have complained that the finances of the
country have not .been so managed as to secure the largest measure of
advantage to the people of India out of the revenues of the people of India.
We have nsked that the Gold Standard Reserve and the Paper Currency
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Reserve should be brought to India, and we have asked that the
amount of that fund should be made available to trade and industry
in this country. But what has happened? While in India mer-
chants and tradesmen have found it difficult to -obtain money
at 6 and 7 per cent., ave even at 8 and 9 per cent, of
interest, money held in the (old Standard Reserve in England has.
been louned out to merchants for a return of only 24 per cent. or sbout
that. 1 submit this wrong has lasted too long now and it ought to be
ended. We feel that, while we may have sometimes very clever kinance
Mcmbers from England, they come here only for a short time. In the
first place they have to look about and undo the wrongs and mistakes.
committed by their predecessors. When they have done so, they sometimes.
feel so alarmed at the situation, that they wish to place Indjan financcs on
¢ scientifically sound footing, and .in that effort they become, probably
unconsciously, somewhat callous to the sufferings of the people. They
may be concerned, as the Finance Member has been concerned, to put
the system on a sound footing, as he believes it, but thcy may care less.
for reducing taxation and relieving the sufferings of the people. 1 feel,
I may be wrong; if I am wrong I shall be very sorry to know it, but at
present I feel that the finances could be better managed, better administer-
od than they have been, that the high taxation imposed for many vears
ought to huve been reduced, that the surpluses we have received ought.
to have led the Honourable the Finance Member to reduce taxation. The
disposal of the surptus of last vear and of the surplus of this year would
show that the Finance Member does not feel as decp a sympathy with the:
people as he ought to. I am very sorry to say so, and if I am wrong I will
most sincerely apologise to him, but'I must say what I honestly feel, and
1 feel that with these surpluses there should have been greater relief
brought to the people than has been done. In the circumstances it seems
to me that we Indians should have a chance now. Ever since the English
Government took up the administration of this country, we have always
had an Englishman or Britisher as a Finance Member. May I ask that the
Government of India should now seriously think of finding from among the
many Indians who are capable men and who can deal with Indian finance,
a successor to Sir Basil Blackett, so that this long-stunding complaint
may be removed? Of course I hope, that before the Honourable Sir Basil
Blackett leaves his present office, he will have done a great deal more
than he has done to satisfv the reasonable, the legitimate claims of the
people. I feel a great deal more can be done, and I ecarnestly hope that
he will do 8o before he lays down the reins of his office. Even in the
present year there is much room for improvement. My Honourable friend
Mr. Willson wants me to mention where it is; I will mention it at once. I
think that when the Honourable Finance Membér presented the Budget
last vear to this Assembly, he must either have known that there would
be a surplus in the military Budget or he should have known it. Either
his Department informed him when he presented hir Budget last vear
mn this Assembly that he should expect a surplus of about 8§ crores or 8
crores, or thev did not inform him or he did not test the figures
given him. If he did not do so, it would be regrettable. If he had the
information, I ecannot understand why he should not havo informed this
House that this surplus would be available. He knows the revised esti-
mates of army expenditure have been nearly uniform for the last three
vears, and the revised estimates of last vear were presented just a little
before the Budget was presented. Ho could certainly at the end of Feb-
ruary have chtained information regarding the expenditure which had been
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incurred for 11 months. And when there was only one month of the year
left he might have left 50 crores as & margin to adjust any differences
that might. arise during the month; but he certainly should have known
that there would be a gurplus of about 8 crores last vear. If that surplus
had been indicated to this Assembly last year, if it had been availed of by
the Finance Member last year, the reduction jn the provinecial contributions
proposed this year should have been proposed last year and the sufferings
of the people should have been remedied to that extent. (Mr. W. 8. J.
Willaon: ** Who threw them out last year?’’) We threw them out
becausc it was u hopeless caso. We wanted to show how disgusted we
felt. Having pleaded, asked, remonstrated, we found that nothing availed
and we thought we should tell the Government that the responsibility was
theirs ; they must carry the Finance Bill by certification. (The Honour-
able Sir Basil Blackett: ** You did not want to take the responsibility
of choosing between wnlt and provincial contributions.”’) 1 beg your
pardon; wo did not shirk the responsibility of choosing between salt and
provincial contributions. The matter is very simple. I have heard some
Honourable Members say that what was done last year was a mistake.
With due deference to them they have not understood our position. We
felt that we were left wiath no option but to adopt the course we did
because for vears together we pleaded, and pleaded in vain, to have a voice
in reducing the expenditure of Government. What the Government wanted
us to do was that while Government should make the dispositions of the
revenues which are collected, we should vote the taxes. The Assemnbly
will remember in how many instances the Government refused to accede
to the request of the Asscmbly in the matter of the reduction of expendi-
ture. When we found that the Government were adamant, were itninove-
able, we felt that it was only right that we should throw the responsibility
of raiging the taxes on the Government which had the power to spend the
taxes, That was the reason why we threw out the Finance Bill. Now
1 submit the Finance Member should certainly have known that there was
1o be a surplus of 8 crores last year. And I take it that he knows there
will be a larger surplus this vesr than he has budgeted for. Tn a way
he has said so. He has told us in his speech that he expects confidentlv
a reduction next vear in the military Budget. I thought when I read that
possage in his speech that he had a further surplus at his disposal. The
militarv estimates were going to be reduced and the Honourable Sir Basil
Blackett knew they were going to be reduced. My complaint is that he
did not phit together all these items and with the whole real surplus, which
was available give more to the provinces, wipe off the cotton excise duty,
and reduce the postal rates. (Mr. W. S J. Willson: *‘° And
third-class fares?’’) My Honourable friend Mr. Willson says ‘‘ And
reduce third-class fares.”” I am surprised that a shrewd, ealm, business
man like hin should throw out a twit like that. My Honourable friend
knows we agreed that there should be money kept in the railway reserve on
the distinet promise made by the Honourable the Commerce Member in
the presence of all of us that the money so reserved would be spent accord-
ing to the wishes of this Assembly. I still hope that reserve will be used for
reducing third-class fares. T hope in this matter the Government will
follow the wishes of the Assembly. (Mr. K. Ahmed: * What nabout
apium?”) T will leave it to my Honourable friend to discuss opium.

T think, Sir, that for all these reasons, without any personal disrespect
to the Honourable the Finance Member, the time has come when an
Indian Member should be placed in the responsible position of managing
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the tinances of lndia, that that duty should be placed on the shouiders of
an Indian member; and I submit, Sir, that for that object among others
we ought to have a thorough revision of the constitution under the Gov-
crnment of Indin Act, so that these matters may be provided for by
Stutute, so that the Executive Council of Indis may become responsible
to this Assembly, more capable of promoting the good of the people of
this country and imore capable of preventing wrongs being done to the
people of this country than the present Executive Council ds.  Without
sny personsl disrespect to the present Members of the Council, 1 submit
that these are some of the reasons which induce me to support this motion
that the Demand for the Execcutiye Council should be omitted. It will
be asked why do we suggest its omission when a Rs. 100 cut would
sufficc? Ordinarily a Hs. 100 cut would suffice or a cut of Re.'l. And
even without a cut of Re. 1 the opinions we express might be considered
by Government. But we have found by experience that unfortunately
they do not. It is not & matter of any ordinary grievance against the
existing constitution. The matter relates to a complaint against the pre-
sent constitution of the Executive Council. We know that we have before
us the report of the majority of the Reforms Inquiry Committee over which
my friend, the Honourable Sir Afexander Muddiman, presided; we know
that the ¥nglish press and a portion of the press in India is supporting it;
we know also that the Indian press is entirely opposed to it or mostly opposed
to it; and therc is a vast body of opinion in this House which is opposed
to the recommendations of the majority. We also know that there is a
very large body of opinion, if not a perfect unanimity of opinion, in support
of the recommendations of the minority. We know that His Excellency the
Viceroy is going to England; and at this juncture we feel that it is the
duty of this Assembly to make it plain in the clearest possible terms to the
Cabinet in England and to all statesmen there and to the members of
Parliament that this Assembly is thoroughly dissatisfied with the prosent
constitution of the Government of India; that this Assembly feels that 1t
is & wrong to the people of India to continue the present constitution ns
it is; that this Assernbly feels that the time has come when FEnglishmen,
if thev will rise to a sense of their duty to the people of this country, their
own fellow-subjects, ought to stand up snd demand a revision of the
Statute of 1919 with & view to give Indians a fair voice in the administra-
tion of their own country’s affuirs and a fair chance of serving their fellow-
Ten and their King-Emperor also. We feel that this is the timme when
eur voiee should be heard, and it is in order that this voice should be heard
that we have propcsed this motion. I hope the House will carry it without
uny dissentient voice in order that the Government in England may fecl
that even the official Members of the House felt that the occasion was so
‘solemnn, that the magtters raised were so important (Laughter) that thev
felt that, if they could not join their voices to the vaoices of the rest of us
who are pleading for right, for justice and for freedom, thev did not raise

their voices against us.

~ Wawab Sir Sahibzada Abdul Qalyum (North-West Frontier Provines:
Nominated Non-official):  Sir, I wish I had the command of language lika
the Honourable Pundit, who has just spoken, to explain my object more
clearly . but unfortunately I am handicapped in my power of exposition.
Further when the affairs of the Frontier Province come into this House for
debate, T am sorry to say it is only like the mention of the conduct of n bad
child. It never comes in for anyvthing better. My friends Diwan Bahadur
Rangachariar and Pandit Madan Mohan Malaviya have both referred to the
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Kohat affair in -the North-West Frontier Province. I really regret that
those incidents should have happened; we had been leading u very quiet

and happy life and it was very unfortunate that a case like that should
happen in the North-West Frontier Province.  But 1 think it wa. inevituble
from the way in which the Sangathan movement was started in that
province and the great bulk of down-country literature was imported there,
When the Mahasabha or Hindu Sabha was held in Kohat for the purpose
it was inevitable (Mr. K. Ahmed: *'And who is the originator of Sangathan
and the Hindu Saoha?’’) that things like that should huppen and that the
fcelings of the people should be stirred* up. I wish the well-wishers of
the Hindn conmunity of Kohat had thought of the results of these things
going on there. When they are reminded that the frontier is full of explo-
sive material and it is not a good thing to play with it, they will never
believe it. But I hope that this one unfortunate mcxdetnt that has taken
place will suffice to assure them that that is a part of the country where these
ordinary playthings of publications and holding of Sabhas and marshalling
of sehool boys and Sangathans and tanzims will not be of much use towards
preserving the tranquillity and peace of the country. The people in the
Frontier Province, Sir, have already got enough of martial spirit in them,
and as the Persian proverb says, ‘‘to remind a mad man of music makss
him dance more’’, any movement of that sort will in that country only.
result in the people being exasperated more and more. But 1 would rather
like to congratulate those who wanted to start those movements in the
Fronticr province on the early fruits of their lubours. Why should they
be ashamed of the early success of their movement in that country? Ths
crop has borne very early fruit, and 1 think those who wanted to start
those movements ought to be proud of their achievements. (A Voice:

*“ Have you in any way contributed to it?”’) But what really surprised me
was that when similar cases were happening all over India and when people:
were in some cases burnt alive and in other cases ransacked and whole:
districts were depopulated, o far as 1 know, no question was ever raised:
in this House by the leaders of the communitiés, who now ask for un
inquiry. I do not believe . . . . ..

Pandit Madan Mohan Malaviya: May I interrupt the Honourable
Member for n moment, Sir? That was because in those cuses the Government.
had started prosecutions against the men who had bcen guilty of outrages
and a very large number of men were sentenced to long-term imprison-
ments. If the same thing had been done in Kohat, probably it would.
not have been necessary to raise our voice here.

Nawab Sir Sahibzada Abdul Qaiyum: The Pandit Sahib is quite correct
in what he says, but I wish he had allowed the local authorities to make:
an inquiry into the matter and issue a report, before he had suggested!
the setting up of an inquiry into this matter. I think it was on the”
third day of the occurrence, or at the most on the fourth day of the
ocewrrence, that Hindu representatives from XKohat were found in ‘the:
‘#ssembly Chamber approaching some of the leaders, holding meetings.
with them in the Chamber rooms and discussing the affairs. Our:
friends in this House, who suggested a Resolution, did not give any
_opportunity to the looal authorities to inquire into the matter and
‘to take proper action. Could not they refler their visitors to the locak
authoritiea? 1f T remember rightly, 1 saw most of them closetted in
cne of the Chamber rooms, discusging the affairs with the leaders of
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their community in this House, and before I came to know what had
happened, I heard that the Foreign Secretary was runping up to Kohat
like an arrow from the bow, with the force of the whole Assembly behind
him. Terhaps he only went there to bring esrly und authentic informu-
tion of what was happening in Kohat, to satisfy the Honourable Members
here. But I have got my own suspicions and doubts, and I think that
the only object of his visit to Kohat, before the thing was inquired into,
was to produce some effect on the local officers. At least those officers.
must have guessed from his visit that there was u very strong force some-
where behind and that the Government were very anxious to get carly
news of the affairs. Perhaps he simply went there as 1 say to get early
news. But it was not only that: he was followed by another Member
of the Executive Council, I heard to help the Chief Commissioner. I do
uot know what sort of help was rendered to the poor Chief Commissioner.
He is quite an old and experienced man holding charge of a province and
1 do not know what kind of help he wanted. So far as I know he never
asked for any nssistance from any Member of the Council to help him.
And the third person who happened to be going there was the Commander-
ia-Chief. And then our Honourable friend the Finance Member happened
to bo there and he also visited Kohat and quite by chance the Viccroy was
pessing Rawalpindi on his way to Kashmir, and he sent for the poor
Chief Commissioner to talk to him on this very point, 8ir. Do 1 under-
stand that these visits were all by way of formality and only by chance,
or were these visits, discussions and interviews to have an effeet on the
action of the Loecal j3overnment? 1 should think that the Assembly
had in this case usurped the power of the executive thréugh the heads
of the departments here. That is, the Assembly were using the offices.
to go amd express their point of view to the loeal authorities and it can never
be believed that those constant visits of these high dignitaries had o effect
on the inquiry of the local authorities and on the subsequent report of
these people. (Pandit Shamlal Nehru: “‘Does iy Honourable friend
mean, Sir, that the report was not quite what it ought to have been?’)
I am coming to that. I think the report which we have seen in the preus
has not given the full facts and the real faets of the case in the way in which
" they should have been given, mmasmuch as the iniquily of the starters.
of those riote has been minimised to a very great extent by these visits
and the threats of the introduction of Resolutions in the Assembly..
(An Honourable Member: “'That is a good case of inquiry.’) I will
come to that too. 1 am not in the habit of speaking in public and so-
these little imterruptions do disturb me, but I should like, as 1 suggest-
ed in one of my amendments, that a permanent inquiry committee should
be met. up in this House, consisting of an equal number of members of the
two communities, with one impartial judge, if we can gel an impartial
judge here, because the rival community, before seeing the report, had
aleeady condemned the administration, which shows .that they do not
look upon any person in the presert administration of that provinee ur
even in the higher classes up here, as impartinl, and 1 do not know whether-
we should get an impartial mun “from New Zealand or from Ameriea ov
where from. But what 1 will suggest ix that an impartia]l man, with
an ecqual number of Hindus and Mussalimans, should constitute a
permanent committee in this House like the permunent Standing
¥inance Committee to inquire into such cases in future. Whenever any
occurrence takes place in any part of the country, and one of the communi-
ties wirhes that it should be inquired into, that Oommittee must
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start at once and arrogate the powers of the executive on the spot. That
seems to me the only solution, or else, I do not know what vou can do,
If the leaders of the community here had only waited until that report
had been published and then ecriticied it, 1 should not have been in a
position to raise any strong objection. But what 1 really object to is
this, that the threat of the introduction of Resolutions made not oniy
the officers of the local administration but alsa the higher officers here,
rervous snd they have bent to the wishes of the majority here to a great
-extent. If swm inquiry is necessary, 1 think that can be the only way of
sturting an inquiry. But I do not think any committee will come to any
tnanimous verdict. Fromn my little experience of this Assembly and the
Committees here, 1 have not come across any unanimous report. In
«very committee, there is nlwayx a majority report and a minority report.
Even in verv small matters T have noticed that. Perhaps the same thing
will happen in’ this case also. Even yesterday, on the question of Deva-
nagari seript, there -was a split in this House. But if there were any
-committee of inquiry the Pandit Sahib should have been one of ite
members. 1 happened to be with the Pandit Sahib at Kohat. We
both made our inquiries on the spot and perhaps we were good enough
Members of this House, not very much lacking in intelligence at least,
and we might have come to a unanimous verdict. When we were part-
ing, the Pandit Sabib will remember, T told him that though we could not
come to any unanimous finding, ot least the facts should not be contra-
dicted by us when speaking on the floor of the House, and we should not
be contrudicting one another on the fucts, by which I really meant that if
there were any doubts in his mind that the principal facts are mot as
stated by the leaders of my community here, I was prepared then to con-
vinece him of the real fnets. (Mr. K. Ahmed: '‘Misrepresentation”.)
[ gave him every opportunity to cross-examine the people whom 1 had
collected for his reception. We had collected several thousends and he
gave o long speech to them. Then we hnd u mid-day discussion over
the affair for two or three hours, and when parting, we could not comne
to unyv decision nlthough the people had ussured us that thev would
abide by our decision—but T thought I was able to convince the Pandit
Bahih that the two principal facts were undoubted and incontrovertible,
namely, that the imunedinte cause of the disturbance was the publiea-
‘tion of the pamphlet and that the firing was begun by the Hindus. 1
thought those two facts were undeniable.

~ Pandit Madan Mohan Malaviya: My Honourable friend will excuse my
ivterrupting him. My Honourable friend will remember that I carefully
avoided stating any controversial points such as those mentioned by him.

Nawab Sir Bahibzada Abdul Qalyum: Because there was an opportunity
-of contradicting them. .

Pandit Madan Mohan Malaviya: I am not afraid of any contradiction,
tut beeause T st'll want that there should be an inquiry that T did not g
into the question on whien my Honourable friend and I differ. 1 still want
o committee. If there be an inquiry by a committee of this House i
should be quite willing that those disputed points should be inquired into
and then both my Y{quourable fricnd and :nyself can speak on it.

Mr. K. Ahmed: Then there was suppression of true facts and only a
«idelight was shown.
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Nawab Sir Sahibzada Abdul Qaiyum: I do not know that at that time
there was anything else to be done except to see how the trouble started,.
how the actual riot'ng began. Supposing for the sake of argument that the
troubles which one community suffered were greater than those suffered by
the gther, I do not think that that can be a measure of the guilt of the
parties. 1f you tske the number of houses and shops burnt, as I have
aready informed the Pandit Sahb in private, the number of Mussalmun
shops burnt is not less than that of the Hindus. On the other hand, I am
prepured tq admit that perhaps the Hindu shops had more property than
tiie Mussalman shops and that some of the shops owned by the Mussalimans
lind been rented by Hindus and they had their property there. Perhaps
thero may be some such difference, but when you come to blows vou do
rog measure the weight of your blow at the time of the fight, and perhaps
some cxcesses may have happened. There is no doubt, however, that on
the first day all the casuslties were among Mussalmans and Mussalman
children, and though all the cloquence of this House may be employed to
prove to the contrary, 1 shall not be convinced in my mind that 1 am
wrong and that this firing was not started by the Hindus.

Now, 8ir, I hold no brief for the Government, and 1 honestly
tell you that I do uvot admire Government for their too much
lcniency and regard for the feelings of & number of jpoliticians
Lere. {f they show such weakness over there, perhaps there may be some
other assembly higher up in the hills of Tirah, who will puss a resolution
and send it down to Government, saying ** You have not treated us well
we must have an inquiry *’. They will suggest the names of the Mullah of
Karbogha and Mullah Saiyid Akbar, and perhaps the Dandit Sahib will
have to meet those members. They being near the spot might possibly
have better proof of what they say than the majority of Members in this
House who have not been to thie spot at all. I do not want to go into the
cetails of this affair. I have n memorandum but it was not for this debate
and as a matter of fact 1 was not prepared for the subject of Kohat on
this motion. I submit that if the Government did not take any extra-
crdinary measures—and 1 oan say there is no proof of that—perhaps they
did a wise thing. They have saved a lot of trouble which would atherwisc-
have been more ruinous and more wrecking to the people who blame them:
now for it. They had their difficulties and a good many other reasons too.
T need not go into the details of the whole affair, but one thing I will sav
and that is that this mischief was started by the publication of the pamphlct
and the firing was started by the Hindus. Why should the whole law ‘be-
kept in abeyanco for the sake of a few: why? I have nothing to do with
the question as to why it was done and why so much regard was paid to
the usual cry—it is the Government’s look out, but I shall certainly ask
my friends here to adyise the Kohat Hindus—such of them as are still
at Rawalpindi—to givetip their self-imposed exile and return to their houses
which are st1l standing almost intact, and assure them that they will
1cceive on their reburn the same protection as their ca-religionists are now
-enjoying in the tribal territory and in the isolated villages of the settied
Districts, at the hands of the Government, and their Muslim brethren.

Mr. Denys Bray (Foreign Sccretary): Like my Honourable friend Sir
Abdul Qaiyum, I did not come prepared to discuss Kohat on this motion.
And T confess, Bir, that I' think it a thousand pities, if qnly for the sakc
of those co-religionists of the Honourable Pandit who are now gradualls-
finding their way back to their homes, who are gradually rebuilding th'.
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shops and houses which have been destroyed, and who are endeavouring to
<encourage others still in Rawalpindi to pluck up their courage and return
10 the hames they have loved so well, that he has dragged this matter
{forward. 1 think the Honourable Pandit’s speech has done a great dis-
scrvice both to his co-religionists of Kohat and to the country at large.

I propase, Sir, to speak with great brevity. The subject that the Pandit
lias raised would take me a very long time to discuss in full; but 1 feel very
strongly that this is not the occasion. Indeed I should refrain from speak-
mg altogether, were it not that he has made v'olent attucks on men who.
sre not here present to defend themselves, and T should hold my manhood
-cheap if T remained silent.

The Honourable Pandit professes to be anxious for an impartial inquiry
1.y impartial men drawn from every sect in the country. I know enough
about th's most unhappy case to be able to say, und to say with sincerity
and certitude, that there would be as many findings as there would be seets
represented on that inquiry. Does my Honourable friend the Pandit
really live such a cloistered and fugitive life that he does not know the
white-heat intensity of vommunal feeling which this Kohat tragedy has
wtirred? 1t is not confined to the North-West Frontier nor even to the
northern Punjab. Does he really live so sheltered from the communal
miasmsa that hangs heavy over India that he should wish such a committee
-of inquiry to go abroad?

He asks what we have done. We have, Sir, set out the facts of this
-ghastly tragedy in the pitiless light of truth. We have brought about a
settlement, a compromise, not an ideal—fqr Hindus have complained
ogainst it ‘and Moslems have complained against it—but u settlement
leading to a reconcilistion. My Honourable friond Mr. Rangacharar, who
permitted himself, if he will allow me to say so, tq indulge in a travesty of
what our local officers had done, said that we ought to have insisted that
these unfortunate H'ndus should return to Kohat with unconditional
-guarantees or securities. He used some such phrase. . . . . . (Diwan
Bahadur T. Rangachariar: ‘' Unconditional protection.’’) My Honour-
sble fricnd has been to Kohat and must have picked up some little knowledge
-of the conditions. How nuch wiser was Mr. Gandhi . . . .

Diwan Bahadur T. Rangachariar: What I mean is that British arms
-are so powerful that I do expect them to give protection to a community
which iz forced to flee from their hames,

Mr, Denys Bray: I still ask Mr. Rangachariar to listen to the wiser
words of Mr. Gandhi:

"

“ The Hindus are to-day '’ (Mr. (Gandhi was writing sdhe months ago) * refugees

at Rawalpindi and are in fear of their very existence in Kohat should they return
without a full guarantee from the Mussalman residents.” (There is mo question here
af the British arms) “* 1 count no assurance that might be given by the Government
as of any consequence if the Mussalmans are unwilling to receive the Hindua as their
friends. They are in an overwhelming majority, with Mussalman tribes within a

stone's throw.”

(Diwan Bahadur T. Rangachariar: ‘* Where is the Pax Britannica
then?') Those are tho facts. The Pax Britannica is built up on the
top of those facts. Sir, what else have we done?

Pandit Madan Mohan Malaviya: I am sorry, Bir. . . . .
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Mr. Denys Bray: I listened with great reluctance to the Honourable
‘Pandit. I beg that he will listen with a similar reluctance to me.

Pandit Madan Mohan Malaviya: May I ask, Sir
(On the Foreign Secretary refusing to give way,)

Mr. President: Order, order. The Honourable Member knows that

the customary rule of debate is that when an Honourable Member has been

_-called to speak and anyone wishes to interrupt him, unless the original
Member gives way, he has no right to interrupt him.

Mr. Denys Bray: We have endeavoured, so far as it lay in our power,
‘to provide in a safe manner that which my Honourable friend Mr.
Rangachariar is really seeking after. 380 per cent. of the Police in the
Kohat city and cantonments are now Hindu or BSikh. The two sub-
inspectors are Hindus. We have ¢ndeavoured further, as was foreshadowed
at the end of the Resolution, to make the return of the refugees more
sy by providing loans. Five lukhs have so far been sanctioned, of
which one lnkh is without interest. (A4n Honourable Member: * Why not
all without interest?’’) Because we are endeavouring to help those also
who, though they are not actually destitute or indigent, are very much
in need of temporary assistance. But that ir not all, Sir. In passing
these orders we made it perfectly plain that if further money were really
needed and a case made cut, further money would be forthcoming.

Now, who have done all this? Those local officers whom the Pandit
has impugned in this House. He roferred specifically to Mr. Bolton, the
‘Chief Commissioner—one of the kindest-hearted men who ever served on
the frontier, respected from one end of the frontier to another, by Hindu,
Mussalman and the rest (Hear, hear). And he referred tn the
Deputy Commissioner, whose cournge (A Voice: ‘‘Inaction’’) and action
he impugned—Major Reillv, an officer, Sir, on whom fell the tusk of con-
trolling a very difficult and dangerous situation in -Chitral during the
Afghan War, for which he was awarded, civilian officer ns he was, that
nigh militnry distinetion for valour, the Distinguished Service Order. That
is not the rort of man to impugn for inaction or whose courage can be
-called into amccount. And what are the charges which the Honourable
Pandit dared to level? T am not able, Sir, to retail them all. But this at
Teast T noted down, so monstrons was it. The Honourable Pandit referred
to the horrible happenings in  Kohat, the horrible deeds, the firing on
‘innoecent boys, the terrible arson, the ghastly murders, and the rest of the
crimes perpetuated in this awful tragedv by citizens of Kohat., And then
he proceeded to sav that their crimes fade into the background beside the
callousness of the Government officers.  Sir, in the face of a statement so
monstrous, are any more words of mine needed?

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): After the
-excitement, Sir, over this unfortunate question of Kohat, I wish to {ake
the House back to something different. Sir, if we were to discuss the
varions actions on the part of the Government in the various depart-
ments, if we were to write a history of their wrongs and if we were to
write n story of our grievances, it might talke ur months and months.
This i« not the place for that purpose, but, Sir, T wish to point out to
‘thix House to start with that here we are entering our protest against and
our condemnation of the constitution in the firel instance; in the second
‘1ace, we are condemning the policy of the Government of India generally.
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It may be that this vote is going to be recorded on the Executive Council
grant. That is purely a question of procedure and nothing else. There-
fore, we on the floor of this House to-day for the purpose of this debate
must nake out a case against the Government of India. It does not
wintter what are the component parts, whether it is the Governor General
who has got some power, whether the Executive Council has got some
other powers or the Secretary of State or the three combined together, or
on the top of it whether you put the Parliament of Great Britain or not.
\We are concerned with the Government of India as such and, Sir.
1 shall confine myself to the major heads of the policy of the Govern-
ment of India which deserve censure.

Now, Sir, to take first of all our protest against the present .constitu-
‘tion, it waus said—I think it was Colonel Crawford, who sometimes even
tries to understand constitutional question, 1 think he said after the prompt-
ing which came from the commercial magnate of Bengal and after that
prompting he said—it introduces a convention of certification. I think I
took him down correctly. Now, 8ir, let ug ¢xamine this position. Under
the Purlismentary procedure what will happen? If you are going to move
tn vote of censure on a policy of the Government, you discuss the policy of
the Government generally and if that vote is rccorded agoinst the Gov-
ermment, what follows? The Government goes, it is defeated. 8ir, is
this Government pgoing to be defeated by our vote? (Homourable
Members: ““Never, never.”') After we have carried this motion, which 1
have no doubt this House will carry, the very next moment Honourable:
Members will be sitting there and continuing in their office as Ministers
of the Crown. Then, what is the substitute that you can find under
this wnomalous, extraordinary, constitution, for which there is no parallel
in the history of the world? My friend Mr. Bipin Chandra Pal
in his happy way tried to describe this constitution and the-
House T think enjoyed the description because it was so true. Now, Sir,
what’ is the nearest thing that we can get to? The nearest thing that
we cun get to is this that the only way in which we can record not only
before the people of this country but before the world that this Govern-
ment stand defeated is to compel the Viceroy to certify. Otherwise there
is an nlternative procedure, a cut of Rs. 100. My friend will say, that is
o1l right, why not follow that? Because that will not necessarily. I feel,
constitute a clear and unequivocal defeat of the Government. It leaves a.
doubt and we do not in this case propose to leave any room for doubt.
You will find, Sir, that this is not the only countrv which resorts to a
procédure of that kind. Now, Bir, let us sce whether we have n real
case of protest ngainst this constitution. And for that purpose, Sir, I see:
that my Honourable friend the Home Member agrees with me because
he save ““Yes'. Noaw, Sir, you will find that in Australia as far back as -
8th April 18561

‘“ the Legislative Council of New South Wales under the leadership of Mr. W. C.
Wentworth, adopted a report of its Belect Committee which protested against the new
constitution Act on the grounds that it did not place the control of all revenue and
taxation entirely in the hands of the Colonial Legislature; that all officers of trust and
emoluments should be filled hy the Governor and Executive Council unfettered by
;inutructions from the Becretary of Btate for the Colonies; and that plenary powers
0f legislation should be conferrod on the Colonial Legislsture. It concluded by solemnly
protesting against these wrongs and declaring and insisting on these our undoubted

‘rights. We leave the redress of the one .snd the assartion of the other to the people
whnm we represent and the Legislature which shall follow us.”

4 .M,
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Sir, 1 may remind the gullant Colonel (Colonel Crawford) that we are
not taking an unusual or sn unheard of course. Now, Bir, let us get to
our protest. Colonel Crawford represents the European community and
he tulked about his interests. He was very pleased that a recent con-
vention was established at the Raisina Western Hostel, namely, the
dinner. Then he said that we may establish a few more conventions of
that character and he thought we might happily go on as we were going
on. Why? DBecause there is the commercial intevest at stake. There is
a civil service. They have got a right to express their opinion. There-
tore he wants stability and the . continuance of this constitution. And
for how long? When will that commercisl Europesn community eeuse
to have its interest in this country? When will it dissppear in order to
give us a further constitution? Does Colonel Crawford guarantee that?
Sir, I am really surprised that sn argument of this kind, which is futile and
puerile, should be advanced by a responsible representative in  this
Assembly. Sir, everybody knows in this House—and 1 do not wish to
enter into ancient history—what the issue is. 1 ask the Honourable
Members in this House if therc is a single Honourable Member of this
House who does not understand what the issue is. The issue is this. Is
this constitution to be revised now at once, or are we to wait until 19297
Is not that the issue? Now, why should it not be revised at once? Are
we absolutely committed to 1920? Can any Honourable Member say that
to me? No. The predecessors of my friend the Honourable the Home
Member, St Williian Vineent avd S r Malenlm Hailev, themselves agreed
to a formula which was adopted by this very Assembly in 1921 admitting
that the examination and the revision of the constitution should be under-
taken before 1929. Now, Sir, why should it not be undertaken at once?
We were told that really we must examine the working of this Reform
Act of 1919; we must thoroughly go into this matter as to what are the
defects and difficulties thiat have come to light in the working of the
Government of India Act of 1919. My friend I'andit Motilal Nehru
said that we all knew it was & foregone conclusion; we did not want any
further information. Well, 8ir, it may be that he was right. I can tell
him that it was my own opinion also, and I had said it mdre than
once publicly. Other people have said so, that it was not possible to
work this constitution with any real fruitful results, any real advantage,
bpt said the Government, the Government must proceed systematically,
the Government must proceed on certain definite principles and certain
lines. Then what happenod? We came last year with a definite demand
that this constitution must be revised. I am not concerned, Sir, at the
present moment with whet should be the agencv through which this
constitution should be revised. But what was the answer? The answer
was, ag we all know, the terms of reference and a statement on behalf
of His Majesty’s Government made in the House here by Sir Maleolm
Hailey representing the Government of India. What did he say? He
said if our inquiry showe that advance is not possible within the structure
and policy of this Act, then the question whether the constitution should
be amended or not is a separate issue upon which the Government are not
at present committed. Now, 8ir, it was therefore part and parcel of
the terms of reference to this Committee. This Committec had to snswer
whether our inquirv showed that the constitution should he amended or
not, and-wé were bound to give an answer to that question.  If we had
not done 8o, we would not have done our duty. That answer is given by

n
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the minority. The majority. feel that they are not called upon to go into
those questions having regard to the terms of reference. Now I ask this
House, are the Government justified in delaying any further in giving us,
on the floor of this House, théir declaration that they are prepared to revise
this constitution? I see the Home Member sibt'mg there silently, not
moving a single muscle of his body.

An Honourable Member: He is not rude enough to interrupt?

Mr. M. A. Jinnah: No, I did not want him to interrupt, I wanted him to
move a little, but he is adamant. Not only that, but we asked him to give
us a duy to enable us to place our humble views before him and present him
with our verdict on the Muddnnun Liepurt in this House. No, says the
Honourable the Home Member, we have taken no decisions on the policy
and we have not formulated any proposals; we cannot yet discuss the
report—the debate will be infractuous and useless. And yet he was
driven to this position when he was asked, then what is the use of His
Excellency the Viceroy going to London? Why is it that he is called
there to confer with the Secretary of State for India, Lord Birkenhead? -
He had to admit it and undoubtedly this will be one of the outstanding
questions, Now, 8ir, 1 do think this. Of course I .know what the
Honourable Member will say. He will say, “How can we take up this
question when we have not made up our ininds as to what we should say’".
But 1 really have a grievance. It scerms the Treasury Bench, Sir, when it
suits them treat this Housc as if it wus u full-fledged Parliament, but when
it does not suit them they say, ““Gb no, the responsibility is ours; you
are merely here to influence the Government’’. Now I would really ask
the Treasury Bench once for all please make up your mind whether you
will treat us as if we were a full-fledged Parliament. Mind vou, I should
not be flattered by that, because I know we are not a full-fledged Parlia-
ment and it is no use assaming something that you are not. But do tell
this Assembly what it is really; at any rate, let us have it quite clear.
Of course reallv this Assembly is an advisory body (Mr. D. V. Belvi:
““It is a debating club!’) It is a little more than that. Now, Sir, T say
therefore it was really duc to this Assembly; and remember the promise
was given to us, that this report will be placed before this Assembly and
this Assembly will be given the opportunity to discuss and express ils
oninion 'on the report. T therefore submit that it was due to this Assembly
that the Government ought to have said ‘‘Before we even proceed with any
serious discussion of this report, before even we come to any provisional
conclusions, we would like to have the assistance of your verdict as to this

Reforms Inquiry Committee's Report’’. I say that is a serious grievance
we have.

"Now, Sir. the next ancstion that we want to place before this House
ja thin. In the course of this one vear we have wrked and we naturallv at
this time, althouch the Tinance Member comes before us with this Budget
full of figures and the total amount of expenditure and the revenue he is
going to recover and how he is zoing to spend it and so on, we on this side
of the House hesides exam\mnq his figures and hiz Budget have also got to
do something else, and that is to nrepare our annual balance sheet. OQur
+-annual balance sheet and stook-taking is this, that we have to ste what

during the whole year hns been the policy of the Government apart from
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finance on all important questions. Well, Sir, I have already talked ahout the
constitutional position and what we feel about it. I really feel this and
I do ussure you, Bir, and the Trecasury Bench, that you will be making the
greatest possible mistake if you do not decide upon amending and revising
this constitution at once. I am not committing myself as to the agency
but 1 do ask the Government to declare their policy and decision and the
sooner they declare it the better for the peace and good government of this
country. Declare it without hesitation that you are prépared to revise the

constitution at once.

Now, S8ir, the next important thing, a most vital thing to which I
attach no less importance thun {o the question of constitutional advance,
is the military policy of the Government of India. I do not wish to take
up the tine of the House on this question, as we have had two debates
recently this session. Unfortunately, Sir, owing to other items being dis-
cussed this year, I am deprived of the opportunity of raising & debate on
the military policy on the notice which I had already given to discuss the
grant of the Army Departinent. IBut I again repeat what I said on that
debate on the motion of the Honourable Mr. Venkatapatiraju, which asked
the Government to take steps to establish an Indian Sandhurst. Sir, I
regret the tone and the language and ‘the announcement which
was made by His FExcellency the Commander-in-Chief during the
course of the general discussion on the Budget. But I did not
mind the tone so much, I did not mind the language so much;
I looked to the substance and gthe substance was more dis-
appointing and objectionable than anything else. I dare say that Lord
Rawlinson means well; I dare say he has made eome efforts and I recognise
that he has muade certain efforts; but there again the issue, as T conceive
it, is not that you have tried to crcate eight units; the issue is not that
you are trying to send ten boys to England to qualify for King's Commls-
sions ; the issue is not that you have got & college at Dehra Dun and you will
probably put up some other institution for training boys. That is not the
real issue and you know it. It is no use saying, as the Commander-in-
Chief said, that we are not a nation, that we are not a homogeneous people,
that there are great difficulties and that vou are trying to-weld India to-
gether and it will take a long time before India is fit for her defence. Now,
Sir, that is not an answer reallv to my proposal. If there were no diffi-
culties, if India did not require welding together, if India was not ill-organ-
ised, T venture to say that the Commander-in-Chief would not be stand-
inr there nt all and talking to us as he did the other day. On the contrarv
I would have been standing there and ordering the Commander-ip-Chief
to obey mv orders. What is the good of putting forward this argument?
Of course India has difficulties. Of course India requires weldi:mr-
wise T do ask mv Honourable friends on the Treasurv Bench, do you think
that three hundred thousand men of your race could rule this country Tor
n moment even with all your machine guns? Therefore, what is the good
of meeting a straightforward nnd reasonable proposal with this kind of
nrgument? What is my proposal? What did I sav? I shall repeat it.
I recognise the difficulties; but I say, do vou mean in spite of these diffi-
culties renlly to help India? Do you want t~ show vour honest intentions?
Give us an opportunity to examine this question thoroughly, Did wvou
consult us when you started the Indianisation of eight units? You now
say that Indian officers do not care to serve in those units and that thev
prefer others where they have got British officers. Did vou consult us?
No. Did you consult us when vou decided upon sending ten boys? No.
Did you consult us when you laid down your method of securing those ten

n 2
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boys? You have laid down & method which I assure you will never give
you the right kind of boys. Did you get any responsible men in this
country snd say to them “‘Come along’; we are determined, we are anxious.
to see that Indians are enabled to take up the defence of their own country
within a reasomable time; we will sit with you; let us examine the whole
situation thoroughly.’’ You have appointed so many committees on trifling
matters, on petty matters. Have you appointed s single committee com-
posed of men as I suggested in my proposal a few days ago—your Comman-
der-in-Chief, your military experts, your politicians, your Civil Ber-
vice and 8ir Campbell Rhodes? Why not? Of course for
he has a stake here and we must remove his nervousness. The:
Honourable the Home Member moved an amendment in the course
of the last debate. I was not allowed an opportunity to speak; somehow I
was not fortunate enough to catch your eye, though I merely wanted to-
explain why that amendment was not acceptable; and really that amend-
ment was not acceptable to us because, as I say, the crux of the entire
military policy of the Government of India is this. First of all, determine:
what is the number of men that you are prepared to recruit every year
from amongst the Indian people. You cannot fix that number unless you
make & thorough inquiry. When you fix that number, then the question
arises, hew are you going to provide the requisite facilitiegs for their train--
ing and education? You may have to start an Indian Sandhurst, or you
may not have to start one. Well, all that is really putting the cart before:
the horse. The first and foremost question, to my mind, is this. Have:
s committee with terms of reference to find out what is the total
number of men that you are prepared to recruit every year from amongst.
the people of India to rapidly Indianise the army and whether the requi-
site number would be available or forthcoming. The other questions as
to machinery or methods to secure requidite facilities for their training

and education will have to be considered in the light of the answer to the-
main question.

Then, Sir, I come to the next point. Again I say that I do not wish:
to go into minute details. The next question is with reference to your
educational policy. Sir, a well known American came to India some years
ago, a man called Mr. Bryant,—I think he contested the Presidentship of
the United States of America,—and a very able Englishman, for whom. 1l
have the greatest respect, was trying in my presence to persuade Mr.
Bryant to uphold British rule in India and told him: **What can we do her2?
What reforms can we give to the people? ILook at the state of these people
in this country; hardly 5 or 6 per .cent. of the population can read and
write.”” 8o Mr. Bryant turned round and asked him the question, *‘How
long have you been in this country? Who is responsible for the fact that.
only 5 or 6 per cent. of the population can read or write?’”’ Well, Sir, this.
happened 15 or 20 years ago. But what is the condition to-day? Since
then we have had reformed Governments, the Act of 1909-1910, and we
have got an Education Member sitting here under the Act of 1919, the
present constitution. What have you done? I say it is the greatest stigma
on the Government of any country in 4he world to show that after your
150 years of rule, as is the case in this country, you have not given know:
ledge and light, nay even the three R’s to more than 6 or 7 per cent. of
the population of this country. Is that going to be your policy? Is that

the way. you are going to advance India constitutionally and make her fit
for self-government and for self-defence? .
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Then, Sir, I come to your commercial policy. Sir, I must confess at
once that I am not in a position to speak with any authority on this
question. But there again vital differences exist as to the policy
of the Government of India. There is the question of currency,
there is the question of exchange and the excise duty and protection
to home industries. There are very vital differences on these
-questions. My Honourable friend Sir DPurshotamdas Thakurdas on
this side, Sir, is our Finance Member; he is our Financial Adviser. (4
Voice: ‘“'Mr. Jamnadas M. Mehta.’’) Well, I am not at present prepared to
accept him as such, but he might in course of time rise to that position. Now
Bir, these questions of currency and exchange are really matters on which

*sOm«zl of my friends on this side can speak with greater authority than I
<can do.

And last, but not the least, is the policy of the Government. of
India which I shall characterise for want of any better name as
the repressive policy. Now, 8ir, we have had debates on the
‘Ordinance. We have had debates on Mr. Patel's Bill to repeal
certain regulations and I do mot want to weary this House and repeat
anything more. T only say this that that Ordinance has done an enormous
-amount of harm and if you wish to justify that policy of yours agd if wvou
really think that and want to convince the people that your real object
was to maintain law and order but at the same time you are prepared to
-come, forward to advance India—mind you, before it is too late—come
forward and say so to the people and do it without delay. Actions are the
only and real proof and test of your intentions and policy. Remember that the
action of theseyyoung men who have taken to bombs is~due, it seems to me,
Sir, to a question of degree of patience. I have a certain amount of
patience. Perhaps my friend across there, Pandit Motilal Nehru, has a
smaller degree of patience than I have. (Pandit Motilal Nehru: ‘‘ I have
no patience: I am very impatient.”’) Pandit Motilal says that he has got
no patience. Well, 8ir, I do not agree with him. I am going to express
my opinion. The man who throws the bomb has got still less patience
than Pandit Motilal Nehru—I think he will admit that. (Pandit Motilal
Nehru: *“ If it can be less.’’) Quite. Now, Sir, it has not reached the
limit yet when you have got to the bomb thrower, because it may go further
than that even. I want the Government to appreciate that. And I hope
that you will not only reverse your policy but you will satisfy the people
of this countrv and justify your nledges and promises which vou have
repeatedlv -given and not exasperate the people of India to résort to some-
thing which will be disastrous both for you and for the people of this country.

The Honourable Sir Alexander Muddiman (Home Member): Sir, the
-demand before the House is Demand No. 28 which deals with one of the
most important of the Demands, the tour expenses of the Governor General’s
Council. That, Sir. has been made, certainly with the connivance, if not
with the consent, of Government, the ground for the general examination
of the policy of Government. I have been told that the vote that has been
moved by my Honourable friend, Pandit Motilal Nehru, is a vote of
‘censure on the Government and that it has been taken up as such on all
‘sides of the House. The House has arraigned at its bar, under ‘he
name of the travelling expenses of the Governor General’s Council, the
‘general policy of that body. 8ir, T should like to make one point as a
vreliminary, not in connection with the actual vote which the House may
3888, which T will deal with later, but in regard to the constitution of the
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Government of India. The Government of India is neither the Governor
General nor the Council of the Governor General. It is the Governor
General in Cauncil. And I make that remark with geference to certain
cbservations that have becn directed at my Indian colleagues.
I wish to deal with the matter at once in the very inception
of my remarks. It has been suggetted that, when an Indian
ioing the Government as a Member of the Executive Council he
forfeits all his self-respect; he ceases to operate as a free individual and
is, to put it quite straightly, a bought man. If any Englishman, Sir, had
stood up in this House and ventured such a suggestion, the whole of India
would have rung with . The other day the Commander-in-Chief said
something about India not being a®nation, that has been distorted into an
msult to India, but what is that in comparison with the derogatory remark
I am dealing with? I trust the whole of India will repudiate this baseless
inginuation. I have worked with my Indian colleagues and I am well
aware that they are as open-minded, as firm and as determined in express-
ing their opinion and endeavouring to have their own way as any other Mem-
ber of the Governor General’s Council.

Mr. V. J. Patel: That is why they gave sanction to the Bengal Ordi-
nance.

The Honourahle Sir Alexander Muddiman: If they thought it was their
duty to do so, they were right in doing so. Does my Honourable friend
think that they did it against their conscience?

Mr. V. J. Patel: Certainly. .

The Honourable 8ir Alexander Muddiman: My Honourable friend is
probably singular in that view in this House.

Mr. V. J. Patel: From the Indian point of view.

The Honourable 8ir Alexander Muddiman: If the House is not prepared
to repudiate this groundless attack on its own people, its own race, all 1
can say is that T am greatly surprised. At amy rate, I have done my duty
in repudiating what I regard as a gross charge that should not have been
made. and which should have been repudiated at once.

Pandit Motilal Nehru: We make no distinctions of race.
Mr. Jamnadas M. Mehta: We are not guided by racial considerations.

The Honourable 8ir Alexander Muddiman: I have spoken with some
heat on this point, because of the support and help I have always
reccived frain my Iddian colleagues in the short space uf time I have been
inlthl:: Council, and because I feel they have been most unjustifiably
attacked.

‘T will now pass on to matters which I hope will genorate less-heat.
My Honourable friend Pandit Motilal Nehru in his observations referred
to certain matters which I must take up very briefly. He referred to
the Bengal Ordinance and he again repeated, though not'in very definite
terms, & charge in respect of the Kona case. It has been a muatter of
gome comment that I did not repudiate the suggestion of the Honourable
Pandit regarding this case in his speech on the Bengal Ordinance. Sir,
it is impossible for any member of-the Government to be absolutely
aware of the whole of the record of a trial which occurred some time ago.
I have now however obtained a copy of the charge to the jury in regard
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to this matter. It was suggested that the approver in the case was
proved to be a liar because he was unable to drive a motor car. 1 will
read to the House what the judge said in his charge to the jury. I wish
to be perfectly fair with the House. They will see that it was a matter
on which the*jury took a certain view, but it was by no means suggested
to them by the judge that the allegation that the approver could not drive
a oar was correct.

Pandit Motilal Nehru: May I remind my Honourable friend that it
was the jury who requested the judge.—it may be after the charge, I do
not know,—to go and put the approver to a practical test in driving, and
he failed.

The Honourable Sir Alexander Muddiman: My Honourable friend will
find, when I read the extract which 1 hold in my hand, that the trial of
driving a car was made before the charge to the jury. This is what the
judge said:

‘“ A question has arisen as to whether the approver could really drive a car. At
the request of the jury, the approver was asked to drive the car No. T 878 within
the court compound. This he did on the 1st February, 1824, with the result that the
car collided with a tree and was damaged. The jury were present and saw the
incident. They should remember, however, that the approver had been in custody

since the 7th August, 1923, that is for more than five months before the demonstration
with the car. On the other hand, after the Kona case, he obtained a driver’s licence

dated the 21st June, 1823.”

He was a qualified driver, because you cannot get a licence in Calcutta
unless you pass the test. (4 Voice: *‘ Question ') I do not desire to
. waste the time of the Assembly at great length on this point. But it has
Leen put to me that some contradiction ought to be given of the bold
resertion that was made on the previous occasion, and I therefore desire
ta give it.

Pandit Motilal Nehru: For what it is worth.

The Honourable Sir Alexander Muddiman: For what it is worth. To
me it seems to be worth a good deal; apparently not so to my Honour-
able friend.

Bir, the next point that was taken up was in connection with the
Reforms Inquiry Report. On this matter I am obviously in a very diffi-
cult posit'on. I was Chairman of the Reforms Inquiry Committee and I
am also now speaking as a Member of Government. I have already in-
formed the House that Government are not ready with their conclusions
on the report and therefore it is not qpen to me to discuss the conclusions
reached in that report. But I do feel as Chairman of that Committee
that T should say & few words to defend my colleagues both of the majority
and the minority reports against the charges that have been made against
them. In the first place, let me make it perfectly clear to the House that
no one desires to sit on a committee of this kind. In the case of non-
officials, especially those who are professional men, it means loss of much
tme, and time to them is money. In the case of those who are not re-
quired to earn their own living—I mean the wealthier Indians—it meant
the loss of ease and saerifice of well-earned rest after a period of long
service under the Crown. In the case of the officials, after all, it is one
more burden on their already overburdened shoulders and I will say nothing
about that. The House I know has little sympathy to spare for them.
But I will say this that when a committee of this kind takes up an investi-
gation it should not. be charged against its members that they are necessarily
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either incompetent or dishonest because they come to conclusions which do
1ot chime w'th those of persons who attack them. I think, Sir, that the
non-official part of the Committee deserve great praise Tor their self-sacrifice
in~taking part in the inquiry, and I desire to say here quite openly that
the Government, whatever their conclus’ons may be on the report, acknow-
ledge with gratitude the assistance they have received from the Maharaja .
of Burdwan, Sir Tej Bshadur "Sapru, Mr. Jinnah and the other non-official
members of the Committee. Now, I will not conceal from the House that
I had very much hoped that it would have been possible to discuss the
conclus’ons of this Committee during the current session. I sympathise
with the feeling of the House in that respect. That it is not possible has
arisen from facts. from occurrences which were quite unexpected and over
which we have no cantrol, and the best answer why we are not in a position
to discuss this report hns been supplied by my Honourable friend the
Pandit himself. He drew the attention of the House to the fact that
His Excelleney the Viceroy is visiting England. He pointed out, as
indecd might have been gathered from the statement I made in the House
mysclf, that one of the mattérs that must necessarlly. come under con-
sideration of the Secretary of State during His Excellency the Vicerny's
visit, would be the report of the Reforms Inquiry Committeec which is
cbviously one of the more important oulstand’ng matters with the Gov-
ermmment of India. I ought to make it quite clear, as I think 1 have stated
it a little inaccurately, that His Excellency the Viceroy is visiting England
at the request of the Secretary of State. I may have slipped into an in-
accuracy in stating that earlier, but I desire to make the position in this
respect very clear to the House. As I have said, that obviously changes
the position. The Government of India is the (Governor General in Council.
Tot the Governor General nor the Council. The conclusion ‘s obvious and
T do not wish to pursue that point any further. (Mr. A. Rangaswami
Tyengar: ““ 1t is very cryptic.”’). I have no doubt that the Honourable
Member will be able to disentangle it.

Now, there have been a large number of points raised in the course of
this debate. It is obviqus that in the time remaining I cannot deal with
them all or indeed go at great length into any of them. Various charges
l'ave beer. brought against the Government. It has been said that we
have gagged the House by not giving a day for discussion of the report of
the Reforms Inquiry Committee. I have shown that that is not so. The
House has attempted to discuss it freely, but the debate which has taken
place to-day shows how very infructuous a discussion must be if the Gov-
ernment are not in a position to take part in it.

Mr. V. J. Patel: Because the report is actually worthless.

The Honourable Sir Alexander Muddiman: I was waiting for that re-
mark of my Honourable friend. A long time before the report was pub-
lished and before he could have received it my Honourable friend said that
it was n whitewashing report. I had a very lively suspicion that as soon
es my Honourable friend knew of the date of publication of the report he
wen* to his stationer to order a new waste paper basket.

© Mr, V. J. Patel: That is the place for it.

The Honourable Sir Alexander Muddiman: That I expected from my
Honourable friend. That I thoroughly expected. I am glad to have it
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from the Honourable Member. There is one other matter in connection
with my friend the Pandit’s speech to which I should like to refer. Wher
he discussed the Bengal Ordinance there was no suggestion whateoever
that the Ordinance had been employed against Swarajists qua Bwarajists.
The Honourable Member did not make that suggestion in his speech and
I in my reply particularly commented on his not doing so. To-day
there seemed to be a slight suggestion of such a charge in that among
the persons arrested there were said to be 80 Swarajists. My friend did
rot make that charge and T trust he disavows it.

Pandit Motilal Nehru: If my friend will permit me, I will say that
that was a well known fact. It was published in the press that the Bengal
Ordinance was directed mainly, if not wholly, against the Swarajists and
I think that point was made in this House in the course of the debate.

The Honourable Sir Alexander Muddiman: Docs my friend claim that
the Ordinance was directed against the Swaraj'sts as such. I should like
t. be clear on that point. If my Honourable friend does not make that
charge, it is unnecessary for me to repudiate it.

Pandit Motilal Nehru: I do most solomnly make that charge.

The Honourable Sir Alexander Muddiman: It is a curious thing that I
should not have been interrupted when I was speaking on the last occasion
oi the 5th February. I then made this ohservation:

‘' There is, however, one point which I wish to mention and it is this, that I did
not hear my Honourable friend Pundit Motilal Nehru suggest—and I am very glad
that T did not hear him suggest—that this Ordinance was made and promulgated for
the purposs of suppressing any political party. I do not think that it is part of his
argument,’* i

(Cries of *“No, no.’")
Then I have been under a misapprchension.

Mr, Ohaman Lall. There were numerous interruptions then which have
mnot been taken down by the renorter.

Pandit Motilal Nehru: T do not think that, if T heard those remarks,
T should have allowed them to pass unnoticed and unchallenged. T was
in a back seat then. It ia only by the courtesy of my friend Mr. Hans Raj
that T am sitting here, so that I can follow the Hongurable Member better.

The Honourable 8ir Alexander Muddiman: Very well, Sir. Then [
chall not touch on that any mqre. This is what Si* Hugh Stephenson
said in the Bengal Council. . . . .

Mr. Devaki Prasad Sinha: We have read it.

The Honourable 8ir Alexander Muddiman: I cannot trace it at the
moment. It is familiar to the House. The purport of the speech was
this. The Honqursble Sir Hugh Btephenson there pointed out that the
60 men who were arrested under the Ordinance had previously been con-
victed or interned. Therefore he pointed out that they had been in trouble
before they became Swarajists. I need not pursue fhat point any further.
I think the House is against my Honourable fr'end. Then, Sir, I next
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notice that my Honourable friend, I am glad to say, takes a more favour-
able view of the British Cabinet than he has been doing for some time.
He recognised that if there is nobody on these bureaucratic and sun-dried
kenches who could take n broad view, the members of the British Cabinet
might. Well, 8ir, there is hope in that and I am glad my Honourable friend
is not altogether adamant to his idea that the Brit'sh Government, as they
have done in the past, may take a statesmanlike view of any situation
that may arise. Sir, I now come to the main argument raised by my
Honourable friend's specch. The indictment of the policy of the Gov-
ernment of India which hé has made out is not such, in my judgment, as
to justify this Hquse in cutting even the tour allowances of its members
In the course of the future debate the question of Kohat has been raised.
That has been dealt with very thoroughly by my Honourable friend Mr.
Bray and 1 am glad to see that the House showed no sign qf pursuing it
further. I take it that the answer that was given by my Honourable
friend has been accepted as satisfactory. (A Voice: ‘' Not necessarily.’’y
Then, Sir, it was a pity that the subject should not have been discussed
nore fully f the Honourable Members felt that the action of the Govern-
ment ought to be challenged in connection with this affair. '

Diwan Bahadur T. Rangachariar: Unfortunately the Governor General
does not allot more days.

The Honourable 8ir Alexander Muddiman: My Honourable friend
knows perfectly well that he could have discussed this question if he had
wanted tq much eanlier in the session. I suggest that he did not do so
ktecause he knew that the state of communal tension was so high that, if
he had done so, he wquld have provoked more trouble. Now is not that
the fact? (Voices: ‘' No, no.”’) Then, 8ir, I should like, since the
House has not been convinced, to associate myself with the observations
which have been made by Mr. Bray in connect'on with the action of the
cofficers in Kohat. They have been charged with lack of courage, they have
been charged with failing in their duty. All I can say is that I have seen
" the papers: and I am surprised that anyone who knows the circumstances

can charge them with lack of courage, whatever you can charge them
with.

Pandit Madan Mohan Malaviya: Why not have an independent inquiry
and settle the matter? '

The Honourable Sir Alexander Muddiman: Now if the Honourable
Member really thinks that that would be in the interests of Indians gener-
ally or Kohat in particular, I really feel very great doubt whether he is
in as close a touch with the present situation ‘n India as he ought to be.
T do not think there is anybody in this Hquse who reallv belicves that
to re-open the sore which at any rate for the pregent has been temporarily
healed would be in the best interests either of Kohat or of the general
peace of India. T only trust that the general peace may not be dis-
turbed even by the discussion we have had in this House on the subject.

‘Wow, Sir, the next, point that was raised was in connection with the
Sikhs. and my Honourable friend, Pandit Madan Mohan Malaviya, referred
to the great services the Sikhs have rendered to the British nation—and
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I may add to his own nation, Sir. I yield to no man in admiration for
the courage of the race which has supplied India with soldiers who have
helped to keep the frontiers intact; who under British leadership have dis-
tinguished themselves on every battlefield in India and even in Europe;
and whose deeds of bravery are commemorated not only in history but
in monuments. Those who have seen the memorial at Saraghari know
what the Sikhs can do and have done for the Empire.’ Sir, when the Gov-
ernment have recognized that, is it likely that we should desire to live in
anger, to live in a struggle, with people to whom we recognize we owe a
debt of gratitude, people who have eaten our salt. No, Sir, and the hand
of friendship which has been offered on many occasions is still the hand
of friendship. (Hear, hear.) Let them come forward and show the way,
and they will not find the British Government reluctant in dealing with
the situation. But at the same time I must emphatically repudiate the.
suggestion that His Excellency Sir Malcolm Hailey, who is carrying on with
his well known ability the administration of the Punjab under circum-
stances of the greatest difficulty, is to be attacked for rallying round him
- those loyal elements of the commuanity who desire to keep and maintaimr
peace, who recognize that peace is a need of the countryside and who
hope not for a triumph that would not bring peace but to attain it by
mutual concession and concilintion. Nor is it to be supposed that the
Government or the Government of the Punjab will be intimidated into any
surrender of the rights of others, will be intimidated into anything that
is not fair and just to other communities, that is not right in the interests.
of peace and justice. Let me make that clear; but let me at the same
time emphasise the point that we recognize as much as my Hpnourable
friend Pandit Madan Mohan Malaviya does that the claims of this parti-
cular class of British subjects are great, and we desire most carnestly
to live in peace and amity with them, as we have done in the past, and
as I hope we shall do in the future.

Now, Sir, the Pandit referred to the desirability of having more Indian
Members and he particularly drew attention to the desirability of an
Indian Finance Member. Well, Sir, when Sir Basil Blackett leaves the
shores of this country on a well-earned holiday, a holiday to which I should
think after last night’s discussion he is anxiously looking forward, his place
will be filled at least temporarily by one who is an Indian and the first Indian
to hold that appointment. I take this opportunity of expressing my
gratification that we have as our colleague one who I know is proud of the
fact that he has risen through the ranks to one of the highest posts in
India. Sir, there is some justification, I think, for my contention that-
the Government of India, bureaucratic, hopeless as it may be, does give
& career to Indians which may lead to the highest appointments it has in
its gift. You may ask what is ome man among 320 millions. What are
7 posts among 320 millions? (Diwan Bahadur T. Rangachariar: ‘*What
about Governorships?’’) It reminds me of a story. I will not vouch for
its veracity. A General, after the war, came to the War Office and said
‘ Is there pothing for me? I also have served in the war,”” The reply
was ‘‘ Though the parrots are many, the perches are few.” And that I
think is the answer to my Honourable friend.

There is one observation I intended to make in connection with the
Reforms Inquiry Report. I think I ought to mention it. I notice that
there is a great tendency to describe whatever opinions are set forward in -
a report not absolutely in consonance with the opinions of those who read
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it by various opprobrious terms. . I myself have been amused by the range
of epithets applied to the Majority Report. Perhaps the range is
not so wide in connection with the Minority Report. I see on the one
hand the Majority Report is described as a collection of bootless platitudes,
while on the other hand it is described as one more step down the road
of destruction of Government. 8ir, it is some consolation to me to find
that so varying views may be held on the document.

Now, Sir, another point that was raised was in connection with the
Army. That was raised by my Honourable friend Diwan Bahadur
Rangachariar and again by my friend Mr. Jinnah. Bir, I quite agree that
one of the problems we have to solve in this country is  the question of
the Army and I sympathise very greatly when I hear Members on the other
side pressing their views on Government. They are bound to do it and
1 hope they will continue . ... (Diwan Bahadur T. Rangachariar: ‘‘But
not for eternity.’’) Still, before you get an army you have got to get the
material for the Army, you have got to find out the right men. You have
got to see what sources you can draw on. I understand that one of the
<charges that is always brought against Government in this respect is that
we do not try and get hold of people but if we really did try we could
get men who would make sditable material for recruitment as officers.
In that connection I should like to say that the Government are quite
prepared to carry out the offer which T made on behalf of the Government
in the recent debate on the Indian Sandhurst question. 1 do not kmow
 whether the House intended to reject it or not. but I do not think they
accepted it. The Government of India consider that the time has come
when we could with advantage appoint n Committee to consider the means
of attracting Indian youths of good educational qualifications to a military

carcer as King’s commissioned officers and to consider alao the best
| means of giving them military education. Now, that, Sir, appears to me
an offer which is an earnest of the good faith on the part of Government
in denling with this very important question; a question on the solution
of which, I quite agree, the future of India largely and necessarily depends.
‘That, 8ir, I hope the House at anv rate will regard as some satisfaction
cn the point that is raised in conncction with the Army.

There are many other points I should like to have dealt with but the
clock is'moving on. Now, Sir, where have we got to on this motion? What
is the House going to do? The actual motion before the House is to
reduce the tour expenses of the Governor General’'s Council. That is
what vou will actuallv vote on. But what the House desires to vote on is
something quite different. Tt desires to record a vote of censure on the
Government of India. At least it desired tc do &5 before T spoke—1I have
no doubt it has mow changed its views. (Laughter.) T am one of those
who really very much desire that the House should follow correct procedure,
Let me say at once that by rejecting a demand of this kind for Rs. 66,000
vou are really forcing the Governor General to restore it. That sort of a
.. thing vou have done before. If vou use the big club every time, vou
wieorrupt both parties. You will get used to forcing the Governor
- (3eneral to restore by rejecting votes wholeesle for reasons not connected
‘with the votes and certification will be regarded as a normal and necessary
procedure. The skin on both sides, if I may use the expression, will become
hard—will become indurated—surely this is the last position that the House

.
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should desire to create. Well, 8ir, supposing, on the other hand, the
Governor General does not restore this vote. That is a very
attractive proposition to me for two reasons. The first is that 1 dislike
railway journey excedingly and the second is that it may lead to some
curious situations. Supposing there is the chronic ailment in Bombay re-
gurding the rupee or the coal trouble in Bengal became a little acute and
the various communities concerned desire the immediate presence of the
learned doctors of those diseases, my Honourable friend Sir Basil Blackett
and my Honourable friend Sir Charles Innes. The interested persons wire up
““Come over to Macedonia and help us’’. The reply might come back ‘' Please
send travelling expenses ''. (Laughter.) That, Sir, I think will be a
pity. Another point that drives me to the view that the Governor General
should not certify this demand is this. We shall be shortly having to go to
8imla and to me it would be @& great pleasure if it is done by a walking
tour. (Laughter.) We have recently had much sedentary work in this
House and I cannot but believe that it would be good for the health of
my Honourable colleagues and myself if we took our-staves in our hands
and like pilgrims started on a walk up the hilla. Of course, some of my
colleagues are men of a certain age broken by long service. Therefore vou
would not expect us to go very fast.  We should have the joys of the open
road in the earlv mornings and in the noon day heat we should rest
by some shady well. Possibly we might walk a mile or two in the evenings
(Mr. M. A. Jinngh: “‘ It might do you good.”’) As Mr. Jinnah says,
there would be many advantages. We ghall get into touch with the
country and we should be able to recruit our health. But still I do recog-
nize that in an age like our own, however attractive those methods may
be, they are a little slow. And as we shall not be able to walk very fast,
perhaps the Government bhusiness might suffer. Well, Sir, I am therefore
compelled to reject the view that at anv rate I can advise the
Govérnor General not to restore. I am forced almost to the
position that T shall have to advise His Excellency to restore it. If that is so
we are creating a position that really I honestly think this House should
tiv to avoid. This debate stands on the book: it is here. What do vou
gain by forcing the Governor General to restore? ] really ask vou to con-
gider that. I have never reallv been able to sce the point. T dare sav it
is extremelv stupid of me, but I cannot see it. If you content yourselves
with a hundred rupee cut, which has been advised on several occasions by
my Honoursble friends Mr. Bipin Chandra Pal and Mr. Jinnah, that secms
tc be the correct constitutional procedure .

h PN,

An Honourable Member: It has no effect.

(It being Five of the Clock, Mr. President proceeded to put the ques-
tions.) .

The President: The original question was:

“ That s sum not exceeding Rs. 62,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of the ‘' Executive Council '."

Since which an amendment has been moved:

* That the Demand under the head ‘ Executive Council’ be omitted.”

The quesion I have to put is that that Demand be omitted.
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.The Assembly divided:

AYER—66.

Abdul Karim, khwa{?.

Abhyankar, Mr. .

Acharya, Mr. M. K.

Ahmad Ali Khan, Mr.

Aiyangus, - Mr. C. Duraiswami.

Aiyangar, Mr. K. Rama.

Ariff, Mr. Yacoob C.

Belv:, Mr. D. V.

Bhat, Mr. K. Sadasiva.

Chaman Lall, Mr.

Chanda, Mr. Kamini  Kumar.

Chetty, Mr. R. K. Shanmukhain.

Das, Mr. B.

Das, Pandit Nilakantha.

Datta, Dr. ™. K.

Duni Chand Lala.

Dutt, Mr, Amr Nath.

Ghazanfar Ali Khan, Raja.

Ghose, Mr. 8. C.

Goswami, tr. T. (.

Gulab Singh, Bardar.

Hans Raj, Lala.

Hari Prasad La.l. Rai.

Iyengar, Mr. A. Rangaswami.

Jeelani, Haji 8. A. K.

Jinnah, Mr. M. A,

Joshi, Mr. N, M.

Kasturbhai Lalbhai, Mr.

Kazim Ali, Shaikh-e-Chatgam
Maulvi Muhammad.

Kelkar, Mr. N. C.

Lohckare, Dr. K. G.
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Misra, Pandit Shambhu Dayal,

Misra, Pandit Harkaran Nath.

Murtuza 8ahib Bahadur, Maulvi
Sayad. :

Nambiyar, Mr. K. K,

Narain Dass, Mr.

Nehru, Dr. Kishenlal.

Nehm, Pandit Motilal.

Nehru, Pnndit Shamlal.

Neogy, Mr K. C.

Pal, B)pm Chandra.

Patel Mr V.

Phookun, Mr. Tsrun Ram.

Purshotamdas Thakurdas, Sir.

Ramachandra Rao, Diwan Bahadnr M.

Rangachariar, Diwan Bahadar T.

Ranga Iyer, Mr. C. 8.

Ray, Mr. Kumar Sankar.

Reddi, Mr. K. Venkataramana.

Roy, Mr. Bhabendra Chandra.

Samiullah Khan, Mr. M,

S8arda, Rai Sahib M. Harbilas.

Sarfaraz  Hussain  Khan,
Bahadur.

Shafee, Maulvi Mohammad.

Singh, Mr. Gaya Prasad.

Sinha, Mr. Ambika . Prasad.

Sinha, Mr. Devaki Prasad.

finha, Kumar Ganganand.

Syamacharan, Mr.

Tok Kyi, Maun

Yusuf Imam, M.

Venkatapatiraju, ‘Mr. B.

Yakub, Maulvi Muhammad.

Malaviya, Pandit .Madan Mohan.
Mohta, Mr. Jamnadas M. .
- NQES—48.
Abdul  Mumin, Khan  Bahadur
nhammad.
Abdul Qaiyum, Nawab Bir
Sahibzada.
Abul Kasem, Maulvi.
Ahmed, Mr. K

Ajab Khnn, Captain.

Akram Hussain, Prince A. M. M.
Alimuzzaman Chowdhry, Mr.
- Ashworth, Mr. E. H.
Badi-uz-Zaman, Maulvi.

Bhore, Mr, J. W.

Blackett, The Honourable Sir Basil.
Bray, Mr. D: mnves,

Burdon, Mr. E.

Calvert, Mr. H. ~
Clarke, Sir Geoffrey.

Cocke, Mr. H. G.

Cosgrave, Mr. W. A,

Crawford, Colonel J. D.
Fleming, Mr. E. G.

PFraser, Sir Gordon.

Ghulam Bari, Khan Bahadur.
Graham, Mr.

Hira Singh Brar Sardar Bahadur

Captain.
Hudson, Mr. W. F.
Innes, The Honourable Sir Charles.

The motion was adoptéd.

Lindsay, Mr. Darcy.

Lloyd, Mr. A. H.

Makan, Mr. M, E.

Marr, Mr. A.

MoCallum, Mr. J. L.

Mitra, The Honourable Sir

Bhupendra Nath,
Moir. Mr, T. E.
Muddiman, The

Sir Alexander,
Muhammad Ismail,

Saiyid.

Naidu, Mr. M. O,

Rajan Bakhsh 8hah, Khan Bahadar
Makhdum Syed.

Raj Narain, Rai Bahadur.

Rau, Mr. P. R,

Rhodes, Sir Campbell.

Rushbrook- Wllhsms, Prof, L. F.

Sastri, Diwan Bahadar C.

Visvanatha.

Singh, Rai Bahadur 8. N.
Stanyon, Colonel Sir Henry.
Sykes, Mr. E. F.
Tonkinson, Mr.

Webb, Mr. M.

Willson, Mr. W. 8. J.
Wilson, Mr. R. A.

Honourable
Khan Bahador
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Mr. V. J. Patel: I rise to a point of order. Are Members who are
pecuniarily interested in the divigion entitled to vote? I want a ruling
because another motion is coming,

Mr. President: Does the Honourable Member suggest that any Mem-
Ler is more interested than he is himself!

Mr. V. J. Patel: My point is that those who have & pecuniary interest
in the result-of the vote should not be eatitled to vote.

Mr. President: In the technical sense, ‘‘ pecuniary interest ' does not-
here arise. On the broader issue of the advisability of interested Members
voting on such an jssue, 1 think I may appeal from Mr. Patel, M.1..A,, to
Mr, Patel, Chuinnan of the Bombay Corporation. (Hear, hear, and
Laughter.)

DemaND No. 26—IRTEREST 0N MISCELLANEOUS (JBLIGATIONS,
Mr. President: The question is: ’
“ That a sum not exceeding Rs, 22,33,000 be granted to the Governor (Remeral n
Council to defray the charge which will come in course of puyment during the year
‘ending the 3lst day of March, 1926, in respect of ‘ Interest on Miscellaneous Ob}iga.

tions ',
The motion was adopted.
Demanp No. 27—StarFr, HoOUSEHOLD AXD ALLOWANCES OF THE GOVERNOK
GENERAL.
Mr, President: The queption is:

« “ That & sum not exceeding Rs. 10,63,000 be granted to the Governor (eneral in
Council to deiray the charge which will come in course of payment during the year
ending the 3lst. day of Muarch, 1826, in respect of the ‘ Btafl, Household and Allowances
of the Governor General '."

The Assembly divided:

AYES—65.
Abdul Mumim, Ehan Bahadur Lloyd, Mr. A, H.
Muhammad. Mahmood Schammad Sahib Bahadur, Mr.
Abdul Qaiyum, Nawab Bir Bahibsada. Makan, Mr. M, E.
Abu] Kasem, Maulvi, Marr, Mr. A,
Ahmad Ali Khan, Mr. McCallum, Mr. J. L.
Ahmed, Mr. K. ’ Mitra, The  Honourable Bir

Aiyer, Sir P. §. Bivaswamy. Bhupendra Nath.

Ajab Khan, Captain, Moir, Mr. T. E.
Akram Hussain, Prince A. M. oL Muddiman, The Honourable
Alimuzzaman Chowdhry, Mr. Bir Alexander.
Ashworth, Mr, E. H Muhammad Ismail, Khan Bahadsr

‘Badi-uz-Zaman, Maulvi.

Bliore, Mr. J. W.

Blackett, The Honourabl: Sir Basil.

Bray, Mr. Denys.

Turdon, Mr. E.

alvert, M, H.

Clarke, Sir Geoffrey.

Cocke, Mr. H. G.

Cosgrave, Mr. W. A,

‘rawford, Colonel J. D.

Dalal, Sardar B. A,

Fleming, Mr. E. G.

Fraser, Sir Gordon,

Ghazanfar AH Khan, Raja.

Ghoge, Mr. 8. C.

Ghulam Bari, Khan Bahadur.

CGraham, Mr. L.

Hira S8ingh Brar, Bardar Bahadur
Captain.

Hudson, Mr. W. F.

Hussanally, Khan Bahadur W. /M.

Hyder, Dr. L. K.

Innes, The Honourable Bir Charles,

Jinnah, Mr., M. A.

Lindsay, Mr. Darcy.

Saiyid.
Mutalik, Sardar V. N.
Naidu, Mr. M. C.
Pal, Mr. Bipin Chandra.
ﬁ:yshabﬁ::;{;ah Tshaknrdu, Bir.
jan sh Bhah, Khan B
Makhdum Syed. shadar
Ramachandra Roo, Diwan Brhadr- M.
Rangachariar, Diwan Bahadar T.
Rau, Mr. P. R.
Reddi, Mr. K. Venkataramana.
Rhodes, Sir Campbell.
Rushbrook-Williams, Prof. L. F.
8arda, Rai Bahib M. Harbilas.
Bastri. Diwan Bahadur C. V.
Visvanatha - -
8ingh, Rai Bahadur 8. N.
Stanyon. Colonel Bir Henry.
Bykes, Mr. E. F.
Tonkinson, Mr. H,
Venkatapatiraiu, Mr. B.
Webb, Mr. M.
Willson, Mr. W. B. J.
Wilson, Mr. R. A.
Yakub; Maolvi Muhsoomad.
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NOES-51.

Abdul Karim, Khwaja. Mehts, Mr. Jamnadas M.
Abhyankar, Mr. M. V. Misra, Pandit Shambhu Dayal.
Acharys, Mr. M. K, ) ) Misra, Pandit Harkaran Nath.
Aiyangar, Mr. C. Duraiswami. Murtuza Sahib Bahadar, Maulvi
Aiyangar, Mr. K. Rama. Sayad.
Ariff, Mr. Yacoob C. Nambiyar, Mr. K. K.
Belvi, Mr. D. V. Narain Dass, Mr.
Bhat, Mr. K. Sadasiva. Nehru, Dr. Kishenlal.
Chaman Lall, Mr. Nehru, Pandit Motilal.
Chanda, Mr. Kamini XKumar. Nehru, Pandit Shamlal.
Chetty, Mr. R. K. Shanmukham. Neogy, Mr. K. C.
Das, Mr. B. Patel, Mr. V. J.
Das, Pandit Nilakantha. Phookun, Mr. Tarun Ram.
Duni Chand, Lala. Ranga Iyer, Mr. O. B.
Dutt, Mr. Amar Nath. Ray, Mr. Kumar Sankar.
Goswami, Mr. T. C. Roy, Mr. Bhabendra Chandra.
Gulab S8ingh, Sardar. Samiullah Khan, Mr. M.
Hans Raj, Lala. Sarfaraz  Hussain Khan, Khan
Hari Prasad Lal, Rai. Bahadur.
Iyengar, Mr. A. Rangaswami, Shafee, Maulvi Mohammad.
Jeelani, Haji 8. A. K. Singh, Mr. Gaya Prasad.
Kasturbhai Lalbhai, Mr. Sinha, Mr. Ambika Prasad.
Kazim Al Shaikh-e-Chatgam Sinha, Mr. Devaki Prasad.

Maulvi Muhammad. Sinha, Kumar Ganganand.
Kelkar, Mr. N. C. Syamacharan, Mr.
Lohokare, Dr. K. G. Tok Ryi, Maung.
Malaviya, Pandit Madan Mohan. Yusuf Imam, Mr. M.

The motion wuy adopted.

Dumanp No. 20—I1.EGISLATIVE BODIES.

Mr. President: The question is:

‘“ That a sum not exceeding Rs. 6,39,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of the ‘ Legislative Bodies ’.”

The motion was adopted.

Demanp No. 80—FoREIGN AND POLITICAL DEPARTMENT.

Mr. President: The question is:

““That a sum not exceeding Rs. 8,24,000 be granted to the Governor General i
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of the ‘ Foreign and Political Depart-

mmt 7"!
The motion was adopted.

.

DeEMAND No. 81—HoME DEIARTMENT.

"'Mr. President: The question is:

“ That a sum not exceeding Rs. 6,04,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of the ‘ Home Department '.”’

The motion was adopted.
DeManp No. 82—LEGISLATIVE DEPARTMENT.

Mr. President: The question is:
~ “That a sum not exceeding Rs. 5,409,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of the ‘ Legislative Department *.”

The motion was adopted.
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DeMAND No. 83—DEePARTMENT oF EpucaTioN, HEALTH 'AND LANDS.

Mr. President: The question is::

‘ That a sum not exceeding Rs. 5,27,000 be granted to the Governor General in

The motion was adopted.

Council to defray the charge which will come in course. of payment during the yesr
the 31st day of March, 1926, in respect of the ‘ Department of Kducation,
Health and Lands '.””

DEMAND No. 34—FINANCE DEPARTMENT.

Mr. President: The question is:|

“ That & sum not exceeding Rs. 11,60,000 be granted to the Governor General in

The motion was adopted.

Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1926, in respect of the * Finaglce Department '."

DemMAND No. 35—CoMMERCE DEPARTMENT.

Mr. Pregident: The question is:

“ That & sum not exceeding Rs. 3,21,000 be granted to the Governor General in

the charge which will come in course of payment during the year

ending the 3lat day of March, 1826, in respect of the ‘ Commerce Department '.”

The motion was adopted.

DemaNp No. 86—ARMY DEPARTMENT.

Mr. President: The question is:i

“ That a sum not exceeding Rs. 564,000 he granted to the Governor General in
Council to defray the charge which will come in course of payment durinq the year
ending the 3lst day of March, 1826, in respect of the ‘ Army Department *."

The Assembly divided:

Abdul Mumin, Khan  Bahadur

Muhammad. .
Abdul Qaiyum, Nawab Bir Sahibzada
Abul Kasem, Maulvi.

Ahmad Ali Khan, Mr.

Ahmed, Mr. K

Aiyangar, Mr. K. Rama.

Ajab Khan, Captain._

Akram Hussain, Princs A. M. M.
Alimuzzaman Chowdhry, Mr.
Ashworth, Mr. . H

Bhare, Mr. J. W.

Blackett, The Honourable Sir Basil.
Bray, Mr. Denys.

Burdon, Mr. E.

Calvert, Mr. H.

Clarke, Sir Geoffrey.

Cocke, Mr. H. G.

Cosgrave, Mr. W. A.

Crawford, Colonel J. D.

Dalal, Sardar B. A.

Fleming, Mr. E. G.

Fraser, Sir Gordon.

Ghazanfar Ali Khan, Raja.
Ghulam Bari, Khan Bahadur.
Graham, Mr. L.

Hira Singh Brar, Sardar Bahadur

Captain.

Hudson, Mr. W, F. .
Hunssanally, Khan Bahadar W. M.
Hyder, Dr. L. K. ° .
Innes, The Honourable Sir Charles.
Jeelani, Haji 8. A. K.

Jinnah, Mr, M. A. -

Lindsay. Mr. Darcy,

AYES—62.

Lioyd, Mr. A. H.

Mahmood Schamnad Sahib
Bahadur, Mr.

Makan, Mr. M. E.

Marr, Mr. A.

McCallum, Mr. J. L.

Mit.r;i 'I’;le Honourable Sir Bhupendra

ath.

Moir, Mr. T. E.

Muddiman, The Honourable Sir
Alexander.

Mubammad Ismail, Khan Bahadur
Saiyid.

Naidu, Mr. M. C.

Pal, Mr. Bipin Chandra.

Rajan Bakhsh Shah, Khan Babadar
Makhdum Syed. )

Raj Narain, Rai Bahadur.

Ramachandra Rao, Diwan Bahadur M.

Rangachariar, Diwan Bshadur T.

Rau, Mr. P. R.

Reddi, Mr. K. Venkataramana.

Rhodes, Sir Campbell.

Rushbrook-Williams, Prof. L. ¥,

Sarda, Rai. Sahib M. Harbilas.

Sastri, Diwan Bahadur C. V.
Visvanatha.

Singh, Rai Bahadur B, N.

Stanyon, Colonel 8ir Henry.

Sykes, Mr. E. F.

Tonkirson, Mr. H.

Venkmk;tin'n, Mr. B.

‘Webb, Mr. Id

Willson, Mr. W. 8. J.

Wilson, Mr. R. A.
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. NOES—50.

Abdul Karim, Khwa%'n. . Misra, Pandit Harkaran Nath, -
Abhyankar, M. Murtuza Sahib Bahadur, Maulvi
Acharya, Mr. M. K, Bayad.

-Aijyangar, Mr. C. Duraiswami, Nambiyar, Mr, K. K

Ariff, Mr. .Yacoob C. Naramn Dass, Mr,

Belvi, Mr. D. V. Nehru, Dr. Kishenlal.

Bhal, Mr, K. Badasiva. Nehru, Pandit Motilal.

Chaman Lall, Mr. Nehru, Pandit Bhamlal.

Chanda, Mr. Ka:mm Kumar, Neogy, Mr. K. C.

Chetty, Mr, R. K. Shanmukham. Patel, Mr. V. J.

Das, Pandit Nilakanths. Phookun, Mr, Tarun Ram,

Duni Chand, Lala. Ranga Iyer, Mr, C, 8.

Dutt, Mr. Amar Naih. Ray, Mr. Kumar Sankar. .
Ghose, Mr. 8. C. Roy Mr. Bhabendra Chandra.
Goswami, Mr. T. C Samiullah Khan, Mr. M.

Gulab Singh, Bardar. Barfaraz  Hussain EKhan, Khan
Hans Raj, Lala. Bahadfr, )

Han Prasad Lal Rai. Sha.feo, Mnnhn Mohammad. .
Kyangm- Mr. A, Rangaswami. Bin, {)a Prasad,

asturbhai Lalbhai, My, Bin Mr Ambiks Prasad,

Ksazim Alf, Shailkh-e-Obatgam Maulvi Sinha, Mr. Devaki Prassd.

Muhammad. ' Sinha, Kumar Ganganand.

Kelkar, Mr. N. C. Syamacharan, Mr.

Lohokare, Dr. K. Q. Tok Kyi, Maung.

Malaviya, Pandit Madan Mohan. Yakub, Maulvi Muhmnmnd

Mehta, Mr. Jamnadas M. Yusuf Imam, Mr. M.

Misra, Pandit Shambhu Dayal, -t

The motion was adopted.

DeMAND No. 37—DEPARTMENT OF. INDUSTRIES AND LABOU‘B.-

“Mr. President: The question is: T

“ That a sum not exceeding Rs. 5,009,000 be granted to ﬂm Governor Gonanl in
Council to defray the charge which will come in course of payment during ‘the. year
;:dmg the 31st doy of March, 1826, in respect of the ° Dﬂpartment of. Indutrlas ‘and

The motion was adopted.

Dmum) No. 33—CENTRAL BoaRD oF REVEM#"
Mr. President: The question is | = ik

‘Phit w sum not exceedmg Rs. 1,690,000 be granted to the Gonrmr Gonqnl in
Council to defray. the. charge which will come in course of payment -during the year
anc]mg the 31st day of March, 1826, in respect of the * Central Bonrd of Rmmys L

The motion was adopted.

Demanp No. SQ—PAYHENTB T0 PROVINCIAL Govmmunm'a oN ACGDUNT oF
ADMINISTRATION OF Aanwcx Sun.mc-rs

Mr. President: The question is:

“ That a sum not exceeding Rs. 1,01,000 be . granted.io t.bn Gmnor General in
Council to defray the charge which will come in course of payment during the year
ending ‘the 31st_day of March, 1926, in respect of ‘‘Paylnents to: Provma.l Govarnmnts
on account of - Administrstion. of Agancy subjects ’."*

The motion was adopted. T e .' S
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DeManp No. 40—AupiT.
Mr. President: The question is:;

‘“That a sum not exceeding Rs. 7§87,000 be granted to the Governor ‘General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Audit ’.”

The motion was adopted.

DemMaND No. 41-—ADMINISTRATION OF JUSTIOR.
My, President: The question is::

“That a sum not exceeding Rs. 46,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the' year
ending the 31st day of March, 1926, in respect of ‘ Administration of Justice’.”

The motion was adopted.

Demanp No. 42—Pouce.
Mr. President: The question is:

* That a sum not exceeding Rs. 1,82,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Police ’.”

The motion was adopted.

DeManDp No. 48—PorTs AND PILOTAGE.

Mr. President: The question is:i

‘“ That a sum not exceeding Rs. 19,43,000 be granted to the Governor General in
Council to defray the charge which will come in course of paymcnt during the year
ending the 31st day of March, 1026, in respect of ‘ Ports and Pilotage’.” -

The motion was adopted.

Demanp No. 44—SurvEY oF INDIA.

Mr, President: The question is::

“ That a sum not exceeding Rs. 24,009,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lat day of March, 1826, in respect of ‘ Survey of India'.”

The motion was adopted.

Demanp No. 45—MerroroLoay.

Mr. President: The question is:

“ That a sum not exceeding Rs. 6,80,000 be granted to the Governor General in
OCouncil to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Meteorology '."”

The motion was adopted.

DrMAND No. 46—GEOLOGIOAL SURVEY.

Mr. President: The question is:

“ That a sum. not exceeding Rs. 1,71,000 be granted to the Governor General in
Gouncil to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of ‘ Geslogical Survey '."

The motion was adopted.
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DemaND No. 47—BoTANICAL SURVEY.
Mr. President: The question is:

“ That & sum not exceeding Rs. 6,86,000 be granted to the Governor Genmeral in
Council to defray the charge which will come dn course of payment during the year
ending the 31st day of March, 1926, in respect of * Botanical g. P

urvey ’.
The motion was adopted.

DeMAND No. 48—Z00LOGICAL SURVEY.
Mr. President: The question is:

*“ That a sum not exceeding Rs. 1,60,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of * Zoological 5‘ L

urvey .
The motion was adopted.

DeMAND No. 40—ARCHZEOLOGY.
Mr. President: The question is:.

“ That a sum not exceeding Rs. 15,16,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Archwmology '."

The motion was adopted.

DeMaNp No. 50—Mings.
Mr. President: The question is:

‘“ That a sum not exceeding Rs. 1,567,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Mines'."

The motion was adopted.

DeManp No. 51—OTHER SCIENTIFIC DEPARTMENTS.
Mr, President: The question is:

‘“ That a sum not exceeding Rs. 3,03,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1926, in respect of ‘ Other Scientific Departments ’.'*

The motion was adopted.

Demanp No. 52—FEbpucaTioN.

Mr. President: The question is:

*“ That a sum not exceeding Rs. 2,537,000 be granted to the Governor Gemeral in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of ‘ Education ’.”’

The motion was adopted.

DEMAND No. 83—MEDICAL SERVICES.

Mr. President: The question is: )

“That a sum not exceeding Rs. 9,18,000 be granted to the Governor General in
Council to defray the charge which will come in course of gayment during the yesr
ending the 3lat day of March, 1926, in respect of ‘ Medical Services '."

The motion was adopted.
Demanp No. 54—Pusnic Heavms,

Mr. President: The question is:

e “ That a sum not exceeding Rs. 6,02,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of ‘ Public Health'.”

The motion was adopted.
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DeMAND No. 55—AGRICULTURE.

Mr. President: The question is:

““ That a sura not exceeding Rs. 13,32,000 be granted to the Governor General in
Council to defray the charge which will come in course of ps}fment during the year
ending the 31st day of March, 1826, in respect of ¢ Agriculture'.”

The motion was adopted.

DEMAND No. 56—CiviL VETERINARY SERVICES.
-Mr. President: The question is:

* That a sum not exceeding Rs. 6,566,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of * Civil Veterinary Services ’.”’

The motion was adopted.

DuMAND No. 57—INDUSTRIES.
Mr. President: The question is:.

“ That a sum not exceeding Rs. 26,46,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1826, in respect of ‘ Industries’.”

The motion was adopted.

DeMAND No. 58—AVIATION.
Mr, President: The question is:

* That a sum not exceeding [Rs. 30,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1826, in respect of ‘ Aviation’.”

The motion was adopted.

DeMAND No. 59—CoOMMERCIAL INTELLIGENCE AND STATISTICS.

Mr. President: The question is:

‘ That & sum not exceeding Rs. 2,37,000 be g'ranted to the Governor General in
Council to defray the charge which will come in course of payment during the year
gnding the 31st day of March, 1926, in respect of ‘ Commercial Intelligence and

tatistics *."’

The motion was adopted.

7 - Demanp No. 60—Crnsus. i

Mr. President: The question is:i .
“ That & sum not exceeding Rs. 1,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year

D)

ending the 31st day of March, 1826, in respect of ‘ Census’.
The motion was adopted.

Demanp No. 61—EMIGRATION—INTERNAL,

Mr. President: The question is:.

. “That a sum not exceeding Rs. 50,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment durin; the year
ending the 3lst day of March, 1826, in respect of ‘ Emigration—Internal *." .

The motion was adopted.
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DemMaND No. 62—EMIGRATION—EXTERNAL.
Mr, President: The question is: :

“ That a sum not exceeding Rs. 79,000 be granted to the Governor General in
Council to defray the charge which wiil come in course of payment during the year
ending the 3lst -day of March, 1626, in respect of ¢ Emigration—External ’.”’ :

The motion was adopted.

DemManp No. 63—JoINT ST0oCK COMPANIES.

Mr, President: The question is:

“ That a sum not exceeding Rs. 1,208,000 be granted to the Governor Genmeral in
COouncil to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1926, in respect of ‘ Joint Stock Companies ’.”

The motion was adopted.

DemaND No.: 84—MISOCELLANEOUS DEPARTMENTS.

Mr. President: The question is:-

*“ That a sum not exceeding Rs. 15,59,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ¢ Miscellaneous Departments ’.”

The motion was adopted.

DeMAND No. 65—CURRENCY.

Mr, President: The question is:

* That a sum not exceeding Rs. 54,40,000 be granted to the Govemox: General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1826, in respect of ‘Turrency’.”

The motion was adopted.

Demanp No. 66—MiNT.

Mr. President: The question is:
‘““ That a sum not exceeding Rs. 15,861,000 be granted to the Governor General in

Council to defray the charge which will ¢ome in course of payment during the year
endirig the 31st day of March, 1826, in respect of ‘ Mint '.”

The motion was adopted.

Demanp No. 67—Civir. WORKS—-INCLUDING EXPENDJTURE IN ENGLAND.

Mr. President: The question ia:

‘** That a sum not exceeding Rs. 1,38,68,000 be granted to the Governor General in
Council to defray the charge ‘which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of ‘ Civil Works—including Expenditure

in England '."*
The motion was adopted.

DeMAND No. 88—SUPERANNUATION ALLOWANCES AND PENSIONS—INCLUDING
ExXBENDITURE IN ENGLAND.

Mr. President: The question is:

%% * That a sum not exceeding Rs. 30,06,000 be granted to the Glovernor Gemeral in
- “tCoéuncil to defray the charge which will come in conrse of payment dutring the year

“tétiding the 3lst day of March, 1926, in respect of ‘ Superannuation Allowances and
Pensions—including Expenditure in England *."

The motion was adopted.
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DEMAND No. 69—STATIONERY AND PRINTING—INCLUDING EXPENDITURE IN
ENGLAND. .
Mr. President: The question is:.

‘“ That a sum not exceeding Rs. 28,18,000 be granted to the Governor General in
Council to defray the charge which will come n course of payment during the y:
‘ending the 31st day of March, 1926, in respect of ‘ Stationery and Printing—including
Expenditure in England *.”

The motion was adopted.

Demanp No. 70—MISCELLANEOUS.

Mr. President: The question is:

“ That a sum not exceeding Rs. 38,800,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst. day of March, 1926, in respect of ‘ Miscellaneous '.”

The motion was adopted.

DeMAND No. 71—ADIUSTMENTS WITH PROVINCIAL GOVERNMENTS.

Mr. President: The question is:

‘“ That a sum not exceeding Rs. 15,74,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1926, in respect of *‘ Adjustments with Provincial

Governments ’.”"

The motion was adopted.

DeMaND No. 72—REFUNDS.

Mr, President: The question is:

“ That a sum not exceeding Rs. 57,26,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of ¢ Refunds’.”

‘The motion was adopted.

~

3

DemManD No. 73—NorTtE-WEST FRONTIER PROVINCE.

Mr. President: The question is:

_‘“That & sum not exceeding Rs. 1,12,16,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the,year-
ending the 31st day of March, 1926, in respect of ‘ North-West Frontier Province '."”

The motion was adopted.

L]
DeMAND No. 74—BALUCHISTAN,

Mr. President: The question is:

*“ That a sum not exceeding Rs. 26,24,000 be granted to the Governor General in
Council ‘to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Baluchistan’.”

The motion was adopted.
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Demanp No. 756—DEeLgI.
Mr. President: The question is::

“ That a sum not exceeding Rs. 30,65,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1926, in respect of * Dethi’.”

The motion was adopted.

DEMAND No. 76—AJMER AND MERWARA.

Mr, President: The question is:'

‘“ That a sum not exceeding Rs. 13,61,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1826, in respect of * Ajmer and Merwara '.”

The motion was adopted.

-

DeMAND No. 77-——ANDAMANS AND NICOBAR ISLANDS.
Mr. President: The question is:!

‘“ That a sum not exceeding Rs. 41,653,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Andamans and Nicobar Islands’.”

The motion was adopted.

DeEmMAND No. 7T8—RAJPUTANA.

Mr. Pregident: The question is:

‘“ That a sum not exceeding Rs. 4,665,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Rajputana’.” “

The motion was adopted.

DremaND No. 79—CENTRAL INDIA.

Mr. President: The question is:

““That a sum not exceeding Rs. 5,83,000 be granted to the Governor Genersl in
Courrcil to defray the charge which will come in course of payment during -the year
ending the 3lst day of March, 1026, in respect of ‘ Central India '."”

The motion was adopted.

DemMAND No. 80—THYDERABAD.

Mr. President: The question is:

J* “That a sum not exceeding Rs. 73,000 be granted to the Governor General .in
Council to defray the charge which will come in coyrse of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Hyderabad '."

The motion was adopted.

Demanp No. 81—EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE
SECRETARY OF STATE FOR INDIA.

Mr. President: The question is+

‘“ That a sum not exceeding Rs. 16,62,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Expenditure in England under the
Control of the Becretary of State for India’.” '
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L
Lindsay, Mr. Dar
Lloyd, Mr. A. H_cy
Mahmood Schamnad Sahib Bahadur,

AYES—53,
Abdul Mumin, Kbhan  Bahadar |
Muha
Abdul Qaiyum, ‘Nawab Bir Sshibzads.
Abul Kasem, Maulvi.
Ahmed, Mr. K.

Aiyer, Sir P. 8. Sivaswamy.
Ajab Khan, Captain.

Akram Hnssum, Prince A. M. M.
Alimuzzaman Chowdhry,
Ashworth, Mr. K. H,
.Badi-uz- Zuman, Maulvi.
Bhore, Mr. J. W,
Blackett, The Honourable Bir Pasil.

Bray, Mr Denys.

Burdon, Mr. E.

Calvert, Mr. H.

Clarke, Bir Geoffrey.

Cocke, Mr. H. G.

Cosgrave, Mr. W. A,

Crawford, Colonel J. D.

Dalal, Sardar B, A

Fleming, Mr. E. G.

Fraser, Sir Gordon.

Ghulam Bari, Khan Bahadur.
Graham, Mr. L.

Hira Singh Brar, Sardar Bahadur
Captain.

Huadson, Mr. W.

Hussanally, Khan Bahadnr W. M.

Hyder, Dr. L.

Innes, The Honourable Sir Charles

.- Tonkinson. Mr,

Mr.,
Makan, Mr. M. E.
Marr, Mr, A,
McCallum, Mr, J. L.

_ Mitra, The Honourable Sir Bhupendra

Nath.

Moir, Mr. T. E. .

Muddiman, The Honourable Bir
Alexander.

Muhammad Ismail,- Khan Bahadur
Sayid.

Naidu, Mr. M. C.

Rajan Bakhsh Bhah, Khan Bahadur
Makhdum Syed,

Raj Narain, Rai Bahadur.

Rau, Mr. P. R.

Reddi, Mr. K. Venkataramana.

Rhodes, Sir Campbell. .

Rushbrook-Williams, Prof. L. F.

Sastri, . Diwan adur O V.
Visvanatha.

Siugh, Nai Bahadur 8, N,

Bvkes, Mr. E. F

H.
Webh, Mr. M,
Willson, Mr. W, R,
Wilson, Mr. R. A.

‘1.

NOES--51.

Abdul Karim, Khwaja
"Abhyankar, Mr. V.
Acharya, Mr. M. K

Aiyangar, Mr, C. Duraiswami.
Aiyangar, Mr. K. Rama.

Ariff, Mr. Yacoob C.

Belvi, Mr. D. V.

Bhal, Mr. K. Salasiva.

Chaman Lall, Mr.

Chanda, Mr. Kawini Kumar,
Chetty, Mr. R. K. Shanmukham.
Das, Mr. B.

Das. Pandit Nilakantha.
Duoni Chand, Lala.
Duit, Mr. Amar Nutl:.
Goswum, Mr. T. G
Gulab Singh, Shm'lnr
Hans Raj, Lala.

Hari Prasad Lal, Rai.

Iyengar, Mr. A. Rangaswami.,
Jeelani, Haji 8. A.
Kastarbhai Lalbhai, Mr -

Kazim Ali, Shaikh-e-Chatgam Maulvi
Muhammad.

Kclkar, Mr. N. b

Lohokare, Dr. K.

Malaviya, Pandit Madan Mohan.

The mnotion was adopted.

Mehta. Mr. Jamnadas M.

Misra, Pandit Shambhu Dayal.

Misra, Pangdit Harkaran Nath,

Murtuza hib  Bahadur, Maulvi
Sayad.

Nambivar. Mr, K. K.

Narain Dass. Mr.

Nehru, Dr, Kishenlal.

Nehru, Pandit Motilal.

Nehru, Pandit Shamlal.

Neogy. Mr. K. C.

Patel, Mr, V. J.

Phookun. Mr. Tarun Ram.

Rsnga Iver, Mr. C. S.

Ray. Mr. Kumer Sankar.

Roy, Mv. Bhabendra Chandra.

8aminllah Khan, Mr. M. .

Sarfaraz  Hussain ~ Khan,
Bahadur.

Bhafee, Maulvi Mohammad.

Singh, Mr. Gaya Prasad,

Binhn, Mr. Ambika Prasad.

Sinha. Mr. Devaki Prasad.

Sinha. Kumar Ganganand.

Svamacharan, Mr.

Tok Kyi. Maung.
r. M.

Khan

Yusuf Imam,
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DEMAND NO. 82—EXI'E;\'J.‘ITt‘RH IN ENGLAND UNDER THE CONTROL OF THE
Hien CoMMISSIONER FOR INDIA.

Mr. President: The queson is:;

‘“*That a sum not exceeding Rs. 22,43,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the
ending the 31st day of March, 1826, in respect of ‘ Expenditure in England under the
control of the High Commissioner for India’."”

The motion was adopted.

Ezpenditure charged to Capital.
Deumanp No. 83—IrricaTION WORKS.
Mr. President: The question is::
*“ That a sum not aiceeding Rs. 27,000 Le granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1926, in respect of ‘ Irrigation Works'."”

The motion was adopted.

Demanp No. B4—CarITAL OuTLAY ON INDIAN PosTs AND TELEGRAPHS,
Mr. President: The question is::

* That a sum mot exceeding Rs. 2,12,36,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of ‘ Capital outlay on Indian Poats ‘and
Telegraphs '."" '

The motion was adopted.

DeManp No. 85—CariTaL OvTrAY oN Inpo-EunopeaN TELEGRAPHS.

Mr. Prosident: The question is:i

““ That a sum not exceeding Rs. 1,17,000 be granted to the Governor General in
Council to defray the chargg which will come in course of payment during the year
%l}c}ing t{‘m 31st day of March, 1826, in respect of ‘ Capital outlay on Indo-European
Telegraphs *.""

The motion was adopted.

Demaxp No. 86—DgLEI CaPITAL OQUTLAY.

Mr. President: The question is:

“ That a sum not exceeding Rs. 1,60,30,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1026, in respect of ‘ Delhi Capital outlay ".”

The motion was adopted.

" Disbursements of Loans and Advances.
DEMAND No. 87—INTEREST-FREE ADVANCES.

Mr, President: The question is:

- % That a sum not exceeding Rs. 1,82,15,000 be granted to the Governor General in
" Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1926, in respect of ‘ Interest-free Advances'."

¥ The motion was adopted.
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DemManp No. 88—LoANS AND ADVANCES BEARING INTEREST.
Mr, President: The question is: .

‘ That a sum not exceeding Rs. 15,41,99,000 be granted to the Governor General in
Council to defray the charge which will come in courde of payment during the year

ending the 31lst day of March, 1926, in respect of ‘Loans and Advances bearing
interest *.”’

The motion was adopted. °

The Assembly then adjourned till Eleven of the Clock on Monday, the
16th March, 1925.

°
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